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LOK SABHA

Friday, May 7, 1965/Vaisakha 17,
1887 )Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. SpEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
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The Deputy Minister in the Minis-
try of Indusiry and Supply (Shri
Bibudhendra Misra): (a) to (c). A
statement is laid on the Table of the
House.
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STATEMENT

(a) Agreements for the supply of
machinery and equipment, construc-
tion material and working drawings
costing Rs. 2343 crores were con-
cluded with the Soviet suppliers in
May, 1964. Some construction mate-
rial and equipment have been re-
ceived. Construction of main pro~uc:
tion buildings and auxiliary shops is
progressing according to schedule. A
few buildings including Central Plant
Store, Oil and Chemical Store, Medl-
cal Unit have been completed.

Six Russian experts are atl present
at site. 136 Engineers have so far
been sent to USSR for advanced
training. 60 have returned after com-
pletion of training. 21 Foremen and
skilled workers are expected to be
sent to USSR shortly,

QOut of 1299 houses approved for
immediate construction, 830 have been
completed. Work relating to the rest
is in progress.

(b} The construction work is ex-
pected to be completed by the mid-
dle of 1067

(c) Fabrication of structural steel
required for the construction of *he
factory is being done in the Steel
Structural Block. Manufacture of

motors ig expected to be taken up
from December, 1865

ft T TITEN @ @9 97w
WY TR AT 9T, AT AORTT 4 Ao
" ot fx w7 FvwTa § frr e
1 THA A A AGAL, A &K T &Y
£ sy A Arsfal § oamefwer
& w1 Afe v e | O A
97 7 qar A b e § dart AT wgE R
g wlr a7 & = ovw fAmom
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Y A, A §W F1 AT §4T Enh,
X9 # faRwt qar feaet i o @

¥ WO GO &1 F4T {IMT L AT
Shri Bibudhendra Misra: The capl-
tal cost estimate is Rs. 68'02 crores.

The foreign exchange component is
Rs. 26 crores.

w1 HiwTC AT S0AT W H W

HCHRIT FT A4 FIT T 9T 57 F¥
A fwadr g ?

weq AEAT : TEA FTCEAT AW
ar s Fifae)

oY WIwTC ATH ATAT : TH FT HHAT
frat grft ?

Shri Bibudhendra Misra: The esti-
mated value of the output at full
capacity would be Rs 40 crores per
year,
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o} fro ae fag : 70 w4 F7 (AT
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st gre ATo faardt : gfens w3t
v ¥ o ad) gt a1 wE R
faaeft sifue aft & o o0, I @
w=a § WX a1T ¥ a7 IH HIH qHT
T FH1C q€r gl &1 Al wgEd X
w71 & B o sy & fag At
T JHE A & af 1 & g S
gt § e @i 9 famdt o &
e A a @

=t fao A0 fag : frat i
% ¥, ag a1 & Afew e T
a1 g, afe & sformm fesra smgar
g e moide &1 A, .

8hri Eapur Singh: This is a eys-
tem of loot.

sitfao 1o fag :. .. g Y
t f& oo & wuwr wim #ary
g e § f5 sEm #7 ot
F fau oz & g FAT aga awdh
g, A At T & wf e Iz AR §
Mr. Speaker: Next question.

Shri Kapar Singh: About land, may
we ask one question?

Mr. Speaker: [ am sorry. 1 have
passed on tp the next question al-
ready.

T & R

+
Iﬁ'wo!ﬂow:
*1225. 4 sitHo Wo ®WIHE :
sft e Wo faartt :
FIT JUNT AT WA Hel qg AT
% 7o o fE
(%) ™ &5 =&l & #¢ & quit
& AT # F Ay I oA fead
¢ fmior gwai w1 fadwy o
& wf ot ;
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(@) @t & fagfor & wew-
frdTar e w G @91 IAE WO
0 & ¥ frwr ¥ A oEvedt gro
wa o feadt wafa a0k &

(m) = g gwEai 7 faww
FA 9T Iemed @3 & Ay mfuw
fadeft qav a7 @i A &, Af% 2l @
fret 9T 7o § 3w aT T fofg
femr g o

() #13 & famior & gareraIy
UF2 @1 AT g7 FIR 5 A9 q70T
17 &7 7§ Frdag 7 #ar ofoone
foremr 7
The Deputy Minister in the Minis-
try of Industry and Supply (Shr
Bibudhendra Misra): (a) to (d). A

statement is laid on the Table of the
House,

STATEMENT
(a) Three.

(b) The indigenoug content achliev-
ed by each of the three manufaciur-
ers iz as shown below:—

Name o} Make of car Pcmunta;:_cm

manufacturer of indigenous
content
achicved.
M/s. Hipdustan Hindustan B3 fo
Motors Led , Ambassador
Calcurta.
M/s. Premier  Fiat 74 o0
Automibiles
Ltd , Bcmbay .
M/s. Standard Standard 70.34
tor Pre-  Herald
ducts of India
Ltd,, Madras.

(c) The expansion programmes of
the manufacturers, including their
foreign exchange requirements, for
the manufacture of cars have not
been approved so far. Due to foreign
exchange difficulties, it has not been
possible to meet the foreign exchange
requirements of the manufacturers
for the import of components /raw
materials to the extent applied for
by them.
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(d) The Motor Cars (Distribution
and Sale) Control Order, 1950, was
promulgated with a view to check
profiteering. The resale of new cars
is not permitted within two years
from the date of purchase as g new
car without permission of Control-
ler|State Controller of Motor Cars.
The State Controllers have been ins-
tructed tp satisfy themselves, before
according permission for resale, that
the transaction is bona fide and that
no profit motive is involved,

The need for improving the qualily

ang removing defects in the manu-
facture of cars has been impressed
upon the manufacturers. Whenever

complaints aboui defects are receiv-
ed, these are brought to the notice of
the manufacturers for remedicl
action,

Shri §, C. Samanta: May I know
whether there is any unit which in
collaboration with a foreign firm is
importing parts and is assembling
them here?

The Minister of Heavy Engineering
and Industry in the Ministry of In-
dustry and Supply (Shri T. N. Singh):
The main question relates to com-
ponents, and not to a car as a whole,
Shall 1 answer this question?

Shri 8. C. Samanta: I wanted to
know about the parts, whether those
parts are brought through foreign
firms which have collaboration with
our firms, and they are being assem-
bled here,

Shri T. N. Singh: Usually, all these
licences for various kinds of compo-
nents are given to different industrial
units, and in some cases where there
has to be a progressive manufacture
of those component: here, some spare
parts and components which go into
the main components have to be im-
ported.

Shri S. €. Samanta: Are these
three units manufacturing these
components in their own firms or they
have cstablished ancillary firms and
other firms for the purpose?

Shri T. N. Singh: These three units
are the main producers. They manu-
facture certaln parts or sections of a
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car or vehicle. The other things are
products of ancillary industries; they
are distributed among a number of
ancillary industries.

w1 o ®Ho fﬂ'ﬂ‘l’ﬂ:ﬁﬂ‘r{ﬂ‘l"!“l‘f
Figm g & 34 0 34l F1 9F
FmA & fau &1 argaq faar mav @,
IH T AT AT AITF F 9 T
# a1 =7 # 97 w7 gEr ArzAr §;
W aigT # §mAr # A1 e #
T8 Ty § Arew-frd v &= ax g 7

wifwe mo fag: & Fxa @ f
a1 @ S1PgAT aga FW OFGAIE
qaE g 1§ smEa ghaadl afaza
Boa g ‘

Shri Alvares: It appears from the
statement that there is no satisfactory
remedy to the complaints that are
passed on in regard to the manufac-
ture of cars. Will Government consi-
der the withdrawal of manufacturing
licence if the quality of the models
does not improve?

Shri T. N. Singh: 1{ the hon Mem-
ber wants, I can look into that if a
specific complaint is made.

Shri C. K. Bhattacharyya: 1Is it
known to Government that the pri-
ceg of manufactured cars have risen
after the regulatory customs duty in-
crease? Have Government peimitted
them to make this increase in price?

Mr Speaker: Car prices are not
the subject of the question, only car
components.

Shri C. K. Bhattacharyya: May 1
submit that part (d) of the guestion
—the results of the steps taken by
Government to check profileering—
permits thig question?

Mr. Speaker: Components only.

Shri Kapur Singh: Are Govern-
ment aware that indigenous car com-
ponents have come to mean sub-
standarq quality and high prices? If
so, do Government deem such indus-
trialisation as desirable at all?
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Shri T. N. Singh: I must say that
it will be wrong to make such a
sweeping charge against ancillary in-
dustries. Many of them are small
units. Considering the technicality
and complexity of many of the spare
parts, I say our ancillary industries
are doing very well indeed

Shrimatl Ramdulari Sinha: Have
Government trieq to assess the cost
of production of these items to such
firms? If so, what percentage of profit
ig added to the cost of such compe-
nents?

Shri Bibudhendra Misra: Sg far as
the ancillary units are concerned, a
cost study is going om, zad it is
hoped it wil] be completed in three
or four months.

Shri Joachim Alva: Have these
manufacturery given any Juarantee
to Government that by a particular
date they will produce cent per cent
parts of quality in this country, es-
pecially in view of the fact that phy-
sieally small countries like Poland
and Czechoslovakia are producing
first-rate cars and offering them to us
for sale?

Shrl T. N. Singh: There are some
countries where they manufacture
100 per cent parts, but other count-
ries import certain components, 1
think the progress in regard to indi-
genous content here has not been un-
satisfactory. What is really important

is at what cost these things are
going to be produced.
strgae fag : TH w=edz A

Fomr gom & f =3¢ Aed AW T
qE A TME gV §—3 @ & FART
T wva & & ag ST AE
ifegadgamym e ¥

ﬁﬁoﬂeﬁ!‘!’: TE  WHET
w7 A1 T30 Aferw & Afew oz
aE D A FEE # Aem # @t
st & g dvd qed & 57 avw
TEY gz AW ATEA——EEd Free——
T E
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Dr. L. M. Singhvi: Has any scrutiny
been made of the utilisation of fore-
ign exchange granted to these various
companies, and is any action pro-
posed against those who have not ful-
filled their promise in respect of pro-
ducing the maximum possible indi-
genous parts?

Shri T N. Singh: Every time the
technical development wing scruli-
nises all the import licences for

various components or paris or any-
thing that is imported from abroad.
They are always checked up.

Heavy Electricals Ltd., Bhopal

+
[ Shri Yashpal Singh:
| Shri Sidheshwar Prasad:
| Shri P. C. Borooah:
. Shri RB. S. Pandey:
1%26. Shri R. Barua:
Shri L. N. Bhanja Deo:
| Shri Vidya Charan Shukla:
|| Shrimail Renuka Barkataki:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether certain specific  pro-
posals are under consideration to im-
prove production at the Heavy Elec-
tricals Ltd., Bhopal;

(b} if so, the broad outlines thereof;
and

{e) when a flnal decision will be
taken in the matter?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri Bi-
budhendra Misra): (a) to (c). To im-
prove labour productivity, an in-
centive bonus scheme has been in-
troduced in one section with effect
from the 15th March, 1965 ang it is
intended to extend this scheme gra-
dually to other sections. Besides, the
Company is endeavouring to improve
production by making effective use of
plant and equipment and eelecting
ranges of manufacture which will
give optimum return and by improv-
ing the manufacturing technigues.

st aeare fag : & s AR
ifrgmmmamiaffar w7 oW
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WY QFTHS F7 FH! @ a7 gaw faar
ot #=r w4t ¢ Sifs gfeedae gd
g7

FGI AGT AT HATAT AT
affraton xar gat (o Fro Amo
fo) : wrvAcEEw w1 @ wfEar
qzdt & | MfF g8 ¥ aga 3w fada
& ¥fee famr s 2 Ffw wrq A
" Wt &t 1 gaw oA § oFE
AT § WW A uE gHfEwed &
FT § a7 agd & Ffredfzz & 1 T8
gAY T geerfrn T @ SifT e
¥ fodr gd adf £

st amyrw ey : 45 @@ T
ATATAT EW 3T AT 97 ;F w7 3
A d a3 & qor K oA
wFar § 5 o gaifqa @ i =1
W aFT &, €7 AT F FaAT § FFAAT
#q = ¥ g, oA &% 2 7

fifayo m10 fag : za&F e #
a3 & faw A g Arfe
=rfed )

Shri P. C. Borooah: May I know
whether it is a fact that the Bhopal
factory was not running to its in-
stalled capacity in 1864 and if so, the
reason for it and the steps taken for
running it to full capacity?

Shrl T. N. Singh: As I told the
House earlier also, Bhopal has got a
staggered programme of production
over m number of years ‘The full
capacity ig to be achieved in the year
1972 or somecwhere about that ac-
cording to the project report. There-
fure, it was already known that for a
number of years production would
not be commensurate with the actual
capacity. Being a complicated job, it
fakes time to get into full swing.

Sori vidya Charan Shukla: Is it not
a fact tnat one of the main troubles
responsible for lack of progress or

MAY 7, 1965
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retardation in production is the labour
trouble in this factorv, and that the
main reason for the labour trouble is
the surplus trainees being produced
by the training school? May 1 know
what specific steps the Government
are contemplating 1o take to solve
this labour problem and the problem
of the surplus trainees from the
training school?

Shri T. N. Singh: It is true that
labour hag been one of the most im-
portant problems here. I concede
that. We have in the last few months
been able to improve labour rela-
tiong to some extent,

In regard to the trainees problem
to which the hon. Member has re-
ferred, it is true that their problem
has also created certain difficulties.
We have been trying to train a lar-
ger number of people than we need,
and we stated very clearly when we
took up the training that all need
nol necessarily be absorbed in the
factory itself. We gurselveg are try-
ing our best to get them jobs. Tt is
considered by the Labour Ministry
that technical training should be con-
tinueg by us for the general good of
the nation as a whole. Therefore, we
are continuing that, but even that
question as to at what levels and what
quantum of training should be given
is under consideration.

sigen W wgET@ ;W7 AR
adt ¢ f& 79w mw A &
HOETT WOA WOA AT § FH KA
& wyY wod 3 ¥ AFYT FA E
ol 4 aTET A1 saacq F §
9 ¥ 37 ¥ A ATHEIT 1 /G
qr AFT AT 3, TARI A ATEL
Ty A ¥ & 7 o omw W wdY
a4 & P agt & woge T W, =R F
w7 F1 T=x g & °1 gy ww
2 o I § AR AEt dE R,
¥ 2T 45 %7 gwed A TE wT
Ty F? afr gAY Wl ¥ IS
ma aiF Wn A & @ i
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& 7% faarz w1 goOwd, 1€ QHY qro
grere & frarmdm & 7
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g & AR IAF W4T FH w
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faar @ @Far & WX IHE AEAE
Fr oA awar & w fEAt gfm
%t ®rf gaua @ fe g ffasifen
gfm g & a1 9u¥ fag ot P
®I agr ICEETEd &1 AT A%l § W
Iaw qrg A dwar grm, famer agEa
grm, 3uF garfas daer W fear o
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¥ A X AT 64 TAIFET @ TR
¥ #H w € 99 9T 9T oS0
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frgeardY Wl #1 AT AR
grmmag A & 7

sitfxo a1o Fam: oY wow IE
w3 2 guw A1 3% 7 A § 3w
s arn § fF I a@ s
afer & g1 wAvVD qAAET @ g
fr g1 W8 wrAw ¥ omifE
FOT AR T9IH KT F AT AN
TH ¢ W T T AR WA
§ TETE 64 WITHT WT ®T FEIQ
T @1 sfeowifrr diad R et
71 a7 #rf wfaw dsar @ &
Shri Sham Lal Saraf: What capa-
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manufacture of gencrators and
bines?

Shri T. N. Singh: Wec are at pre-
sent engaged in the manufacture of
transfurmers, switchgears and motors.
Generators are not now being manu-
factured.

Shri Mohamad Elias: Last year
in order to suppress the agitation
among the workers, a large number
of leading workres had been victimised
and the workers are very much agi-
tated. May I know whether Gov-
ernment is considering the reinstate-
ment of these workers in order to
improve labour relations as also
production?

Shri T. N. Singh: A separate ques-
tion was put long ago and we have
answered that question.

Shri M. R. Krishna: May I know
whether the Government have taken
proper care t{o see that the defects
and deficiencies found in the Bhopal
Heavy Electricals are not repeated In
Hyderabad Heavy Electricals?

Shri T. N. Singh: To what defecis
does the hon. Member refer? 1 can-
not understand ijt?

Shri M. R. Krishna: About the list
of ancillary industries, T am told that
even in Bhopal, the ancillary indus-
tries have not yet been decided upon.
It is so in Hyderabad also.

Shri T. N. Singh: I may assure the
House that it is only in the public
sector industries that we are iaking
all possible care for the establishment
of ancillary industries and every
effort is being made to have as many
units as possible. It is true that the
development of ancillary  industrics
takes time but probably the project
may not be so much to blame as the
unwillingness of many of our small
cntrepreneurs.

Shri Harish Chandra Mathur: Is
the hon.  Minister aware that there
is a considerable surplus of siafl at
the higher level on the engineering
side that they have hardly anything to

tur-

city has this factory reached in the do and so it creates a problem by
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itself as they are moslly worried
about their own future prospects than
the production of the concern and if
so whether any study has been made
und what are the conclusions?

Shri T. N. Singh: I am aware of
that human aspect of the problem. It
15 true that we have engaged stafl
who at present do not have all the
work that they should have. The
reason obviously is progressive manu-
facture tokes time. We have to re-
cruit staff with the necessary skills
much in advance and there will be a
certain amount of surplus by the very
mature of things. We are trying to
slep up the production programme
and see that they are fully engaged.
It is also possible many times to
find special work for them and that
also we are doing.

Shrl Harish Chandra Mathur: Do I
take it that the surplus is a planned
one?

Shri Priya Gupta: The hon. Min-
Yster stated that by introducing an
incentive system the Government in-
tends {o pull up production. May I
know if the scheme of incentives will
ultimately result in change in Norms
for job analaysis that is workload per
man will increase and cause a dec-
rease in the total strength of the
workers in the factory. Has the Gov-
ernment examined these things?

Shri T. N. Singh: If the hon. Mem-
ber refers to the effect of the incen-
tive scheme, 1 can say that it is pro-
ducing good results. We are yet in
the initial stages and it is not pnssible
also to aoply them in all the depart-
ments because we can annly  them
in departmenis where produrtion has
reached certain level and that is how
we have made a herinnine. T am con-
fident this will produce gond resulls.

Circular Ratlway for Caleutta

#1227, Shet P. R. Chakravertl: Will
the Minister of Rallways be pleased
to state:

(a) \n:hnthcr Government's attenfion
has been drawn to the non-official
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resolution unanimously adopted by
that West Bengal Assembly on the
26th March, 1965, cmphasising the
immediate need for a circular rail-
way for Calcutta;

(b) the steps proposed to be taken
io relieve the present hazardous and
intalerable crowding in the city’s
trams and buses; and

{c) whether Government have rea-
lised the wvital importance of the pro-
posal and has taken a policy decision
in the matter?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) Yes.

(b) and (c). Both the Government
of india and the Government of West
Bengal are aware of the traffic pro-
blem in Calcutta as alse in other
major cities. No ‘policy’ decision has
so far been taken out various sugges-
tions, one of which is the setting up
so far been taken but various sugges-
and recommend a long term solution
for an integrated mass transit system,
are under cxamination,

Shri P. R. Chakraverti: May I
know whether the Government has
decided to give priority to the con-
struction of a circular railway or a
sub-railway?

Shri Sham Nath: This question is
going to be examined by a committee
of experts because the problem of
suburban traffic in other cities is also
involved in it.

Shri P. R. Chakravertl: May I
know whether the Government has
taken up the matter with the Planning
Commission and if so, what is the
reaction of the Planning Commission?

Shri Sham Nath: The matter was
discussed with the Planning Commis-
gion and they were of the view that
this is such a question that it should
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be examined by a committee of ex-
perts.

Dr. Ranen Sen: In the year 1952
there was a committee sel up by the
West Bengal State Government which
recommended the creation of such a
circular or ring railway around Cal-
cutta; and then again, recently, the
CMPO, through their expert commit-
tee, have also recommended a circu-
lar railway after making a through
investigation. In view of this, would
the Government come forward imme-
diately to start the sectting-up of the
circular railway in Calcutta?

Shri Sham Nath: It is true that
this matter has been considered by
various commitices and teams, but
the real question is whether it is the
responsibility of the railways to pro-
vide a metropolitan railway in Cal-
cutta.

st WA | AT ;9T 48
79 ¢ & FAwA ¥ g WA A
HqEAYFAE 7T WY T W W
o F frae w7 & aoAr fawfor
Jm AT ¥, W ¥ gW oE ww A %
WET FT WravOEal &1 HgHA &7 fAar
T & fagra &9 & afeT 39 & A
g wTfer FT 99 &

st smaATe - @E A1 omAr & fe
FAFA W A€ a1 AT § UF OF
oz oifwz faeew & fom & 3few
Y wreAw 7w g, afFa ag wE o4
fovirardy adY @1 a1 fr Amm 72 R
wgdl & HaE oife favew @1 seaw
F

Shri 8. C. Samanta: Is it not a fact
that another road bridge is going to
be constructed nearabout the Howrah
bridge and, if so, may 1 know
whether the railway is thinking about
a rail-cum-bridge there so that the
temporary congestion may be alleviat-
ed?
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Shri Sham Nath: It is true that
another bridge is to be constructed but
I think that matter relates to the
Transport Ministry.

Shri C. K. Bhattacharyya: The hon.
Minister was stating that this is a
suburban traffic problem. May I ask
the hon. Minister whether he has cone
sidered that this is also an internal
traffic problem of the city of Calculla
which is almost breaking down under
the weight of its population, particu-
larly inflated by the refugees who have
come? It is also an internal problem
of the city of Calcutta,

Shri Sham Nath: What the hon.
Member has stated is correct, but
as in other countries, the inter-city

transport system is-generally the res-
ponsibility of a separate organisation.

Shri Dinen Bhattacharya: Is it not
a faet that the Government, at so
many levels, have realised the imme-
diate necessity of setting up a cir-
cular railway in the city of Calcutla,
but still the Government is not coming
forward to finalise the decision be-
cause of new expenditure of money for
the city of Caleutta only?

Shri Sham Nath: It is not a ques-
tion of Calcutta alone,—

Shri Dinen Bhattacharya: 1 am
specifically asking about the city of
Calcutta,

Mr. Speaker: Order, order. He
has put the question, and the Minis-
ter is answering it.

Shri Sham Nath: As I said, it iz not
the question of Calcutta alone. It iz
also true that if this project is under-
taken by the railways, it would in-
volve a cost of Rs. 50 crores, and he-
cause the railways have to pay about
575 per cent as dividend, It is esti-
mated that the gross receipts would
not he enough even to bear the recur-
ring cost.

Shri Jaipal Singh: For several
vears we have been hearing gbout
this; even sub-ways have not heen
made in Calcutta, 1 would like t~
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know how far the Ford Foundation is
committed to this circular railway
and whether it is going to be under-
ground or not.

Shri Sham Nath: [ do not think
the Ford Foundation has made any
commitment. 1t is however true that
a study team was appointed by the
CMPO working committee and that
team made some recommendations.

Shri S. M. Banerjee: It appears
fiom the answer of the minister that
since this schemg will involve about
Rs. 50 crores of expenditure initially,
it will not be possible for Govern-
ment to come lo a decision imme-
diately. May I know whether it is not
a fact that this money will be re=
covered, in subsequent years because
of the vast and growing population of
Calcutta travelling by the railways
and if so whether this fact has also
been taken into consideration and this
project will be completed during the
fourth plan?

Shri Sham Nath: According to our
financial essessment, the investment
would be about Rs, 50 crores and the
gross receipts will not exceed Rs. 76
lakhs per annum. That means there
would be a net loss of about Rs. 4-37

crores per year taking into account
the amount payable as dividend.
depreciation charges and recurring
ete.

Planning and Stagnation on Rallways

*1228. Shri Harish Chandra Mathur:
Will the Minister of Rallways be
pleased to state:

(a) whether in the light of the dis-
cussions held during the Budget De-
bate, Government have examined their
personnel planning and  stagnation;
and

(b} if so, the conclusions arrived at
and the steps proposed to be taken ‘0
improve matters?

The Minister of State In the Minis-
try of Rallways (Dr. Ram Sobhag
Singk): (a) and (b). The gazetted
cadre of the various Departments on
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the Railways has been fixed taking
into consideration the actual work-

load and the reguirements of the
successive Plans. Additional posts in
the various grades are sanctioned from
time to time for specific construction
and other developmental works and
not specifically for giving promotion
to officers. However, in the manage-
ment of cadres, due consideration is
given to providing as far as possible
reasonable career prospects for those
entering railway services.

Shrl Harish Chandra Mathur: May
I know what is the factual position
from department to department, from
region to region regarding the time
taken for promotion from one cadre
to another and whether there has
been stagnation or not and if so, what
is the nature of the stagnation from
place to place, from department to
department?

Dr. Ram Subhag Singh: Actually I
would not say it is stagnation, be-
cause there are about 7 departments
in which the actual time taken on an
average was 21 years prior to 184t
in the case of the civil engineering
department. Now it has come down
to 18 years. In transportation, it has
come down from 18 to 18 years and
in accounts from 12 to 10 years. Simi-
larly in stores, it has come down from
18 to 15 years. So, I do not think he
can say there is stagnation. But it is
a fact that there has not been a3
rapid promotion in civil engineering,
mechanical engincering and trane-
portation departments.

Shrl Harish Chandra Mathur: Is
the minister aware that in the over-
all context in the country as a whale,
the promotions in the railways are
much adversely affected as compared
to the public sector enterprises. PWD,
etc.? Have the ministry made any
study of the situation and how the
railways stand in that overall con-
text?

Dr. Ram Subhay Singh: Actually
there is another reason for this, be-
cause these public undertakings are
mostly a recent creation and they are
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expanding. The other departmenls
are also expanding. The railways
have been there. They are also ex-
panding, but on the railways the
transportation, civil engineering and
machanical engineering departments,
etc., have been there. But in tele-
communicalions, there has been rapid
promotion even in the railways. But
if there is interdepartmental trans-
fer, nuturally the salaries are higher
in other departments and so that much
of allurement is there. But if those
public sector undertakings or even
private enterprises get fairly stabilis-
ed, T don't think they can afford to
give so rapid a promotion.

Shri A. P. Sharma: Is the Govern-
ment aware that in the various de-
partments, particularly in the me-
chanical engineering depariment, the
stores department and the traffic
transportation departments, of the
Railways, the chances of promotion or
prospects of promotions are much
more better than the civil engineering
department in the Railways where the
people are not being promoted even if
they have put in more than 18 to 20
years service and they are comparé-
tively much more senior than people
in other departments? If it is so, is
the Government going to examine the
position and balance the promotions
in the various departments?

Dr. Ram Subhag Singh: We are
considering this matter. As I said,
there has not been stagnation every-
where. There has been some stagna-
tion at some places. We will consider
it.

st voarw fog 0 K a@ S
argar £ 5 T § o faw faw 99
¥ 37 ¥ Srvm w1 499w A A
sy mam ¥ Ff o 7

o T gun fay : wwA § w7
Fa oF & a7z w1 §, W A '
wifae t=d ¥ fadre gfomm £ st
& suifs azt A w1 fadte afrfoafasy
¥ wTH T TEAT B
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Shri Alvares: Sir, therc is an
arrangement in the Railways t» pro-
vide promotion to Class IV from
Class IV to Class 111 on a more or
less statutory basis. May I know whe-
ther because of the co-operation with
organised labour to increase producti-
vity in the Railways there is a com-
plete stagnation in promotion from
Class IV to Class IIT in the Indian
Railways?

Dr. Ram Subhag Singh: Actually
all these promotions of Class 111 and
Class IV employees of the Railways
are guided by the recommendattons of
the Pay Commission which were con-
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sidercd by the Railway Board and
also with the organised labour. If the
hon. Member feels that there has been
stagnation, his labour union was also
consulted in regard to that, and per-
manent negotiation is going on under
the permanent negotiating machinery.

Shri Shivaji Rao S. Deshmukh: May
I know whether the Government's
attention has been drawn Lo a recent
notification of the Secunderabad
Zonal Railways that out of the total
railway employments 10 per cent shall
be reserved for citizens from Andhra
Pradesh; if so, is it a definite indica-
tion of reversal in the Railway think-
ing.

Dr. Ram Subhag Singh:
out the position.

1 will find

Shrl Priva Gupta: Due to the
policy adopted to decrease the num-
ber of staff in the workshops, as a
result of the introduction and imple-
mentation of the incentive bonus sys-
tern a change in “Norms” ‘having
caused revised yardstick, is it a fact
that all promotions to artisans, skilled
and semi-skilled categories, from the
class IV unskilled staff, have been
kept stopped and there has been slag-
nation in the railway workshops for
the last five years in the matter of
promotions from class IV to class IIT
and, similarly, in other categories of
workers in the Railways also?

Dr. Ram Subhag Singh: It is not
a fact that if anywhere incentive
bonus is sanclioned to anybody there
is bound to be that much of repercus-
sion. In the railway workshops there
has not been any ban on their pro-
maotion. T can say this because I have
studied the problem in some of the
workshops, though not in  all  the
waorkshops.

Shri Priva Gupta: There has been
a reduction of staff in workshops.

it e - w7 ag A9 fR R
q P & wmy ¥ s 3
o o4 & A fierer s
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Shri S. M. Bunerjee: The hon. Min-
ister has admitted that there is stag-
nation in some of the categories and
the only solution is the appointment
of a wage board, So, I would like 1u
know whether Government propose to
appoint a Wage Board to remove this
anomalous position and to increase the

promotional avenues of this category
of employees?

Dr. Ram Subhag Singh: The hon
Member is mixing the two points. As
I said in the reply, this matter was
raised during the budget debate only
in the month of March and the entire
matter is undrr examination. As ‘o
the appointment of the wage board,
my senior colleague gave a reply on
the floor of the House and I do not
want to repeat it.

st wmare fag @ AT WA S
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Indian Advertising Agencies

#1230, Shri Shiv Charan Gupta:
Will the Minister of Industry and Sup-
ply be pleased to state:

(a) whether foreign collaboration
has been granied to Indian Advertis-
ing Agencies;

(b) if so, the terms of the collabo-
ration and the names of the firms
which have been granted collabora-
tion; and

(c) the circumstances under which
foreign collaboration has been allow-
ed or is being allowed to some ad-
vertising firms in the country?

The Deputy Minister im the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (¢). A
stalement is laid on the Table of tha
House.

STATEMENT

ta) to (c). Government have re-
cently approved collaboration in the
advertising field between M|s. Clarion
Advertising Services Private Litd,
and M/s. Interpublic Inc, U.S.A. The
fereign collaborator will hold 49 p.e.
shares in the joint venture

2. It will however be necessary for
the Company also to obtain permission
from the Reserve Bank of India under
the provisions of the Foreign Ex-
change Regulation Act, 1047

3. Government have also given a
preliminary clearance for a collabora-
tion between M[s, Aivers Adverlising
and Marketing, Bambay and M/s
London Press Exchange International,
UK. and the party has submitted &
drsft agreement on the terms of the
collaboration which is under consider-
ation,

4. The main considerations which
Government had in view in according

approval for the collaboration were
the following:—
(1) A few wholly foreign owned

advertising agencies are ut
present holding a dominating
position in  the advertising
business in India by reason of
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their superior organisation,
The proposed collaboration
would strengthen the position
of the two Indian companies
and ensble them to compele
successfully with the foreign
companies.

(2) It may be possible to effect
some reduction in the foreign
exchange expenditure on ad-
vertising charges as a result
of the collaboration.

Shri Shiv Charan Gupta: Iz it a fact
that a policy decision was taken by
Government not to allow foreign colla-
borators in this field and what are the
cireumstances which necessitated a
reversal of this decision? May I know
whether this change was duly noti-
fied to the general public?

Shri Bibudhendra Misra: I do not
think any such decision was taken
previously, nor has there been any
departure.

Shri Shiv Charan Gupta: May 1
know how many applications are pen-
ding with the Government and what
is the saving in foreign exchange anti-
cipated by the Government because
of this policy?

Shri Bibudhendra Misra: There wus
one application from a firm in Bombay
which wanted to sct up an office in
London with forcign collaboration.
Since the collaborating party is not
in the advertising line, it wos not
granted. So far as the foreign ex-
change is concerned, it is difficult to
estimate it at this stage. But it is &
fact that most of the advertising that
is done in India today is operated
mostly by foreign concerns. To that
extent, by allowing two Indian com-
panies to come up with foreign col-
laboration, it is hoped that the mar-
ket will be wider and there will he
saving.

Shrimatl Subhadra  Joshi: May I
know if any people in the fwo con-
cerns, M's. Aivers Adwvertising  and
Marketing or Clarion Advertising
Company, which have buosn givep per-
mission for collaboration, were previ-
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ously connected with M!s, T, T. Krish-
namachari & Company and invoived
in the Mundhra case?

The Minister of Heavy Engineering
and Industry in the Ministry of Indus-
try and Supply (Shri T. N. Singh):
Probably, in one of them, whose ap-
plication is not yet sunctioned.

Shri Ranga: It seems to be
muoh in evidence,

very

Shri T. N. Singh: The second case,
I think, is Aiyers’; but that applicu-

tion has not yet been finally sanc-
tioned.
Shrimati Renu Chakravartty: Wiil

Government make their position very
clear in view of thp fact that adver-
tising and advertising agencies require
no know-how which is nol known 1o
Indians and in view of the fact that
almost all Indian advertising agencies
had already placed advertisements in
differenl countries of the world and
had associate arrangements for adver-
tisements abroad? What is the neces-
sity at this time to allow foreign col-
laboration in this field? Is it g fact
that Government has already received
a fully signed document on behalf of
85 Indian agencies protesting apainst
‘this?

Shri T. N. Singh: I am in sympathy
with the sentiments expriszed by the
hon. Member. 1 have also veccived
the representation. It is being ¢xa-
mined. But I would not aver to the
statement completely that we know
everything that is to be known ahnut
advertising.

Shrimati Renu Chakravartty: What
iz this gpecial know=how?

Shri Joachim Alva: Tha Govern=
men! of India through the then Infor-
mation Minister, Dr, Keskor, after a
long debate in the Rajya Subha on a
motion initiated by Shrimati Violet
Alva, accepted a Resolution that they
would not advertise with foreign
firms; yet Government has gone back
‘on that assurance by giving tiovern-
ment of India advertisements lo foreign
firms in India. In the first part they
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wash away their own assurance and,
secondly, they need foreigners in our
advertising agendies for sheer service
as against hundreds of young men
who are ready to handle advertise-
ments in India. Why is it done so?

Mr, Speaker: The only difficulty is
that Madam Alva would not be able
te reciprocate because she would be
in the Chair;

Shri Joachim Alva: That 15 an as-
surance given.

Shri T, N. Singh: I think, Madam
Alva did move that Resolution. It
stated that preference should be given
by Government in giving advertise-
menis to indigenous Indian companies.
‘That is being done.

Shri Vasudevan Nair: s it not a fact
that this kind of an agreement thal is
allowed by the Government wi!! ad-
versely affect the interests »f Indian
advertising companies and employees;
if so, will the Government tell us that
they will see tp it that they will net do
anything which will adversely affect
the interests of Indian advertising
agencies?

Shri T. N, Simgh: Wg¢ have got
powers under the Forcign Exchange
Regulation Act to do that.

Shrimati Renu Chakravartty:
never use those powers.
sfi v fag : ag I wIA
ifeai § @ YT wwr ¥ fear
AT AT B wHEw ¥ e o,
w7 G oFEEw § femr ammm ar
feaT ®rTT nEgES IT &1 frav
s ?

it fxo 1o Fag @ oz @ femw
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& g AT w0 B w0 a7 GrT cawaw
w5 ?

You
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&t fao are fag: ag a1 =it ¥
W owar |

Shri Ranga: Apart from our general
demand that the issue of such licences
for foreign collaborations and so on
should be settled not Ly the Minister
but by an indcpendent commission,
may [ know whether in all thaose
cases where the relatives or the near
relatives of ministers, like this T. T.
Krishnamachari and Sons, are there,
whenever they ask for any such coi-
laboration, licence and permission in-
volving foreign exchange, the Gov-
ernment would be good enough o
refer all such cases to an indepenclent
commission in order o zov: themselves
from the accusation that ministers'
interests arc given more importance
than the interests of the public?

Shri T. N. Singh: I think, the ctase
referred to is still under examinatinn
That is enough answer. Therefore I
would not think that the stage has at
a1l come to take up that at'itude.

W ATER B WA ¢ 9T 0§
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=T 3T FT SR AFT qgT WA
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Bhri BRanga: Sir, | made That sug=

gestion that whenever there are ap=
plications from the Ministers" sons and
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near relatives, they should send them
to an independent tribunal for exami-
nation. Would the Government be
good enough in their own interest to
refer all such applications to an in-
dependent tribunal sg that the Gov-
ernment themselves could be saved
from being accused of showing pre-
ference to all those people who are so
very close to thess 8 Ministers in the
Government?

Shri T. N. Singh: That is a sugges-
tion.

Dr. L. M, Binghvi: May I know whe-
ther the Government have laid down
any conditions in respect of reptria-
tion of dividend income of these joint
ventures and whether the Government
have considered that the superlor orga-
nising techniques cannot be implemen-
ted in our own organisations here in
India without importing joint ventures
in a fleld where no specialised know-
ledge of any particular kind is really
required? 1Is it not really an incon-
sistent decision devoid of any policy
consideration?

Shri T. N, Singh: As o matter of fact,
as I said, the second one is yet under
consideration. In regard to the first
one, we are going to have a very strict
control in regard to the foreign ex-
change and other questions.

Shrimat! Renu Chakravartty: It is
a most unsatisfactory answer.

Shri Harlsh Chandra Mathur: I think
there is some misunderstanding. Per-
haps the hon. Minister is not apprecia=-
ting the questions that have been
asked. He himself says that there are
a number of foreign companies and
they are wanting to Indianise them.
Now, in spite of this and In spite of
the prima facie fact that there is no
need for further foreign collaboration,
the question is: why have this further
foregin collaboration? The queslion
is not that of Indianising whet is al-
ready there. Is the hon, Minister
aware that Air India gete the Ist
Prize even in the internationul com-
petition so far as advertising is con-
cerned? Are you not insulting our
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own talent which gets ‘he 1st Prize in
the interational field by wanting fore-
ign collaboration when there is no need
for it?

Shri T. N. Singh: I hold entirely to
the view that we, in India, are capable
of looking after this kind of business
quite satisfactorily.

Shri Ranga: Very gond. Then why
have this foreign collaboration?

Shri T. N. Singh: It is alsp true that
a particular licence was granted some-
time ago. In regard to the second one,
I have said that it is under examina-
tion. In regard to the first one, it has
already been granted and we are try=
ing to have a strict control . . .

Bhrimatl Renu Chakravarity: Why
dig you grant it?

Shri Harish Chandra Mathur: Why
did you have it when we can do it
ourselves?  (Interruptions.)

Mr, Speaker: Order, crder. Next
Question.

Shri Joachim Alva: You must allow
ug to have one-hour discussion gn this.

Bhri Bhagwat Jha Azad: Yes, there
should be a discussion on this.

Hirri Mines

+
[Shri §. M. Banerjee:
| Shri Daji:
Shri Prabhat Kar:
Shrimati Renu Chakravartty:
Shri Indrajit Gupta:
L Shrimati Vimla Devi:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that the
Gencral Manager of the Bhilai Steel
Plant has given permission to lease
out mining areas of the Hirri mines
for 20 years to two private contractors,
Messrs. Sataris and Co., and Messra
K. N. Potdar and Co.;

(b) if o, the reasons therefor; and

{c) whether it s also & fact that on
a reference from: the Madhya Pradesh

*1231,
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Government, the Manager, Bhilai
Steel Plant signed a no-objection cer-
tificate for the grant of these leases
within the notified mine areas of
Hirri mines?

The Deputy Minister in the Minis-
try of Steel and Mines (Shri P. C.
Sethi): (a) No, Sir.

(b) Does not arise.

{c) No, Sir. No objection certificates
have only been granted in respect of
areas outside those reserved for the
Bhilai Steel Plant.

Shri 8. M. Banerjee: In reply to
parts (a) and (b) of the question,
the hon. Deputy Minister has stated
‘No, does not arise’. He has also
stated that no objection certificates
have been granted for lease outside
the reserved area. May I know the
terms under which such lease has
actually been given?

Shri P. C. Sethi: There is a reserv-
ed area for this, which is about 480
acres, but beyond that the lease has
been granted after the no-objection
certificate was given; after examining
it and after having found that the area
is not workable, the lease has been
granted to the private party.

Shri §. M. Banerjee: May I know
whether the granting of such leasc to
a private party will not affect the
public scctor mines in that area?

Shri P. C. Sethi: No, as I have
already stated in the main answer,
this has been granted outside the
reserved arca.

Shrimati Renu Chakravartty: May
I know the grade of the ore in this
mining area, and whether in view of
the fact that the Barsua mines at
Rourkela have turned out to be a
damp squib or almost a failure, the
granting of these Hirri mine areas
to the private sector, instead of uti-
lising them fully for our publie sector,
is a wise decislon?
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Shri P. C. Sethl: This is a question
of grant of lease for deolomite meant
for iron ore. As far as dolomite is
concerned, we have got a reserved
area which can serve for about 50

years.

Shri Basappa: May I know for how
many years the ore in the mining
areas reserved for Bhilai is sufficient,
and whether care has been taken to
see that that will not be adversely
affected?

Shri P. C. Sethi: 1 have just said
that the existing lease which is there
for the public sector is sufficient for
50 years.

Automobile Ancillaries

*1232. Dr. L. M, Singhvi: Will the
Minister of Industry and Supply be
pleased to state:

{a) whether the inquiry into the
prices charged by the Automobile
Ancillary Manufacturers has been
completed; and

(b) if so, the principal recommenda-
tions of the enguiring body?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) No, Sir.

(b) Does not arise.

Dr. L. M. Singhvl: May I know
whether Government are aware that
o committee of inquiry on the prob-
lems of the automobile ancillaries in
this country was appointed under the
auspices of the Indian Productivity
Council, and if so. the conclusions
and findings of that committce, and
to what extent those conclusions and
findings have been implemented by
Government?

The Minister of Heavy Engineering
and Industry in the Ministry of
Indusiry angd Supply (Shri T. N.
Singh): We have appointed a com-
mittee for ancillaries, under the
Indian Productivity Council, and I
think the report is yet to be rocelv-
ed.
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Dr. L. M. Singhvi: I am referring
to the earlier committee, and I had
asked whether the findings and recom-
mendations of that committee had
been implemented already or not.
The answer given by the hon. Minis-
ter is not at all satisfactory.

Oral Answers

8hri T. N. Singh: I shall have to

find out about it; I shall requlre
notice.
Sh:i T. N. Singh: May I know

whether Government have any evi-
dence with them that the ancillaries
in this country are too highly priced
and that this faclor adds to fhe cost
of the end-product, and whether this
is also covered by the terms of
reference of the proposed new com-
mittee?

Shri T. N. Singh: This charge of
the price being high is being made
by the main producers against the
ancillary units, and by the ancillary
producers against the main producers,
and this has been going on. That is
why we are making an enquiry into
the cost structure of these things.

Pr. Sarojini Mahishi: May I know
the terms of reference ol the com-
mittee and how long they will tuke
to submit their report?

Shrl T. N. Singh: It is not a com-
mi'tee. We have appointed certain
cost accountants to go into each indi-
vidual case of the ancillary parts.

Shrl Shivaji Rao S. Deshmukh:
Mayv 1 know the basis of the Govern-
ment's present pricing policy for
automobiles, and whether it is based
on the ancillary prices in the countries
of origin of the imports or whether
it is based on the open market prices
in India?

Shri T. N. Singh: The main ques-
tlon relates only to ancillaries pro-
duced for wvehicles.

Mr. Speaker: That is too general
a question,
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Forelgn Collaboration

+
o1233. 4 Shri Onkar Lal Berwa:
\ Shri Indrajit Gupta:

Will the Minister of Industry and
Supply be pleased to stale:

(a) whether any letters of intent
have been issued to foreign business-
men desirous of entering into colla-
boration agreements with the Indian
nationals from  December, 1964 to
date;

(b) if so, the particulars of the
foreign parties concerned; and

(c) the field in which collaboration
is being sought by them?

The Deputy Minister in the Minis-
try of Industry and Supply (Shrd
Bibudhendra Misra): (a) to (e¢). A
statement is laid on the Table of the
House.

STATEMENT

(a) 1o {e). Since December, 1964
letters of preliminary approval have
been issued direct to a foreign party
in respect of two cases only.

9. The foreign parties concerned
are (1) Mr. J. R. Joyee of M/fs
Organon Laboratories Ltd, London

and (2) M/s. Stein Atkinson Stordy
Ltd, UK. The former scheme is for
the setting up of a new undertaking
in India for the manufacture of
intermediates and non-steroids, while
the latter is for the setting up of a new
industrial undertaking at Calcutta for
the manufacture of various types of
industrial furnaces. The investment
in fixed assets in the second scheme
is less than Rs. 25 lakhs.

it wiwTT wre g : & ag A
miﬁﬁﬂhtﬂﬁ%ﬁﬂ
¥ G 9 §U § WK T &) qnfeny
%1 feq wTaTT 9T qAT T ]
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Shrimat! Ramdulari Sinha: Would
Government like collaboration with
foreigners in state undertakings also?

If yes, under what conditions? If
not, why not?

Bhri T. N. Singh: We have no
blanket rule against it. As a matter
of fact, there are certain cases where
we have collaboration with private
parties, The Oil India, Assam, is one
of them. So is the Gunmia factory.
There have been such cases. Decision
is taken in all these cases on merits.

Shri P. R. Chakraverti: Have Gov-
ernment fixed any norms under which
agrecments are to be arrived at? If
so, what are they?

Shri Bibudhendra Misra: They have
stated that the final proposal should
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come within six months. It has been
made clear to them that arrangements
for the import of machinery and issue
of capital should be setiled to the
satisfaction of Government; the pro-
posed undertaking should organise
scienlific cultivation of the roots in
the country from which they would
prepare the intermediaries; produc-
tion should start strictly from locally
available roots, These are some of
the conditions.

Shri P, Venkatasubbaiah: Are any
foreign offers of collaboration with
Indian businessmen being routed by
the Government of India and onlv
after their acceptance the agreements
are enlered into; or can they inde-
pendently do it?

Shri Bibudhendra Misra: All the
collaboration agreements are subject
to the scrutiny of the Ministry con-
cerned.

Shri Bhagwat Jha Azad: Are thess
letters of intent, which have lately
become very famous with the Gov-
ernment of India, given to these
foreign collaborators before asking
the Indian public houses—this s
what Shri T. T. Krishnamachari cal-
led them, public houses of India—
whether they would be able to do it
themselves wholly or they are not
asked beforehand?

Shri T. N. Singh: The system of
letter of intent was Introduced
because it was felt that there wer:
certain persons who were trying to
get all the licences. In order to
broadbase the Indian parties and
ensure better selection, it was thought
that it might be decided later a- to
which Indian party would ge! the
real licence,

Shri Bhagwat Jha Azad: Broadlas.
ing will be in India or sbroad?

Shri T. N. Singh: In India. *
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Ecomomic Collaboration with
Australia

-+
( Shrimati Maimoona Sultan:
“lm.< Shri L. N. Bhanja Deo:
| Shri R. S. Pandey:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that he
held discussions with the Govern-
ment of Australia during his recent
visit there to examine the scope for
increased trade and economic colla-
boration between the two countries;

(b) if so, the nature of the discus-
sions held; and

(¢) whether any agreement has
been signed between the two countries
as a result thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes, Sir,

(b) The discussions covered a wide
range of subjects including the pros-
pects of increased trade in engineer-
ing and chemical products, the scope
for joint wentures in industry, Jute
products and the inhibiting effects
of the Australian tariffs and tariff
system on imports from India. The
attitudes of the two countries to
wvarious measures that are necessary
to assist the trade of developing
countries were also discussed.

(e} No formal agreement was
signed but a joint communique was
igsucd at the end of the talks. A
copy of the communique issued by
the Deputy Prime Minister of Aus-
tralia at the end of our talks is laid
on the Teble of the House. [Placed
in Library, se¢ No. LT-4369/65].

Bhrimati Maimoona Sultan: In
wiew of the scope for economic col-

laboration between Australia and
this country, is any arrangement
being made for a delegation from

that country to visit our country to
see® it there is any scope for joint
ventures? If there is such a move,
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what is the broad picture, what are
the broad outlines of the projects
likely to be taken up for such colla-
boration?

Shri Manobhai Shah: A high-
powered business delegation from
Australia is expected here very soon;
firms that are likely to take interest
are those dealing with the wool
industry, meat industry, dairy and
dairy products and wvarious other
medium-type of engineering indus-
tries.

12.00 hrs.
SHORT NOTICE QUESTIONS
New York World Fair

+
£ 6brl Harl Vishnu Kamath:
8. No. 141 Shri P. C. Borooah:

Will the Minister of Commerce be
pleased to state:

(a) whether the India Pavilion in
the second session of New VYork
World Fair has been expanded,
improved and embellished, as eom-
pared to what it was during the first
session; and

(b) if so, the salient features and
attraction thereof?

The Minister of Commerce (Shri
Manubhal Shah): (a) and (b). Taking
into account the display require-
ments during both the sessions of the
New York World Fair, ie., in 1964
and 1865, the India Pavilion was
built with two floors. As such no
expansion of the size of the pavilion
could be possible in the 1865 session.
However, the displays on both the
floors have been considerably improv-
ed with the object of making a more
forceful impact on the visiting and
purchasing public, in the light of the
observations and comments made in
the previous session of the Fair.

The principal new  attractions in
the pavilion during the Second Ses-
sion are:
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(i) three additional bronze art
pieces—Vinadhara Dakshina
Moorthy and Sundara Murthi
Nayanar from the Tanjore
Art Gallery and Nataraja
from the Madras Museum;

(li) Colour transparencies, depi-
cting eeasons, and fabries
with new designs produced
by Handloom Design Insti-
tute and Madras handker-
chiefs;

(iii) Continuous projection of

documentaries on India, its

land and people and their
achievements;

{iv) Enlargement of the Section
devoted to display of mill-
made textiles, khadi and

silk fabrics and jewsllery?

(v) It is also proposed to have a
weaver demonstrating the
artistic handloom weaving in
the pavilion itself;

{vi) New display in the Atomic
Energy Section highlighting
the precision electronic equip-
ments produced by Trombay
establishments;

The manufactured section in
the upper floor contains new
varieties of light engineering
goods, tools, Instruments and

gadgets.

Shri Harl Vishnu Kamath: Consi-
dering that the location of the India
_pavilion in close proximity to the
gigantic United States pavilion—I
saw it myself last year, that is how
I know it—tended to dwarf the India
pavilion in perspective, why did the
Government not consider a change of
location or site for the India pavi-
lion? What was the number of visi-
tors to the India pavilion last year,
and how does it compare with the
number of visitors to the other pavi-
lions in the Fair?

Shri Manubhal Shah: I am grate-
ful to the hon. Member for having
wisited the pavilion during his last
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visit to New York and for his
complimentary remarks after his re-
turn.

The pavilion is situated close to a
gigantic one, and it has both advan-
tages and disadvantages. It is not
possible today to shift it from one
place to another, because the cons-
truction itself costs about a crore of
rupees, and no such vacant places are
available. But the adwvantage is this,
that here is a small pavilion with
great artistic and cultural back-
ground and content, compared to an-
other which is a gigantic one with
only some machines. I would not
like to compare them, but of the two
pavilions people have praised this
pavilion far more than the other one
of big size.

Secondly, the number of visitors
last year was about 2'7 million, and
this year we expect 5 million.

Shri Harl Vishnu Kamath: Is the
Minister aware that among the ex=-
hibits In the neighbouring Pakistan
pavilion—it was there last year any-
way, I do not know whether it is still
8o this year—was a preposterpus one
which, referring to the Mohenjadaro
and Harappa excavations, described
the 5,000 year old Pakistani clvilisa-
tion; if so, has the Government made
any efforts to put up exhibits for the
rectification of history, and to edu-
cate and inform foreign visitors with
regard to our political history parti-
cularly with regard to our freedom st-
ruggle and the subsequent aggression
of China against India?

Shri Manubhal Shah: Many of the
historical events which the hon.
Member has mentioned are depicted
in our pavilion. As a matter of fact,
the whole history of Indlan mytho-
logy, the Vedas, various sculptures
and temples have been vividly de-
monstrated. It is true that the Pakis-
tan pavilion, which I also visited,
does contain a reference to 5,000
years of Pakistani civilisation. Pakis-
tan was a part of India. When I asked
the Director of the Exhlbltion there,
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he said they had a right to say that
they were a part of Indian continent.
Mohanjedaro, Harappa and Taxila,
are completely Indian. That is not
a point on which anybody can protest
or take objection to.

Shri Harl Vishnu Kamath: No pro-
test, but rectification.

Shri Manubhai Shah: We are
proud they also exhibit.

ftamdt : FEwT @=i fEaA
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Shrl Harl Vishny Kamath: Let
him answer the question fully.

Mr. Speaker: He has answered.

Shri Harl Vishnu Kamath: The se-
cond part of my question was whe-
ther Government have made any ef-
forts to put up exhibits for the recti-
fication of history and to educate and
inform foreign visitors with regard
to our past political history, with re-
gard to our freedom struggle and the
later aggression of China against
India.

Shri Manubhai Shah: Our struggle
for political freedom has been vividly
depicted, how India won the struggle
for Independence, how since Indepen=
dence in seventeen years we have
transformed this land by an indus-
trial, cconomic, social revolution.
But as far as Chinese aggression is
concerned, we do not think that that
pavilion was the place where we
should do things of that kind.

Shri J. B. Kripalani: Have you de-
picted how we lost our territory to
China and Pakistan?
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Shri P. C. Boropah: May I know
whether it is a fact that the famous
and artistically high Assam silk was
not displayed in the New York World
Fair last year and in the present year
also? The Minister gave us a list of
articles now displayed and there also
1 find that the Assam silk's name
was missing. May I know the reason
for this and whether this item is
going to be included for display in
the future fairs?

Shri Manubhai Shah: We have had
36,000 sq. feet and the whole of
India could not be contained in that.
The artistes went into the best art
pieces in the country, Nataraja from
Madras and the other two Gods' sta-
tues were considered to be a few of
the most artistic things in India and
they had been taken there. We can
go by the physical space which could
contain these thinga,

Shri P. C. Borcoah: Why was Assam
silk not there? That is my point.

Shri Manobhal Shah: So far as
Agsam Handlooms are cencerned, a

girl from Assam was there even
weaving Assam silk.
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Shri Hem Barua: Thanks to the
efforts of our energetic Minister, this
pavilion in New York has depicted
everything, a whole range of things
from mythology to history. May I
know whether Government had pro-
posed to display there how India had
logt territory to the Chinese and now
to Pakistan also?

Shri Ranga: I also had the honour of
visiting this and found it to be a Jewel
exhibition. I was very much pleased
with it. What I would like to say
now and what was in fact expressed
by some of our people there is whether
efforts cannot be made even mow to
allow some of our people to open two
or three more shops there and exhibit
and sell our Indian products so that
the advantage of this exhibition could
be taken to popularise our commo-
dities?

Shri Manubhal Shah: It is a good
suggestion for action. We have
already taken eight stalls in the inter-
national Plaza. If the hon. Member
can find somebody who can really zell
his goods and we find the goods to he
of exceplionally high standard, we
shall certainly help.
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Shri Manubhaj Shah: I shall explain
it, though I have laid a statement on
it already. Because she had gone also
on some other lecture tour, she did
not draw the whole amount from us
but only a limited amount in spite
of our request that she should repre-
sent the Government of India.
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The Parllamentary BSecretary to

the Minister of Steel and Mines (Shri
Thimmaiah): (a) to (c). There has
been no report of shortage of coal as
such at Patna or elsewhere. However,
some sghortage of soft coke is reported
to have occurred at Patna for the last
few days due to in-sufficient availabi-
lity of four wheeler wagons, and
diversion of public transport vehicles
for defence purposes. At the request
of the State Government of Bihar,
special steps have been taken to move
to Patna two rakes of 35 wagons each,
of soft coke on the 3rd and 6th May,

1965, This will meet its full require-
ments for about a month,
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Bhri P. C. Sethi: There is no store
.ag far ag Patna is concerned. The coal
is transported there either by the rail-
way or by trucks.

Shri §. M, Banerjee: May I know
whether it is a fact that not only in
Patna but all the places beyond
Moghul Sarai face a serious crisis of
soft coke for defence purposes, and
‘whether this permanent or rather
chronic difficulty hag been experienced
.and, if 80, what steps have been taken
in this regard?

Shri Thimmalah: The exact place
where the soft coke is available can-
not be known to the Coal Controller
because we have removed the control
over the distribution of soft coke, and
therefore the consumers directly in-
dent the coke from the railway autho-
rities. The only autherity which can
know the exact place where the soft
‘voke is not available or is in shortage
is the State Government. Therefore,
in order to ensure the equitable avail-
ability of soft coke in the States, we
have requested the State Governments
to sponsor the movement, to Bihar,
of soft coke through their various
agents and thereby the position will
be improved,

Shri P. R, Chakraverti: May I know
whether it is a fact that the indus-
trialists in the Jharia area have been
complaining of the slump in coal trade,
because of the accumulation of stocks
at the pithead and if so, whether Gov-
ernment tried to have their coopera-
tion in this matter of regular supply
of coal to Patna?

Shri Thimmalah: We have stated
on the floor of the House several times
the reason for the slump in demand
for coal. I cannot tell him every de-
tail, but steps have been taken to im-
prove the position.
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WRITTEN ANSWERS TO QUES-
TIONS

Rice Milling Equipment

*1229, Shri Shree Narayan Das: Will
the Minister of Industry and Supply
be pleased to state:

(a) whether the possibility and pro-
gramme of development of rice mill-
ing equipment in the country have
been considered; and

(b) if so, the result thereof?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibhudhendra Misra): (a) and (b).
The indigenous production of rice
milling equipment is already estab-
lished in the country. Government
have also initiated a pilot study to
evaluate modern techniques and
equipment with a view to see whether
increased yields could be achieved. The
results of this study are awaited,

Y geftfrafor eredrtem, ol
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Production of Gas.line from ooal

*1236, Shri P. C. Borooah: Will the
Minister of Steel and Mines be picas-
ed to state:

(a) whether Government have
taken note of the successful experi-
ments carried out in West Germany,
the US.A, the USSR. and South
Africa for production of Gasoline
from surplus coal; and

(b) it so, whether Government
propose to introduce schemes for
production of gasoline from coal in
order to tide over the sharp fall in
the demand of low grade coal?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The Coun-
cil of Scientific and Industrial
Research and its various Laboratories
which are concerned with carrying
out experimenis and researches are
aware of the recent developments
taking place in the field of obtaining
synthetic oils from coal in countries

like West Germany, the US.A, the
USSR, and South Africa.
(b) The C.S.LR. are of the view

that the production of gasoline from
low grade coal would be highly un-
econromic and unrealistic in this coun-
try until avenues are available to uti-
utilise the large surplus of Naptha.
Experiments in this regard are being
carried out in the National Metal-
lurgical Laboratory,
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Microwave Wireless Commaunication
system in Assam

Shri Priya Gupta:
'm'{sm Yashpal Singb:

Will the Minister of Railways be
pleased to state:

(a) whether in view of the Emer=
gency, to overcome bad Telecom-
munication system existing over the
North East Frontier Railway serving
Assam Frontier, the Railway Board
considered it most essential to intro-
duce Microwave Communication and
sanctioned an urgency certificate to
execute the scheme;
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(b) whether tenders were called

for, in tnis vonnection;

(¢) it so, the position regarding the
commencement of the work; and

(d) when the work is likely to Le
completed?

The Minister of State in the Minis-
try of Railways (Dr. RBam Subhag
Singh): (a) Yes, Sir.

(b) Yes, Sir,

(c) Tenders are under considera-
tion. The work will commence after
these are finalised and coniracl
placed, in about three months’ time.

(d) June, 1967.

Paper Marketing Corporation

{Shri P. Venkatasubbaiah:
| Shri Yashpal Singh:
_12394 Shrl Bhagwat Jha Azad:
"} Shri Onkar La]l Berwa:
Shri Raghunath Singh:
l Shri Kanakasabal;

Will the Minister of Imdustry and
Supply be pleased to state:

fay whether Government have de-

vided 1o set up a  paper marneling
copacann for  production of  the
n vint and other wvarieties of
e oand

th) if ao, the salient features of
the schieme?

The Deputy Minister in the Minis-

try of Industry and Supply (Shri
Bivhudiendra Misra): (a) and (b).
Proposals for setting up one or two

pulp!{pap.erinewspri.nt mill(s) in the
public sector and also a Paper Cor-
poration for that purpose are under
consideration,

Import of Raw Jute

Shri D. €. Sharma:
*1240. ./ Shri Subodh Hansda:
 Shri 8. C. Samanta:
Will the Minister of Commerce be
pleased to state:
(a) whether the Indian Jute Mills"
Association has sent a distress call to

the Central Government for an im-
mediate release of additional import
licences for raw jute in order to ar-
rest the spiralling price of the indi-
genous flbre and to ensure continuity
of maximum production of jute goods
in the coming months; and

(b) if so, the action proposed to be
taken by Government in this regard?

The Deputy Minister in the Minis-
try of Commerce (Shri §. V. Kama-
swamy): (a) Yes, Sir.

(b) The matter is under considera-
tion.

Metallurgical Coal

Shri Rameshwar Tantia:
Shri Yamunpg Prasad
Mandal:

*1241.

Will the Minister of Steel ang Mines
be pleased to state:

(a) whether it is a fact that Gov-
ernment will not allow use of metal-
lurgical coal in the refractory indus-
try after six months; and

(b) if go, the programme formu-
lated by Gowvernment with a view to
bringing about a shift from coking
enal to non-coking eoal for industrial
consumption?

The Minister of Bteel and Mines
(Shri Sanjiva Beddy): (a) and (b).
Coking coal is required for metallur-
gical industries, coke oven plants and
for soft coke manufacture, Accord-
ing to the Fuel Efficiency Commitiee
the Refractory industry's requirement
i3 only for non-coking coal. How-
ever, surplus coking coal occasivnal-
ly available after meeting the re-
quirements of metallurgical con-
sumers, is allowed to be used by the
Refractory industry and other con-
sumers. In view of our limited re-
serves of coking coal and the expect-
ed increase in the demand by the
metallurgical industries, such non-
essential consumers will have to take
advantage of improvements in tech-
nology and do without coking coal.
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Export of Textlles to Kenya

( Shri Yashpal Singh:
#1244, Shri A. N. Vidyalankar:
iShd Bibhutl Mishra:

Will the Minister of Commerce

be pleased to state:—

(a) whether it is a fact that India
is losing ground in Kenya markets to
Pakistani textiles;

(b) if so, whether any effort has
been made to find out the reasuns
therefor: and

(c) the steps proposed to be taken
in this regard?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) to (c). The overall cx-
ports of cotton textiles from India
to Kenya have shown a small de-
cline in 1964 The figures are as
under:

1962 Rs. 26'13 millions
1963 Rs, 26-19 millions
1964 Rs, 21'57 millions

The main reason for the drop in
our exports is severe competition
from Pakistan which has a large
bonus voucher scheme of subsidisa-
tion. The other reason for the small
decline is the increase in production
of local manufacturers of colton tex-
tiles in Kenya. In order to protect
the local industry, the Government
of Kenya has also imposed tariff on
cotton textiles on piece-goods, blan-
kets and shirts. They have also put
certain  restrictions on import of
cotton blankets.

Small Car Project

{ Shri Harish Chandra
Mathur:
Shrimat! Renuka Barkataki:
Shri P. Venkatasubbaiah:
Shri Ravindra Varma:
Dr. L, M. Singhvi:
Shri P. C. Borooah:

Will the Minister of Industry and
flapply be pleased to state:
{a) whether Government are pur=

*1245.

1uing negotiations for the manufacture
of a cheap small car;

(b) if so, the stage at which the

matter rests;

(c) whether he recently stated that
Le was not enthusiatic about the pro-
ject; and

(d) if so, whether he has communi-
cuted his views to the negotiating
'"fureign collaborators?

The Deputy Minister in the Ministry
of [Imdustry and Supply (Shrl
Bibudhendra Misra): (a) and (b). The
matter is under discussion with cer-
tain interested parties. The discus-
sions are in the preliminary siage.

(¢) No, Sir,
(d) Does not arise:

National Coal Development Council

*1246. Shri Indrajit Gupta: Will
tiie Minister of Steel and Mines be
pleased lo state:

(a) whether it is a fact that the
National Coal Development Council
has decided to raise its production tar-
get for 1965-66 to eleven million tons;

(b) if so, whether this decision is
based on anticipated rise in coal con-
sumption also; and

(¢) the number of new mines and
additional workers required to attain
the higher targel?

The Minister of Steel and Mines
(Bhri Sanjiva Reddy): (a) Yes, Sir.
Fresumably the question relates to
the National Coal Development Cor-
poration and not Council.

(b) Yes, Sir.
(c) No new mines or additional
workers would be required by the

Corporation to achieve the higher

target,
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Purchases made by Deptt. of Supply

3254 J Shri Dhuleshwar Meena:
"7 £hri Ramachandra Ulaka:

Will the Minister of Industry and
‘Supply be pleased to state:

(a) the names of the countries from
which purchases were made by the
department of Supply in 1964-05:

(b) the items of purchases and the
value thereof; and

(¢) the programme of purchases for
the year 1965-667

The Minister of Supply and Techni-
cil Development in the Ministry of
Industry and Supp'y (Shri Raghu-
ramaiah): (a) A statement showing
the names of the countries from whom
rurchases have becn made hy the De-
rartment of Supply during 1964-65
(upto December, 1964) is laid on the
Table of the House, asz Annexure I,
[Placed in Library, see No. LT-4371/
657.

(by A statement giving the items
and value thercof purchased  from
wvarious countries during 1964-65 (upto
Lecember, 1964) is Iaid on the Table
of the House, as Annexure IT [Placed
in Library, see No. LT-4372/63].

(e) It is not possible to give the
nameg of countries and the items
which will be purchased from them
during 1965-86 as it will depend upon
the demand received from the inden-
tors, nature of stores to be purchased
and offers received from the Sup-
pliers,

Sericulture in Orissa

3255 Shrl Rama Chandra Mallick:
" WFill the Minister of C ce be
pleased to state:

{a) wheth~r any financial assistance
was given by the Central Govern-
ment to the Government of Orissa for
the development of Sericulture during
1964-65;

(b) if so, the details thereof; and

(c) the amount proposed to be
- glven during 1965-667

MAY 7, 1965
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The Deputy Minister in the Ministry

of Commerce (Shri S, V. Rama-
swamy): (a) Yes, Sir.
(b) Grant. Rs. 1.33 lakhs.
Loan. Rs. 1.55 lakhs
Total. Rs. 2.88 lakhs.

(¢) Rs, 3.20 lakhs (Rs. 2.20 lakhs as
grant and Rs. 1 lakh as loan.)

Hanumap Temple near Kantabanj
Railway Station

3256. Dr. Kohor: Will the Minister
of Railways be pleased to stale:

(a) whether it is a fact that the
Railway authorities are forcibly go-
ing to demolish the structure of a
Hanuman Temple located near the
Kantabanj Railway Station (S.ER.)
in the District of Balangir in Orissa
State long before the construction of
the railway line;

(b)Y if so, whether the authorities
have been instructed by Government
Lo remove the structure; and

(e) if not, the steps proposed to be
taken in this direction?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh):
(a) to (¢). No. pleasc. It is not
intended to demolish any old temple
existing in Railway land at Kantabanj.
Steps, however, have been taken for
removal of a recently built unauthori=
sed building located in Railway land
near level crossing at KM 170/3. It
is understood that this building was
eonstriucted to be a temple but  no
diety has so far been installed in it.

Scholarships to Trainees of Okhla
Centre

(" Shri Ram Harkh Yadav:
3257 ! Shri Vishwa Nath Pandey:
Shrl Murli Manohar:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether the German Govern-
ment have announced the award of
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two scholarships in Germany (Federal
Republic) to the best trainees of the
Okhla Production and Training Cen-
m.

ib) if so, the details
their tenures; ang

thereof and

(c) the courses of study for which
the scholarships are awarded?

The Deputy Minister in the Ministry
of Industry amd BSupply (Shri
Bibudhendra Misra): (a) Yes, Sir.

(b) The scholarships will cover the
following expenses.—

(i) transportation from the pori
of embarkation to Germany
and back to India, as well as
travel expenseg which may
become necessary  within
Germany in connection with
the training:

{ii) cost of board and accommod-
ation, as well as a monthly
pocket money of DM 100,
during the languasge course
and an extra DM 100 at the
end of the language course;

1) a monthly allowance of DM
400 during the practical period
training from which room and
board, as well as expenses for
clothing, have to be covered;

{iv) expenses for books and in-
struments as far as needed
for the training; and

against accidents
stay

(v) insurance
and sickness during the
in Germany.

The period of training, including a
four-month language course is 18
months,

{c) The scholarships are for practi-
cal training of advanced nature
for technicians, special subjects for
the two trainees being:

{1y Machine fitting and
techniques; and
{2) Machinge operations involving

machining, grinding and lap-
ping processes.

612 (Ai) LSD—3.

allied
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Colr Industiries Commities

3258, Shri A, K. Gopalan: Will the
Minister of Commerce be pleased to
state:

(a) whether Government have re-
ceived the report of the Coir Indus-
tries Committee;

(b) if so, the measures suggested
therein for the improvement of the In-
dustry; and

(c) the steps proposed to be taken
by Gowvernment in this regard?

The Deputy Minister in the Ministry
of Commerce (Shri §. V. Rama-
swamy): (a) Presumably the re-
ference is to the Report of the Work-
ing Group on the Coir Industry which
had recently been received by Gov-
ernment.

(b) The major recommendations of
the Working Group for the develop-
ment of the coir industry are:—

(13 The export target for the
Third Plan period to be fixed
at Rs 13 crores and at the
end of the Fourth Plan Period
at Rs 16 crores;

There should be larger utilis-
ation of coconut husks for pro-
duction of coir goods and for
this purpose defibering and
decorticating plants should be
set up:

(2

(3) Two more units or the manu-
facture of rubberised coir
fibre products should be set
up;

(4) Research programmes should
be given greater  altention
during the Fourth Plan:

(3) A careful and systematic
study of the important poten-
tial and new markets should
be carried out;

Quality control should be en-
forced on the poods produced
and esxported and preship-
ment inspection should® be
made compulsory in respect

]
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of goods for which standards
have been prescribed;

(7) A Natiorral Training and
Design Centre should be set
up to impart training in diff-
erent flelds of coir manu-

facture;

Three or more mechanised
matting factories should be
set in addition to the one al-
ready being set up by the
Coir Board;

Establishment of a modern dye
house to cater to the needs of
the industry in adopting the
latest technigues of produc-
tion:

Two modern rope making
units should be set up in
suitable places;

(8)

(9)

(10)

(11) Mechanisation will have to be
introduced gradually in the
spinning sector of the colr

industry;

The possibility of producing
fibre board and briquetteg out
of coir waste and coconut
pith should be explored;

(12)

(13) The export incentive schemes
introduced should be conti-
nued and made as flexible as
possible during the  Fourth

Plan Period.

(c) The Report ig under consider-
ation of Government and the recom-
mendations are under-implementation
to the extent found practicable.

Tellicherry-Coorg Rail Link

3259. Shri A K, Gopalan: Will the
Minister of Rallways be pleased to
atate:

(a) whether Government have given
up the proposed Tellicherry-Coorg
(Mysore) railway link;

(b) it so, the reasons for abandon-
ing the same after incurring so much
expenditure; and
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(¢) the expenditure incurred so far
for the surveys conducted for the
same?

The Deputy Minister in the Minis-
try of Railways (Shri Sham Nath):
(a) and (b). Reconnaissance Engineer-
ing and Traffic surveys carried out for
thig line during 1956-58, revealed that
the line would not be financially justi-
fled. The Fourth Plan proposals have
not yet been finalised; but within the
limited fundg available, it is unlike-
ly that this proposed line, which will
be unremunerative, will be included in
the Plan.

(¢) Expenditure incurred for
surveys conducted ig Rs. 1,88,306.

the

Stoppage of Export of Groundnut Ol

3260, Shri Dharmalingam: Will the
Minister of Commerce be pleased to
state:

(a) whether the export of groud-
nut oil and other vegetable oil has
been stopped; and

(b) if so, the reasons therefor®

The Minister of Commerce (Shrl
Manubhal Shah): (a) and (b). Export
of edible vegetable oils  including
groundnut oil had been stopped be-
cause of bhe shortage experienced in
the country.

Export of Groundnut Ol

3261, Shri Dharmalingam: Will Lhe
Minister of Commerce be  pleased
to state:

(a) the quantity of groundnut oil
and other wvegetable oils exported
during 1963-64 and 1084-85; and

(b) the amount of foreign exchange
earned thereby?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). India’s
exports of groundnut oil and other
vegetable olls during 1963-64 and
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198465 (April-January) were as
follows:
1963-64 1964-63 (April
Jan.
. in Value ‘QF(J Value
Qt?n‘- in Rs, inTon- inRs.
nes Lakhs nes Lakhs
Gound-
nut oil 97106 1345 H597 16
Vegetn-
ble oils
ather
than,
Gound-
nutoil 50691 695 35609 566
Passenger Amenities onp  Southern

Rallway

%262, Shri Dharmalingam: Will the
Minister of Rallways be pleased to
state:

(a) the amount provided during
1963-64 and 1964-65 for providing
amenities for the passengers on
Stations between Katpadi to Villu-
puram on the Southern Railway;

(b) the nature of amenities pro-

vided Station-wise; and

(c) the total amount spent on them
during the period referred to above?

The Minister of State for Railways
(Dr, Ram Subhag Singh): (a) Amount
provided in Works Programmes for
providing amenities for passengers on
stations between Katpadi and Villu-
puram.

during 1963-63 Rs. 1,40,054/-
1964-65 Rs. 64,215/-
(b) Nature of amenities provid-

ed:—

(i) Polur—Extension and Protec-
tion to 3rd Class waiting Hall,

(ii) Venkatesapuram—Provision of
6 feet diameter well well.

(iii) Vellore Town—Extension to
1Ilrd Class waliting hall,

{iv) Villupuram—Water borne ar-
rangements in passenger latrine, He-

tiring and Upper Class Waiting
Rooms.
(v) Tiruv lai — Py er

shelter 100 feet long.

{vi) Electrification of 8 Hailway

Stationg viz.

Venkatesapuram
Agaram Sibbandi
Madimangalam
Mambalapattu
Sedarampattu
Turinjapuram
Kalasapakkam
Onnupuram
Adhichchanur

(vii) Katpadi—Provision of pas-
senger platform roof 250 feet long on
B.G.

(viii) Katpadi—Provision of 16 ad-
ditional benches on platform.

(e) The total amount spent on them

(i) during 1963-64 Rs. 85,000/-
o
(ii) during 1964-65 Rs. 3B,063:75 1"

The shortfall is due to debits for
stores not received in time, and has
not affected progress of Works.

Newsprint Plant in Punjab

3263 J Shri Hem Raj:
" Shri Daljit Singh:

Will the Minister of Industry and
Supply be pleased to refer to  the
reply given to Unstarred Queslion
No, 1084 on the 12th March, 1985 and
state:

(a) whether the terms of collabora-
tion for the floatation of the joint
venture regarding the setting up of
the Newsprint Plant in the Himala-
yan Beas basin of Punjab by the In-
dian Company with the Cannadian
firm have been finalised; and

(b) it so, the result thereof?
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The Deputy Minister in the Minis-
try of Industry and Supply (Shrl
Bibudhendra Misra): (a) and (b).
There have been no further develop-
ments: terms of collaboration from
the foreign party are still awaited.

Shortage of Water in Jodhpur Division

3264, Shri Hem Raj: Will the Min-
ister of Railways be pleased to state:

tay whether it js a fact that there
1s a great shortage of water in the
Jodhpur Division of the Northern
Railway;

(b) whether it is also a fact
there is a great shortage of food-
graing in peneral and the Ruilwav
staff posted in that Division find it
diffcult to get them; and

(c) if so, the steps Government
propose to take in the matter?

The Minister of State for Rallways
(Dr. Ram Subhag Singh): (a) No.

(b) and (c). Shortage in the supply
of foodgrains in Jodhpur Division
having been brought to the notice of
the Ministry of Railways the matter
has already been taken up by the
Ministry of Railways with the State
iovernment Rajasthan for immediate
remedial  measures. State Govern-
ment is making efforts to increase the
allotment of imported wheat to meet
the requirements of railway staff.

that

Sroall Industries Service Institutes

3265. Shri Daljit Singh: Will the
Minister of Industry and Supply be
pleased to state:

ta) the number of Small Industries
Service  Institutes functioning  in
Punjab at present with their loca-
tions; and

(b) the number of such institutes
to be opened during 1965-66 with
their locations?

The Deputy Minister in the Minis.
try of Industry and Supply (Shri
Bibudhendra Misra): (a) At present
there is one Small Industries Service
Insiitute in Punjab located at

MAY 7, 1985
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Tyr:

Extension Centres in Punjab located
at—

(1) Batala
(2) Kaithal
(3) Jullundur
(4) Rewari
(5) Ambala
(6) Faridabad
(7y Jagadhri

(b) There is no proposal to open
any such Institute/Extension Centre
in Punjab during 1965-86,

Indo-U.K, Trade Helations

3266. Shri Ram Harkh Yadav: Will
the Minister of Commerce be pleased
to state:

(a) whether it is a fact that the
President of the British Board of
Trade has arrived in India:

(b) if so, the object of his
and

visit;

(c) the prospects of the future Indo-
British trade relations?

The Minisier of Commerce (Bhri
Manubhal Shah): (a) Yes, Sir, Right
Hon'ble Mr. Douglas Jay, President
of the British Board of Trade, visited
India from 23rd to 27th April

(b) The President of the British
Board of Trade visited India in res-
ponse to &n invitation extended by
the Commerce Minister during his
vigit to London in February, 1965.

(c) A joint press communiQue is-
sugd on 25th April. 1985, following
discussions between the Commerce
Minister and the President of the
British Board of Trade is laid on the
Table of the House. [Placed in Lib-
rary, see No. LT-4372/65].

Rallway Uniforms
3267. Shri Yashpal Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that while
the Commercial stafl of the Northern,
Eastern and North-Eastern Railways
get full uniform like the Transporta-
tion staff, the same category of staff
on the Central and Western Railways

Ludhiana. Besides, there are seven do not get the uniforms; and
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(b) if so, the reasons therefor?

The Minister of State for Railways
(Dr. Ram Subhag Singh): (a) Yes It
is so in respect of some of the Com-
mercial staff, like Booking, Parcel and
Goods Clerks.

(b) As a result of standardisation in
February, 1963, no uniforms are to be
given to the categories mentioned in
(a) above except where the practice
of giving uniforms to these categories
existed in the past.

AAEdge & Arsfeamia ow ot WA
[ ot fasfr fasy
sts.iﬁ - iy

w1 W4 gAY qE A FoFw
wii fF

() w1 AR FEgE & A
FRTGT Pt gk Aoefeamist oF T

ArgA %1 famfor w23 # q@T T W@
LI

(ar) afz g1, at ag= & fambor
w7 7% T &Y w7

tad WA F 39 AN (S AW
arw) : (w) o 7

(=) =aTer 74df FBAT

Rallway Guards

3269. Dr. L. M. Simghvi: Will the
Minister of Rallways be pleased to
state:

(a) whether Government have re-
ceived representations on behalf of
Railway Guards for equalization of
grant of allowances with other run-
ning staff; and

(b) it so, their main grievances and
the action Government propose to
take in the matter?

The Minister of State for Rallways
{Dr. Ram Subhag Singh): (a) Yea.

13728

(b) The main grievance of Guards
is that the rates of mileage allowance
applicuble to them are low and Lhat
the rates should be the same as ap-
plicable to Drivers. In view of the
considerations thal: (i) the rates of
mileage allowanoe of Guards and
Drivers have all along been different
based on their duties and responsibi-
lities; and (ii) the 2nd Pay Commis-
sion inter alia observed that they do
not onccept the suggestion that the
rates of allowance should be uniform
irrespective of the nature of duties
and responsibilities of staff concern-
ed, which are reflected in their res-
pective pay scales; Government find
no justification to allow the same rates
to Guards as are applicable to Drivers.

Export of Jute Goods
3270/ Shrl Ramachandra Ulaka:
"\ Shri Dhuleshwar Meena:

Will the Minister of Commerce he
pleased lo statc:

(a) whether it is a fact that
export of jute goods has
ed;

our
been lower-

(b) the existing level of export of
jute goods to wvarious foreign coun-
trles; and

(c) the steps taken to boost
export of our jute products?

the

The Depaty Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) and (b). Not only that
there has been no decline in the ex-
ports of jute goods, but the exports of
jute goods In 1964 touched an all
time record and exceeded the 3rd
Plan target one year shead. Exports
in 1963 and 1964 were as under:—

Quantiy  Value

Year
Lakh Rs.
tonnes crores
1963 Ro 158%
1964 1009 17672
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ter The fullowing sleps have been
tuken to boost the exporl of  jute
goods from India:—

(1) The export of jute goods from
India has been brought under compul-
s0ry quality control and pre-shipment
inspection with effect from 1st Jan-
uary, 1965,

(2) In addition to the offices 1n
London and New York, the Indian
Jute Mills Association have opcned an
Office in Brussels to look after the
markets in E.CM. countries.

(3) Government have approved the
grunt of financial assistance to pro-
jevts of the Indian Jute Mills Asso-
ciation designed to promote technical
wesearch and industrial uses of jute
products. The Fibre Conversion Unit
and the Product Development pro-
jects estimated to cost Rs. 45 lakhs
will be started in Calculta. Research
and publicity work is also being done
in US.A. through the Fabric Re-
search Laboratories, US A and the
Carpet Backing Council.

(4) Market surveys and studies arc
undertaken from time to time to ex-
plore new markets for our jute pro-
ducts and to improve the existiag
markets. This work is being done by
engaging experts in this line and by
sending delegations to various coun-
tries,

India
recent

(5) Raw Jute imports into
has been exempted from the
regulatory duty of Customs.

Manufacture of Watch Components

gayy, J Shri Ramachandra U'aka:
“"""q_ Shri Dhuleshwar Meena:

Will the Minister of Industry and

Suapply be pleased to state:

fu) the numhber of unils engaged in
the vountiry ot present in the manu-
facture of watch components and
watlrh assembling separately:

L}

th) the total number of watches im-
ported during 1964-65; and

MAY 7,
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() the total foreign exchange spent
in this regard?

The Deputy Minister in the Minis-
try of Indusiry and Sapply (Bhri
Bibundhendra Misra): (a) There is
one unit manufacturing complete
watches. There is no unit in the
large scale sector manufacturing only
watch components, but there are some
such units in the small scale sector
manufacturing watch cases etc.

(b) and (c). 9785 Nos. watches
valued at Rs. 3'7 lakhs were imported
during 1964-85 ({upto December,
1984).

Export of Textlles

3272 4 Shri Ramachandra Ulaka:
"7 Shri Dhuleshwar Meena:

Will the Minister of Commerce be
pleased to state:

(a) whether it is a fact that the
export of textiles to foreign countries
has gone up during 1964 as compared
to the preceding year; and

(b) if so, the extent thereof?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) Yes, Sir.

(b) From Rs. 8329 crores in 1M}

to Rs. 72'68 crores in 1964,

Production of Textlles

f Shri Ramachandra Ulaka:

$273. 1 Shrl Dhaleshwar Meena:

Will the Minister of Commerce be
pleased to state:

(a) the production of textiles in
the country, mill-made and handloom

separately and the per capita con-
sumption during 1964-85;

(b) whether there has been any
inerease in the production az com-

pared o the last one year; and
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(¢) it not, the reasons therefor?

The Deputy Ministey im the Minis-
iry of Commerce (Shri S. V. RBama-

swamy): (a) Production in 1964-65
{estimated) :—

Mill-made textiles 4695 million
metres.

Decentralised Sector
{handloom and powerloom) 3089 mil-
lion metres.

Separate figures in respect of pro-
duction of handloom cloth are not
available. Figures of per-capita con-
sumption during 1964-65 also is not
uvailable. The per capita availability
of cotton cloth during 1964 was 15'15
metres.

(b) Yes, Sir.

tc) Does not arise.

Romrkela Fertiliser Factory

3474 J Shri Ramachandra Ulaka:
"7 Shri Dhuleshwar Meena:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether it is a fact that the
production in Rourkela Fertiliser Fac-
tory has gone down;

th) if so, the reasons therefor; and

tc) the steps tuken by Government
to remedy the situation?

The Minister of Steel and Mines
(8hri Sanjiva Reddy): (a) to (c). Al-
ihough there has been no fall in pro-
duction in the Rourkela Fertiliser Unit
in 1965 as compared with production
i 1963 and 1964, it is a fact that the
Fiant is not producing to its rated
capacity due to the insufficient supply
of gas from the Coke Ovens of the
Rourkela Steel Plant. A Committee
was appointed by Government last
vear to suggest ways and means of Im-
proving gas supplies so as to ensure
full production. The Committee has
reported recently and its recommen-
daztions are under consideration.

Fat w feet wre ¥ wre & wen

3275. ot o fEg:  wm
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¥ w4
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(s fedx fow) (%) Wi (W)
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w7y & fAg 141 qvw v A s
wfir & faeg faestt W & a9z &
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Lol

Small Scale Inventions Developmest
Board

[ shri Rama Chandra Mallick:
Shri Ramachandra Ulaka:
| Shri Dhuleshwar Meena:

3276.

Will the Minister of Industry and
Supply be pleased to state:

(a) whether any prizes were given
by the Small Scale Inventions Deve-
lopment Board during 1863-64 and
1664-65; and

(b} if so, the details thereof?

The Deputy Minister in the Minis-
try of Imdustry and Supply (Shrl
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Bibudhendra Misra): (a) and (b). The Inventions Promolion Board

made the following prize awards during the year 1063-84:—

S, Name of the applicant Invention Amount
Mo. of Prize
Ra.
1. Sho K. T. Mickel, “Diamond Polisher” 1,990
Trichur (Kerala)
2. Sh. C. P. Malhotra, “Filling System™ 1,500
Bombay.
2. Sh. 8. I. Srinivasan, “Improved Handlovms  and
Birbum (\W. Bengal) other Weaving Applian-
h ces™ . . . 500
4. Sh. Manoranjan Das, “Gram Udyog Prlr\ung Ma-
(Assam). chine” | 100
5. Sh. A. C. Dastagiri, A Frylng Machinc for fry-
Sahib, Hubli (Mysore) nis grllm and Ilkc matgr-
200
5. Dr, K. S, Madhavan Pillai, “Detection and  Production
(Trivandrum) of anning material from
cashew skin" . Ioa0
7. Director, Indian “ILA.R.I. Hand Hoe" Certificate
Agriculture Research Insit., of merit to
New Delhi (Pusa Instt.) the 1dir-
ector angd
the stafl.
8, Shhi Sudhir G:qun_ “Historical Chart" (‘mlf Me-
ajumdar, Jalpaiguri, da
9.5h. T. N, Palanaiandy, “Millet Dehusking Machi-
Tiruchirappalli, ne . . . . . 1,000
10. Sh. C. K. Subramanian, “Combination  Electrical Tes-
(Madras). ter & Ball Point Pen” z00
11. Sh. S, P. Joshi (Madras), “Improvements in or re-
lating to Combined closures
crm deper for bottles and
the like' . . 50
12. Sh, S. P. Joshi(Madras) “Sealing Device for Contain-
ers aguinst illicit
i.e. Pilfer Proof ling
ice” | i ' " 106
13. Sh. 5. P. Joshi (Madres) “Hooks or Fasteners for Secu-
ring Key Ring Loose Leaves
&mﬁnpen to Files" 500
14. Sh O. P, Agarwal (Kanpur) “Converting  existing stop val-
ves into combined stop
and automatic imlmng
valves” | . 2,700
15. Sh. Jiwan Ram Gupts, “ Automatic Dwrs and
; ,uanow (U.P.) Treatment 1,200

The Prize awards for 1964-65 have not  been finalised so far,
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Cost of Tea Productlon

3277, Shri P. C. Borooah: Will the
Minister of Commerce be pleased tu
state:

{a) whether he has received repre-
sentations from the Bharativa Cha
Parishad and other Tea interests com-
plaining about the rise in the cost of
tea production with the recent in-
crease in the rate of interest by the
Reserve Bank and scheduled banks
and demanding withdrawal of the
recent increase in the rate of interest
in respect of tea finance, and

(b) if so,
thereto®

The Deputy Minister in the Ministry
of Commerce (Shri 8. V. Rama-
ywamy): (a) and (b). The increase
in Bank rate is a matter of overall
credit policy and applies to all sec-
‘lons of the country's economy.

Government’s reaction

HM.T. Factory at Pimjore

(Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri Yudhvir Singh:

Will the Minister of Indastry and
Sapply be pleased to state:

3278,

(a) whether it is a fact that the
yroduction in the Hindustan Machine
Tools Factory at Pinjore is suffering
for want of raw materials like alloy
steel and electrical components;

(b) if so the extent of shortage; and

{c) the action proposed to be taken
«n the matter?

The Depuiy Minister in the Minis-
try of Imdustry and Supply (8bri
Bibadhendra Misra): (a) and (b). In
the present foreign exchange situation
it has not been possible to meet fully
the demand of the Hindustan Machine
Tools Factory at Pinjore for releas:
of forelgn exchange for import of raw
materials and components. Accord-
ing to the factory. the shortage during
1964-65 war about 50 p.c.

(c) Every effort is being made lo
increase the foreign exchange alloca-
tion to the maximum extent possible
consistent with the overa!ll availabi-
lity and the inte-se priority of the
various demands.

Export of Tea

[ Shri Subodh Hansda:
Shri 8. C. Samanta:
Shri M. L. Dwivedi:

Will the Minister of Commerce be
pleased to state:

1279,

ta) whether it is a fact that tha
North Indian Tea is not fetching
better price from the foreign market
than the South Indian Tea;

(b) it so, the reason therefor; and

(¢) whether any market research
has been made in this behalf and the
improvements proposed to be made on
the findings of the research?

The Deputy Minister in the Minstry
of Commerce (Shri 8. V. Rama-
swamy): (a) No, Sir

(b) and (c). Do not arise.

Consumption of Rubber

( Shri Subodh Hansda:
3280. Shri S. C. Samanta:
| Shri M. L. Dwivedi:

Will the Minister of Commerce ba
pleased to state:

(a) whether it is a fact that the
consumption of natural rubber aese-
reased in 1064;

(b) if so, the extent of shortage; and

(¢) the present demend of patural
rubber in our country and whether
the import of natural rubber Is pro-
posed to be stopped due to an in
crease in the production of syntheti-
rubber?

The Deputy Minister in the Min-
istry of Commerce (Shri 8. V. Ruma-
swamy): (a) and (b). The consump-
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tion of natural rubber in 1964, (viz.
60,100 tonnes) was more or less thc
same a5 in 1863.

(c) The demand for natural rubbe:
n 1965-66 is estimated at sbout 70,070
tonnes, of which about 50,000 tonn::
would be met by indigenvus produc-
tion; the balance requirement will
have to be met by import. The esti-
maled production of synthetic rubber
in 1965-66, viz. 20,000 tonnes will be
about the same as the demand there-
for.
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T Ty T T
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L 126 29 48,530
gfeaw 204 62 1,56,669
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Assault Incidents at Shergarh Station

_8203. Shri ¥ashpal Singh: Will the
Minister of Rallways be pleased to
rtate;

(a) whether he is aware that many
cases of assaull on passengers have
been reported at Shergarh Station
near Bhatinda;

(b) whether he has also received re-
presentations from the passengers for
shifting the crossing of night trains
from Shergarh tc Raman Station; and

(e) it so. Governmen's reaction

thereto?

The Ministe: of State in the Minks-
try of Railways (Dr. Ram Sobhs
Simgh): (a) No case has heen repor:-
ed at Shergarh Station.

(b} No.
(e) Does not arise.

WE AAT FTIAIC F AT AT Wi

3283. =t TqATY FAw : v e
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fis:
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Mationalisation of Mines in Goa

3284. Shrl Raghunath Singh: Wil
the Minister of Steel and Mines b:
pleased to state:

(a; whether it is a fact that th:
mine workers of Goa at a meeting
held at Bicholsm on the 27th Mar-h,
1965 requested the Central Govera-
ment to nationalise the mines held by
foreigners in Goa' and

{b) if so, th. action taken in the
miitter?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (»' A meeting
of the mining labour under the aus-
pices of the Goa Mining Labour Wel-
fare Union be'l at Bichalem on 28:h
March, 1985 passed a Resolution call-
img upon Government to nationalise
all the mines 11 Goa, and as a first
step, nationalise immediately mines
owned by foreirn nationals in Goa.

(b* There is no proposal for the
sativnalisation ¢f mines in Goa under
eonslderation of the Government of
Indla at present. Tt is, therefore, not

ennsidered necessary to take any
action on the Resolution rasced hr
the Goa Minlyg Labour Welfare
Union,
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Messrs. LC.(.. (Kyanite) Ltd.

3286. Shri H. C. Boy: Will the
Minister of Steel and Mines be
pleased to state:

(a) whether it is a fact that
Messrs. [.C.C. (Kyanite) Ltd., Galu-
dihi {Bihar) ar« systemnti-ally mani-
pulating their working expenses and
selling kyanite in UK. and elsewhere
by resorting to under-invoicing of
exports; and

(b) it so, the steps proposed lo be
tuken in the matter?

The Minister of Steel
(Shri Sanjiva Reddy): (a) and (b).
Information is being collected and
will be laid on the table of the House.

and Mines

Expori of Spices

3287 Shri Shree Narayan Das:
Will the Minister of Commerce be
pleased to refer o the reply given to
Unstarred Question No. 1087 on the
12th March, 1965 and state:

(a) whether the final report of the
seminar on ‘Export of Spices’ has been
received and considered by the Gov-
ernment; and

(b) if so, the result thereof?

The Minister of Commerce (Shri
Manabhal S8hah): (a) and (b). The
final report of the geminar has been
received on 3rd May, 1985, and is
being considered.
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Delhi Main Rallway Station

3291, Shri Narendra Singh Mahida:
Will the Minister of Rallways be
Pleared tu state;

(a) the total area in one con-
tiguoug block of the Delhi Main Rail-
way Station. Delhi;

(b) whether throughfares have been
provided in this Railway Station;

(v1 it not, the reasons therefor:
and whether there is any proposal
for the removal of the station outside
the busy area of the Capital to ob-
viate inconvenience 1o the general
public; and

(d) If so. the action being taken in
this regard?

The Minister of State in the Min-
istry of Railways (Dr, Ram Subhag
Singh): (8) The total area of Delhi
Miin Station including Yard in one

continuous stretch is approximately

70.00 acres,

{b) The Dufferin Road over-bridge,
the Lothian under-bridge and the
Kaurin foot over-bridge are situated
in this area as thoroughfares o cross
over froon one side to the other,

(e) There is no proposal to remove
the Delhi Main Station from its pre-
sent location,

(d) Does not arise,
Locomotive Workshop, Amritsar

Shri Yudhvir Singh:
Shri Buta Singh:
Shri Bade:
3292, J} Shri Hukam Chand
Kachhavalya:
| Shri Jagdev Singh Siddhanti:

Will the Minister of Rallways be
pleased to state:

(a) whether the Works Manager
(Gereral), Northern Railway Laoco-
motive Workshop, Amritsar, invited
tenders for the purchase and removal
of shop sweepings and rubbish, iron
foundry clinkers, brass foundry clin-
kers, and cinder residue ashes from
warkshops for the period from 1-4-85
to 31-3-1966;

(b) if so, the details of the tenders
received;

(cy whether it is a fact that con-
tract was noi given to the party wha
offered the highest amount; and

(dy if so, the reasons therefor?

The Minister of State in the Minis-
try Rallwayy (Dr. Ram Subhag
Singh) (a) Yes.

(b) Four tenders were received. The

amount offered by each of the four
tenderers was as follows:—

(i) .. Rs. 21,050,50

(ii) . Rs. 20,100.00

(iti) Rs. 17,777.77

(iv) . Rs. 15,550.00
(c) Yes.
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(d) When considering the tenders
all factors were duly taken into
aocount including the experience
with the highest bidder when he held
this contract previously and it was
decided by the Railway Administra-
tion to award the current years con-
tract ty the second highest bidder.

Durgapur Alloy Steel Project

3293. Shrl Alvares: Will the Minis-
ter of Steel and Mines be pleased to
sate:

(a) whether the commissioning
schedule of the Durgapur Alloy Steel
Project has been delayed from 1iime
1o time;

(b)y if so, the number of times the
original schedule has been revised;

(¢) whether it is a fact that the
suppliers of plant and equipment tor
the Alloy Steel Project have claimed
extra charges for the delay in com-
pletion of the plant;

(d) if so, the amount demanded Jy
them; and

(¢) whether any analysig has been
made about the cause of the delay,
and the ultimate effect on production,
and the loss which will entlml In

termg of wnoney bSth rupees and
foreign exchanges?
The Minister of Steel and Mines

(Shrl Sanjiva Reddy): (a) and (b).
The construction schedule as in the
Areement between Hindustan Steel
and Japanese Consortivm drawn up
on 18th September, 1963 has been
revised once and formal amendment
of the agreement to this effect was
accepted by Hindustan Steel on 16th
February, 1865.

(¢) and (d). Yes, Sir. The amount
claimed for additional administration
expenses in India by the Japanese
Consortium wasz Rg, 976,560. Meassrs
Amco Furnace Contractors Ltd. of
Canada have alsp claimed Rs. 317
lakhs plug Rs. 16,300 for every month
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of delay. These clamms have nol been
accepted by the project authorities.

(e) Extension in the construction
schedule has been mainly due to the
delay in the fabrication of &teel
structurals and also delay in their
erection because of labour (rouble.
There was also some delay in the
supply of technical data by the Con-
sortium of equipment suppliers from
Japan. This and heavy rains last
year further contributed to the slow-
ing down of civil engineering work
in some important sections of the
project. Except that production will
now start a little later, no other
direct loss in production is at present
anticipated.

No analysis of financial implica-
tions has been made ag yet. It s
however expected that this postpone-
ment will not entail much extra ex-
penditure.

Furnacey of Durgapur Alluy Steel
Factory

3204. Shri Alvares: Will the Minis-
ter of Steel and Mines be plcased to
state:

(a) whether the three electric
furnaces of the Durgapur Alloy Steel
Proje-t faclory were commissioned
before the end of 1984 as announced
by the General Mamager in a statce-
ment to the “Stateman”, Calcutts, on
the 19th August, 1984;

(b) whether one of the furnaces
was switched on by the Minister ef
Steel;

(c) whether it was done accordiag
to schedule and what is the capacity
of this furnace; and

(d) the total capacity of all the
three furnaces?

The Minkster of Stesl and Mines
(Shri Sanjiva Reddy): (a) Yes Sir.
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(b) The three electric furnaces
which were initially energised in
December, 1984 were formally in-
augurated by the Minister of Steel
and Mines on 23rd January, 1965,

{c) Yes Sir, as per revised schedule.

(d) The commissioning of the fur-
naces is according to the revised
schedule. Of the threc, one is an arc
furnace with a capacity of 10 tuns
and the other two are induction
furnaces with capacities of 2 {tons
and } ton each.

Setting up of Industries in Iran,
Ceylon and Nepal

3005 J Shri Vishwa Naip Pandey:
* 7 Shri Rameshwar Tantia:

Will the Minister of Commerce be
pleased to state:

(a) whether Government have
approved the sctting up of some
industries in Iran, Ceylon and Nepal

in cooperation with some Indian
parties; and
(b) if so, the number of such

industries, when they are poinz to he
set up and the terms thereof?

The Minister of Commerce (Shri
Manubhai Shah): (a) Yes Sir.

(b) 8 proposals for establishing
Joint Industrial Ventures in these

countries, from Indian parties, have
ap far been approved by Govern-
ment. Some of these projects are
already in operation while the others
are in various stages of implementa-
tion. The Indian participation is,
usually, on minority basis and in the
form of supply of machinery, equip-
ment and technical know-how from
India.

Accident at Bajhara Mine

Shri Daji:
| Shri Indrajit Gupta:
3296. { Shrimati Renu Chakravartty:

13748

Shri Prabhat Kar:
Shrimati Vimla Devi:
LShrl 5. M, Banerjee:

Will the Minister of Sieel and
Mines be plcased to state:

(a) whether it is a fact that in
1964 the Locosnotive at Rajhara Mine
met with a seripus accident;

(b) the number of trips the locvo-
motive was made to work;

(¢) the number of trips laid out as
nuximum permissible; and

(d) the loss incurred due to the
aceident?

The Minister of Steel ang Mines
(Shri Sanjlva Reddy): (a) Twou loco-
‘motives and four dump cars were
deraniled at the eateh siding of the
Rajhara Ore Mines on the 10lh June,
1964, resulting in damage to both the
locomotives and the two dump cars.

(b} and (c). Of the seven locos at
Rajhara, four or flve locomotives are
assigned to the Quarry Group.
Usually, 30-36 trips are planned daily
for the locos in the Quarry Group
which are required to wmake trips
according to the raising «n the quar-
ry and the working of the Crushing
Plant and the Screen. There is noth-
ing like a maximum number of trips
assigned to each loco. Each loco 19
expected to work 6-7,000 hours be-
fore overhaul. The two lorog which
had met with the accident had done
substantiolly less than this wul the
time of the accident.

(d) The accident interrupled pro-
duction in the Mines for about 2-3
days, but did not tell on the annual
production.

qufe Yord & earers & figelt w1
war
3297. Wt vowg fay @ w tww
et OF TR w g i fw
(%) gfere Y= & qea sty
fredt & fem it W A wf
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Death of an OMcer in Southern
Expresg Train

[ Shri Vishwa Nath Pandey:
3298. { Shrl Ram Harkh Yadav:
| Shri Marli Manohar:

Will the Minister of Rajlways he
pleased to state:

(a) whether it is a fact that the
Principal of the Civil Aviation Train-
ing Centre, Allahabad, was found
dead in a first class Railway com-
partment of the Southern Express
train when he was going to Madras
and it was detected when the train
arrived at Madras in the afterncon
of the 9th April, 1965; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) and (b). Yes. On arrival
of Southern Express train at Madras
Central at 1145 hours on 8-4-85, the
Chief Train Examiner noticed one
presenger in coupe ‘C' of first class
.compartment in a collapsed condl-
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tion, with all the doors and shutters
bolted from inside. The matter was
immediatcly reported to the police
who registered a case U/s 174 Cr.
P. C. The door of the compartment
was forced open and the dead body
wag examined carefully. There were
no external injuries visible, The
body was sent for post-mortem
examination. The viscera has been
preserved for  chemical  analysis.
Subsequently, the body was handed
over for cremation. The deccased
whas identified as Shri P, H. Bhanot,
Principal, Civil Aviation Training
School, Allahabad. Form the evi-
dence available so far, it is presumed
that the deceased died of matural
causes but definite gpinion as to
cause of geath will be available only
after receipt of the Chemical Exa-
miner's report and completion of
police investigation.

Selrure of gold and cash at Ratlam
Btation

3299. Shri Vishwa
Will the Minister
pleased to state:

Nath Pandey:
of Rallways be

(a) whether it is a fact that the
railway police seized at Ratlam Sta-
tion on the &th April, 1965 gold
valued at rupees 17,000 and Rs. 14,000
in cash from a passenger enroute to
Bombay by the Delhi-Bombay Janta
Express; and

(b) if so, the action Government
propose to take in the matter?

The Minister of State in the Minis-
of Rallwayg (Dr Ram BSobhag
Singh): (a) Yes, on 7-4-1065 the
Government Railway Police Ratlam
seized gold valued at Rs. 16,500 and
Rs. 14,402 in cash from a third class
passenger while he was enroute to
Delhi.

(b) The Government Railway Police
Ratlam have arrested the passenger
concerned and registered the case
Uls 54 and 580 Criminal Procedure
Code and subsequently transferred it
to the Centra] Excise, Ratlam. who
are investipating the case.
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Ferry service on N. E. Railway

3309. Shri Sidheshwar Prasad: Will
the Minister of Raillways be pleased
to state:

(a) whether it is a fact that the
ferry service on the North Eastern
Railway has been running intp loss;
since

(b) if so, the annual loss

1960; and

(c¢) whether there is any proposal
to constitute sn expert Committee to
go into the matter?

The Deputy Minister in the Minls-
try of Rallways (Shri Sham Nath):
(a) Yes.

(b) Year-wise net loss in lakhs is
indicated below:

1960-61—Rs. 61.92
1961-62—Rs, 54.05
1962-63—Rs. 46.90
1063-64—Rs. 53.03

{c) A Departmental Committee has
been appointed by the Railway Ad-
ministration to examine losses and
suggost measures for reducing the
same.

Low utllization of engines
3301. Shri Sidheshwar Prasad: Will
the Minister of Rallways be pleased
to state:

(a) whether Government were con-
sidering 1o remove some inherent
limitations of the North Eastern Rail-
way which hinder the smooth flow
of traffic ang are partly responsible
for the low utilisation of engines and
slow speed of goods trains; and

(b) if so, the decision
Government in this regard?

The Deputy Minister In the Minls-
try of Rallways (Shri Sham Nath):
(a) Yes.

(b) Besides other steps, the hand-
ling capacity of the transhipment
sheq at Garhara, Manduadih and
Barabanki is being augmented to per-
mit free flow of traffic from B.G. to
MG

812 (Ai) LSD—4.

taken by

Manufacture of Alr Guns

J Shri Daljit Singh:
* | Shri Chuni Lal:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether it Is a fact that a
licence wag issued to the Punjab
Government for setting up a factory
for the manufacture of air guns to
save foreign exchange;

(b) if so, the steps taken so far for
its implementation;

(e) whether it is a fact that Nan-
gal Workshop is in a position to
manufacture air gung and other types
of guns: and

(d) if so, whether there is any
proposal to utilize its capacity for
this purpose?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Blbudhendra Misra): (a) and (b). An
industrial licence for the manufac-
ture of Air Rifles and Shots which
do not require any licence under the
Armes Rules wag granted to the Pun-
jab State Government in May, 1963.
The State Government have now in-
formed that they are not taking up
this project and that it has been
decided to wind up the company
formed for the purpose.

(¢) and (d). Passable samples of
single barrel 12 bore guns were pro-
duced in the Nangal Workshop; but
difficulty was reported in the manu-
facture of .303 rifles. The Punjab
Government, therefore, requested the
Central Government for facilities for
undertaking manufacture and repair
of .303 rifleg in the Nangal Work-
shop. They also made a request for
the grant of licence for undertaking
manufacture of 22 rifles in the Pun-
jab, In view of the declared policy
that the manufacture of arms and
ammunition and  allied Defence
equipment wili be s Central Gov-
ernment monopoly, the proposals
were not agreed to.
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Manufacture of Tractors at

J Shri Daljit Singh:
7\ Shri Chuni Lal:

Will the M:nister of Industry and
Supply b- pleased to state:

Nangal

3303.

(a) whether Govenment of Punjab
asked for permission to manufacture
small size tractors in the Nangal
workshop where all the facilities are
available;

(b) if so, the decision taken by the
Central Govenment in this regard;
and

(c) if not, the reason therefor?

The Deputy Minister of Industry in
the Ministry of Industry and Supply
(Shri Bibudhendry Misra): (a) to
(e). Director of Industries, Punjab,
had applied for the grant of a licence
under the Industrics (Development
and Regulation) Act, 195!, for the
establishment of a new factory at
Panipat for the manufacture of agri-
cultural tractors, power tillers and
tractor implements. Since there is
no scope for seiting wup additional

capacily in the proposed line of
manufacture, as adequate capacity
has becn licensed!planned, a licence

was not granted to the Director of
Industries, Punjab.

Amenities to Railway Employees

[ Shri Daljit Singh:
3304. 'L‘ihrl Chuni Lal:

Will the Minister of Rallways be
pleased to state:

(a) whether any survey has been
made to provide passenger amenities
and facilities to the railway emplo-
yees on the Rupar-Nangal Dam Sec-
tion of Northern Railway;

(b) if so, the details thereof; and
(¢) when the work will be started?

The Minister of State in the Minis-
try uf Railways -¢Br: -R.un thhlg
Singh): (a) Yes.

MAY 7, 1065
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(b) The following passenger ame-
nity and staff amenily works are

proptsed to- be.carried out during
1065-86.

Passenger Amenity Works:

(i) Providing 3rd class wait-
ing hall at Nangal Dam
Station,

(ii) Providing additiona] faci-
lities such ag Porch out-

side station building, cloak
room, luggage office, Book
stalls, more benches on
platform at Nanga] Dam.
Station,

(iii) Provision of ground hy-
drants for washing rakes
at Nangal Dam Station,

(iv) Providing common sanitis-
ed urinals, latrines and
bathing facilities at Nan-
gal Dam Station,

(v) Providing flush system lat-
rines for Ist and IInd class
waiting rooms at Nangal
Dam Station.

(vi) Provision of additional pas-
senger platform at Nangal
Dam Station.

(vii) Providing shelter over
passenger platform at Nan-
gal Dam Station.

(viii) Providing shed over pas-
senger platform at Anand-
pur Sahib Station.

(ix) Improving goods and par-
cel facilities at Nangal Dam
Station.

(x) Extension of wajting hall
at Kiratpur Sahib Statiof.

Staff Amenity Works:

(xi) Providing 6" dia. boring to
instal 4" dia. tube-well at
Anandpur Sahib  Station

(xil) Providing 6" dia. boring to
instal+ 4 - dia. tube-well at
Bhanupali Station.
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(c) The estimates for all these
works have been framed by the
Railway and the works will be taken
in hand shortly.

Industrial Estates in Madras

3305. Shri Dharmalingam: Will the
Minister of Industry and Supply be
pleased to state:

(a) the number of industrial esta-
tes opened in the Madras State dur-
ing 1964-685; and

(b) the amount allotted by the
Centre to the Madras State for this
purpose during the above period?

The Deputy Minister in the Minis-

try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
The information is being  collected

from the State Government and will
be placed on the Table of the House.

Paper Mills in North Bihar

f Rhri Rameshwar Tantia:
" Shri M. L. Dwivedi:

Will the Minister of Indu
Supply be pleased to state:

3306

and

(a) whether it is proposed to set up
three paper mills in North Bihar dur-
ing the Fourth Plan period;

(b) whether it is a fact that the
State Committee for paper industry
hay recommended introduction of
legislation requiring the sugar facto-
ries to make available the bagasse to
the proposed paper mills as raw
material;

{e) the quantum of bagasse thus ex-
pected to be released to paper mills;
and

(d) how the bagasse used as fuel is
going to be replaced by commercial
fuel?

The Deputy Minister in the Minls-
try of Indusiry and Sapply (Shrl
Bibndhendra Misra): (a) The matter
is at an exploratory stage.

(b) to (d). The requisite informa-
tion is being collected and will be
placed on the Table of the House

U.S. Investment in Indian Industrial
¥entures

3307. Shri P. C. Borooah: Will the
Minister of Industry and Supply be
pleased to state:

(a) whether Government's atten-
tion has been drawn to the reports
that U.S. industrial companies are
considering the question of redueing
overscas jnvestment;

(b) if so, the
which such reduclion is being
sidered by them; and

(e) the extent to which it is likely
to affect US. investment in Indian
industirial ventures?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and  (b).
The Hen'ble Member evidently refers
to the recent imposition of a 15 per
cent “equalisation tax” on income of
U.S. Institutions from overseas in-
vestments, Tt is also understood  that
there are ceriain guantitative restric-
tions now heing ohserved on  Over-
seas lending by U & financial inatitu-
tions. These measurcs had evidently
been necessitated by the pressure on
the U.S. .Balance of Payments.

circumstances  in
con-

(e) It is too early to sav what

effects these measures will have on
1.8. investments in industrial ven-
tures in India It is understood how-
ever that so far as the firzt measure
ija concerned, investments in develop-
ing countries including India are to
be exempt from the “Equalisation

Tax™.

Exports o West European Countrics

3308, Shri P. C. Borooah: Will the
Minister of Commerce be pleased to
state:

(a) whether Government propus¢
to set up a Committee to recommend
measures to step up exports to West
European Countries; and

(b) if so. the terms of reference of
the Committee?
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The Minister of Commerce (Shrl (¢) (i) Payments made to the
Manubhal Shah): (a) and (b). A  Coal Board for meeting cxpenditure

Standing Committee consisting of
officlals from the Ministries of Fin-
ance and Commerce has been set up
tn suggest measures for stepping up
exports to UK. and Western Europe.
The Committee makes a continuous
review of exports to that region.

Cess on soft coke

Shri Rameshwar Tantia:

- |, Shri M. L. Dwivedi:

Will the Minister of Steel
Mines be pleased to slate:

and

(a) the rate of cess levied on soft
coke;

(b) the amount of cess realised,
year-wise, during the last five years;

(c) the amount and nature of dis-
bursements made out of the said cess
during the last five ycars; and

{d) whether there is any proposal
to utilise proceed; from the cess for
popularisation of soft coke?

The Minister of Stecl and Mines
(Shri Sanjlva Reddy): (a) The rate
of excise duty al prescnt levied under
the Coal Mines (Conservation and
Safety) Act on soft coke is Re. 1-65.3
Paise per tonne.

(b) The nel proceeds of exclse
duty collected under the Coal Mines
(Conservation and Safely) Act on
coal. soft coke and hard coke during
the last five years is given below:—

Rs. lakhs
1960-61 . 424
1961-62 . 758 .
1962-63 . 958 (PTI;;JI )
1963-64 . 1027 ('P:t::;‘;l ,
1064-65 . !‘:_m:lbagum not

Separate figures in respect of soft
coke are not available.

on the grant of stowing assistance,
assistance 1o collieries handicapped by
adverse

factors, protective  works
ole.i—
(R Takhn)

1960-61 210
1961-62 . 380
1962-63 . 305
1963-64 . 450
1964-65 . 560

(ii) Payments made direct to con-
sumers of coal under the scheme of

subsidy on coal moved by ril-cum-
sea routei—
K. lakls
1961-62 . 213
1962-63 . 356
1963-64 . 472
1964-65 . 375
{Provisional)

(d) There is no such proposal.

Alumina Plant at Rajkot

3310. Shrimuti Maimoona Sultan:
Will the Minister of Steel and Mines
be pleased to state:

(a) whether Government had under
consideration a proposa]l to set up an
Alumina plant at Rajkot;

(b) if so, Governmenl's decision in
the matter;

(¢) whether any foreign collabora-
tion has been sought;

(d) if so, from where it is expect-
ed; and

(e) whether the plant is proposed
to be set up in the public or private
sector?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) No Sir.

(b). (c), (d) & (e). Do not arise.
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“Get together’ Function in Rallways

3313. Shri Rajdeo Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether the function of ‘get
together' started during the time of
Railway Minister Shri Jagjiwan Ram
is still prevalent in the Railways;

(b) if so, whether it is a fact that
a subscription is now taken from the
Class 1II and IV employees on the
Northern Railway in order to cele-
brate this function on a voluntary
basis; and

(c) if so, whether Government pro-
pose to discontinue the collection of
subscription from these employees
and meet the expenditure involved
from itg revenues as was done in the
beginning?

The Minister of State in the Miniy-
try of Railways (Dr. Ram Suobhar
Singh): (a) Yes.

(b) Yes.

{e) No.

Diesel Locomotives

3314, Shri Raghunath Singh: Win
the Minister of Railways be pleased
to state the cost of diesel oil. diese)
locomotives and other goods import-
ed and services rendered to his Min-
istry during the last three financial
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vears and the estimated imports dur-
ing 1885-66 and 1966-677

The Minister of State for Railways
(Dr, Ram Subhag Singh): The infor-
mation required is not readily avail-
able, and is being collected from the
Railway Administrations, and other
departments concerned. It will be fur-
nished in due course,
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international Chamber of Commerce

3316 J Shri D. D. Mantri:
7 shri Yashpal Singh:

Will the Minister of
be pleased to state:

Commerce

(a) whether Government gave any
finanvial help or other assistance to
the Twentieth Conference of the In-
ternational Chambers of Commerce
organised by the Federation of In-
dian Chambers of Commerce and In-
dustry; and

(b) if so, the details thereof?

The Minister of Commerce (Shrl
Manubhai Shah): (a) and (b). Gov-
cernment provided financial assistance
to the Federation of Indian Cham-
bers of Commerce and Industry for
organising the XX Congress of the
International  Chambers of Com-
merce in the form of a non-recurring
grant-in-aid to the extent of 40 per
cent of the total expenditure incurred
by the Federatlion subject to a maxi-
mum of Rs. 5 lakhs.

Other forms of assistance provided
included grant of gratis tourist visas
1o conference delepgates, livences for
import of electric typewriters, rea-
sonable facilities for organising enter-
tainment, visits and tours for the
delegates.

Representation from fruit merchants

3317, Shri Koya: Will the Minister
of Railways be pleased to state:

(a) whether he had received any
representations from the fruit mer-
chantg of various parts of the coun-
try about the difficulties undergone
by them due to the increase in the
freight rates for fruits introduced
with effect from 1st April, 1965;

(b) whether this increase has
affected the fruit cultivation in the
country; and

{e) if so, Government's reactions

thereto?
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The Minister of State in the Minis-
4ry of Rallways (Dr, Ram Subhag
Singh): (a) Yes.

(b) No.

(e) It has been explained that

‘wherever there is movement in
wagonloads, station-to-station  rates,
‘based on the old rates will be quoted.
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Appointment of Personnel Officers

3319. Shri A. P. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) whether any procedure or rule
‘has been laid down for appointing
Personnel Officers, namely, the Divi-
-sional  Personnel Officers, Deputy
Chief and Chief Personnel Officers on
the Indian Railways and also for ap-
pointing Directors and Joint Direc-
tors (Establishment) and Member
((Staff) in the Railway Board's office;

(by if s0. the details thercof:
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(¢} whether the-Personnel Officers
are given any training in courses of
Personnel Management and Estab-
lishment Rules in vogue on the In-
dian Railways and whether they are
required to pass any examination for
the same;

(d) if so, the syllabus and period
of such trdining courses; and

(e) the number of the present Per-
sonnel Officers who have passed this
course (Railway-wise)?

The Minister of State in the Minls-
try of Railways (Dr. Ram Subhag
Singh): (a) and (b). The Personnel
posts which are classed as general
posts are allocated between various
Departments from where suitable
officers are drafted to fill them. These
posts are not only held by officers
recruited direct through the Union
Public Service Cemmission but also
by officers promoted from ranks and
who have worked in establishment
Branches for years in either gazetted
and for non-gazetted capacity, Posts
i Administrative Grades are filled
by selection from amongst officers of
all Departments whether technical or
non-technical. The post of Member
(Staff) like other posts of Members
19 filled by sélection from amongst
General Managers who have had
experience in exerclsing administra-

tive functions in general posts im-
cluding Personne] posts,
(cy The present syllabi in vogue

for training of the officers recruited
direct through the Union Public Ser=
vice Commission provide for tralning
in establishment matters and officers
are required to pass an examination.

(d) The prescribed syllabi are
given in the statement laid on the
Table of the House, [Placed in Lib-
rary, see No. LT-4374/65] which alse
indicates the period of the tralning
TOurses.

(e) The information is not availabee
and will be placed on the Table of
the House.



13765 Written Answers
Allotment of Scooters to Government
Employees

( Shri Y. N. Singha:

Shri Himmatsinghji:

Shri Narasimha Reddy:

Shri Buta Singh:

Shri Yashpal Singh:

Shri Subodh Hansda:

3220. { Shri Hukam Chand
Kachhavaiya:

Shri Brij Raj Singh
Kotah:

Shri Burendra Pal Singh:

Shri Dinen Bhattacharya:

( Shri L. N. Bhanja Deo:

Will the Minister of Indusiry and
Supply be pleased to state:

(a) the total number of applica-
tions received for different types of
ScootersfMotor Cycles from the Cen-
tral Government Employees drawing
Rs, 500 p.m. and above as on the 30th
April, 1865 under the new rules;

(b} the total number of applica-
tions reccived for different types of
ScootersfMotor Cycles from Private
Secretaries/Personal Assistants as on
the 30th April, 1085 under the new
Rules; and

(c) The total number of Scooters/
Motor Cycles of each make available
under the Central G)jvernment quota
per quarter?

The Deputy Minister of Industry
in the Ministry of Industry and Sup-

ply  (Shrl Bibudhendra Misra):
() Lambretta Scooters . ) 1967
Vespa Scooters . . 1268
Pantabulus Scooters . . 19
Royal E 1.d Motor Cycles 14
Rajdoot Motor Cycles 7
Ideal Jawa Motor Cycles . 5
3280

(b} Lambretta Scooters . 214
Vespa Soooters § f 120

. 334
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(c) Lambretta Scooters . 500
Vespa Scooters ) N 500
Fantabulus Scooters . 5 2]
Royal Enfield Motor Cycles 100
Rajdoot Motor Cycles . 250
Ideal Jawa Motor Cycles . 250

Safety Measures for Controlling Rall-
way Accidents

3321. Shri Ram Harkh Yadav: Will
the Minister of Rallways be pleased
to state:

(a) the details of the training im-
parted to Railway Staff to adopt safety
measures to control accidents causing
loss of like and property;

(b) the achievements of the train-
ing course; and

(e) whether there has been appre-
ciable decrease in such accidents
now?

The Minister of State in the Minls-
try of Rallways (Dr. Ram Subhag
Singh): (a) In addition to the regular
initial and refresher training impart-
ed in the various Training Schools to
different categories of staff on the
Railways, operating staff concerned
with the running of trains are made
more safety conscious through Safety
Camps, man-to-man contacts through
Safety Officers and Safety Counsel-
lors, and audio-visual safety propa-
ganda through posters, pamphlets,
slogans, leaflets and safety films ete.

(b) As a result of these measures
taken by the Railway Administra-
tions, staff are becoming more safety-
minded and accidents caused by the
failure of the human element have
shown a declining trend.

(e) Yes, during 1964-85 the num-
ber of consequential accidents i.e.
aczidents which have a potentiality
of loss of life, limb or damage to
property was only 1366 as  against
1818 of such accidents in 1963-84
This shows a reduction of about 23
per cent.
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Steel Foundry near Bhadravathl

3323. Shri Kanakasabai: Will the
Minister of Industry and Bupply be
pleased to state:

(a) whether it is a fact that a
steel foundry is being set up near
Bhadravathi with Polish collabora-
tion;

(b) if so, the estimated cost of the
foundry; and

(c) the capacity thereof?
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The Minister of Industry and Sup-
ply (Dr. T, N, Singh): (a) A licence
under the Industries (Development
and Regulation) Aect, 1951 has been
issued for the establishment of a new
undertaking at Tarikere for the manu=
facture of Stecl Castings;

(b) Rs. 50 lakhs approximately;
(e) 3,000 Metric tonnes per annum.

Hindi Knowing Staff In Northern
Railway Headquarters Oftice

3324, Shri Rajdeo Singh: Will the
Minster of Railways be pleased to
state:

(a) the percentage of staff work-
ing in the Headquarters' office of the
Northern Railway Delhi, knowing
Hindi; and

(b) the number of letters issued in
Hindi and the percentage of such
letters as compared to total letters
issued after 26th January, 19657

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh): (a) About 60 per cent.

(b) The information is being col-
lected and will be laid on the Table
of the House,

Medicines in Rallway l:)lu'pennrles;|r

3325, Shri Rajdeo Singh: Will the
Minister of Railways be pleased to
state the per rapita cost of medicine
prescril: -1 tn the OMcers; Class 11D
staff; and class IV staff in railway
dispensarics during 1964 and 1965
scparately on  different Railways,
zone-wise and class-wise?

The Minister of Stale in the Minis-
try of Railways (Dr. Ram Subhag
Singh): No separate rceord of cost of
medicines  class-wise and calender
year-wise is maintained on Railways.
However, information in respeey  of
per capita cost of medicines Hai‘way-
wise for the financial years 1963-64
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STATEMENT

and 1964-65 is furnished in the state-
ment as under:

Railway lgé}?;&i 19&1-65
Central . . 12-8 13°52
Eastern . . . 17 -1 -
Northern . 2341 2667
Morth-Eastern 1274 1472
“Northeast Frontier . 13°§ L]
Southern . 10°30 11°02
South-Eastern . 10°81 -
Western . . 14'73 1500

*Accounts not vet finalised.

Industrial Licemces in Maharashira

3326, Shri Eswara Reddy: Will the
Minister of Industry and Supply be
pleased to state:

(a) the number of applications for
industrial licences received from Maha-
rashtra during 1864;

(b) the number out of them from the
Vidarbha area of Muahurashtra; and

(c) the number out of them sanction-
ed and the number of those rejectu:

The Deputy Minister in the Minis-
try of Industry and Supply (Shrl
Bibudhendra Misra): (a) te (c). In-
formation is being collected and will
be laid on the Table of the House.

Allotrvent of non-ferrous Metal to
Maharashira

J Shri Warlor:
3541, 3 Shri Daji:

Will the Minister of Industry and
Supply be pleased to state:

of non-ferrous
during

(a) the quantity
metal alloted to Maharashtra
1964-65;

(b} whether the Maharashtra Gov-
ernment have requested the Central
Government to increase their quota
duling 1965-88; and

{e) if so. the decision 1aken thercon?

MAY 7, 1965
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The Deputy Minister in the Ministry
¢f Industry and Supply (Shri Bibu-
dhendra Misra): (a) The allocation of
non-ferrous metals to Mharashtra for
19G4-85 was also follows:

Item Allocation  Remarks
in Metric
ons)
Copper . . . 1B22
Zine . . 112005
Lead . . 292:2
Tin . . 87
Antimony 18-572
Electrolytic aluminis 196* *For April-
um wire rods t. "64 only.
Allocation for
Mai, "65 not
vet made.
Nickel . . 41-458**  e*For
the priod
Oct.'6t o
March "65.
(b) No, Sir,
(c) Since overall availability of

Foreign Exchange for supply of non-
ferrous metals Lo small scale industries
in the country is limited and all of it is
distributed amongst the states, there is
no question of any increase in the allo-
cations made to Maharashtra.

Diesel Engines

sass. S Shri D. C. Sharma:
"1, Shri P. C. Borooah:

Will the Minister of Rallways be
pleased to state:—

(a) whether a number of new diesel
engines have been introduced on some
of the trunk routes;

(b) if so, on which routes; and

(c) the consequent increase in speed
and capacity of these trains?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh):
{a} and (b). Yes. Dieselisation of
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goods trains on a few routes was start-
ecl in 1858 and progressively more sec-
tions are being dieselised. A statement
showing the Trunk routes on which
diesel locomotives have been put into
goods traip service so far is laid on
the Table of the House. [Placed in
Library, see No. LT-4375/65].

(e) There has generally been an in-
crease in the average speeds and loads
of poods trains hauled by Diesel locos.
Since the mode of traction is only one
of the many operaling factors which
influence speeds and loads of goods
trains, no specific statistical data, as to
the artual increase on account of die-
selisation alone is available. However,
it is estimated that the average loads|
speeds of Goods trains have generally
increased by about 20 to 30 per cent as
compared to steam traction.

Production of Starch

3329. Shri A. K. Gopalan: Will the
Minister of Industry and Supply be
micased to state:

(a) whether Government have start-
ed any centre in Kerala to produce
starch from plantain stump; and

{b) the number of centres for this

purpose which are to be started in
Kerala?

The Deputly Minister in the Ministry
of Industry and Supply (Shri Bibu-
dhendra Misra): (a) No, Sir.

(b) Does not arise.

Public Address System im A.C. Express
Trains

[ Shrl Onkar Lal Berwa:
\ Shri P. H. Bheel:

Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No, 1888 on the
2nd April, 1985 and state:

3330.

(a) whether it is a fact that the
ecquipment fitted in the said coach, has
not been maintained well, resulting in
bad sounding of the tape recorded
music; and
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(b) if so, the steps proposed lo re-
place the defective lapes?

The Minister of State in the Ministry
of Railways (Dr. Ram Subhag Singh):
(a) No. The equipment is maintained
in good working order.

(b) Defeclive lapes are repluced, as
necessary.

Phosphate Deposits around Viziana-
gram

3331. Shri Kolla Venkaiah: Will the
Minister of Steel and Mines be
pleased to state:

(a) whether any survey was con-
ducted in the area around Vizianagram
in Andhra Pradesh for phosphate
deposits; and

(b) if so, when and the
thereof?

result

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir.

(b) Investigations for phosphate
deposits were carried out by the Geo-
logical Survey of India in the Sita-
rampuram-Kesipatnam area (about
350 kilometres west of Vizianagram)
in 1922 and again in 1958-59. The
reserves of phosphate (apatite) depo-
sits are of the order of 173,000 tonnes.
Apatite contains B3 per cent tricalcium
phospate and is suitable for the manu-
facture of superphosphates.
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Heavy Elertricals Lid, Bhopal

3334. Shri Hari Vishnu Kamath:
Will the Minister of Industry and
Supply be pleaesd to state:

(8) whether it is a fact that the
Director of the Associated Electrical
Industries Owverseas has recently
writlen to the Chairman, Heavy Elec-
tricals Ltd., Bhopal about some matters
upon which urgent action is required;
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(b) if se, a resume of his sugges-
tions and proposals; angd

(c) the reaction of the Heavy Elec-

tricals Ltd., Bhopal and Government
thereto?

The Deputy Minister in the Minis-

try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (c). Ex-
cept for the perindical report just

received, there is no other communi-
cation from  Associated Electrical
Industries Lid, UK. The report is
being studied.

Wagons te carry Sugar Quotas

3335. Shri P. C. Borooah: Will the
Minister of Raillways be pleased to
state:

(a) whether it is a fact that Rail-
ways have failed to carry sugar quo-
tas allotted for the area under the
jurisdiction of Gauhati Supply Office
since December, 1964, resulting in the
accumulation of undelivered quotas
to at least 103 wagons by the end
of March, 1865;

(b)Y if so, the reasons thercfor; and

(e) the total reauirements of
wagons for catering to the needs for
carrying goods to Assum during the
period December, 1964 tn March, 1885
and how far the samnr were met?

The Deputy Minister in the Minis-
try of Railways (Shrl Sham Nath): (a)
and (b). Railways have carried al-
most the entire sugar guota allotted
for the area under the jurisdiction of
Ganhati Supply Office since Decem-
ber. 1984, as will be clear from the
following statement:

December "64 75 75

January '65 Ro 63 7
February "65 75 6 6
March 65 72 T T

13776

The above figures need to be judged
in the context of the fact that the
allotment for anyone month naturally
includes shortfalls, if any, of the pre-
ceding month. Thus, as on  3lst
March 1965, the outstanding in regard
to movement of sugar for the Gauhati
Supply Office was only one wagon.
Even if the cumulative shortfall s
taken into account, then it would
come only to 24 wagons during the
entire 4 months' period from Decem-
ber, 1964 to March, 1865,

(¢) The statemcnt below  gives
month-wise the allotment and loading
of Sugar during the period December,
1864 to March, 1965.

Month Allotment Loading
(In tonnes)
December "64 6300 278y
January ‘65 6300 10048° S
February '65 . 6750 3552°S
March "6s 5256 of16-5
24606 26201°5

It will be seen from this statement
that the actual loading during these
four months has been more than the
actual allotment though during some
of the months the loading has not been
upto the allotment. This wvariation
from month to month takes place as a
result of operating difficulties, need
for maintaining higher priority move-
ments, etc.

Late Shri Nehru's Picture on Adver-
tisements

3335-A. Shrimati Saviti  Nigam:
Will the Minister of Industry and Sup-
ply be pleased to state:

(a) whether Government are aware
that many persons are using late Shn
Nehru's picture in a very clumsy
manner on calendars, in shops and on
advertisements: and

(b) if so, the action Goverament
propose to take in the matter?
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The Deputy Minister in the Minis- colony at the Heavy Electricals Pro-
try of Ind y and pply (Shri  ject at Ramachandrapuram collapsed
Bibudhendra Misra): (a) and (b).

Action has been taken in cases which
have come to the notice of the Gov-
ernment of India where the name or
pictorial represcntation of Pandit
Jawaharlal Nehru are used in contra-
vention of the provisions of the Em-
blems and Names (Prevention of Im-
proper Use) Act, 1850,

The State Governments are being
asked to report cases where the name
or pictorial representation of Pandit
Nchru are still being improperly used
a0 that they may be dealt with suit-
ably.

Shares of Mls. Jessop & Co. Ltd.

3335-B. Shri Indrajit Gupta: Will
the Minister of Industry and Supply
be pleased to state:

(a) whether there is a proposal to
acquire all the shares of Messrs.
Jessop & Co. Ltd. Dum Dum;

(b) the names of the present share-
holders other than Government and
the extent of their holdings; and

(c) the method of determining the
price of shares for acquisition?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) The gques-
tien of purchase of “controlling in-
terest” in Jessop and Co. Ltd. s
under consideration.

() A statement is laid on t‘l'm
Table of the House. [Placed in Lib-
rary, see No. LT-4376/65].

(¢) The matter is still under con-
sideration. No final decision has been
taken.

Heavy Electricals Project, Rama-
chandrapuram

Shrl Raghunath Singh:
3 {Shrl Kandappan:

Will the Minister of Industry and
Supply be pleased to state:

(a) ‘whether it is a fact that a
water tank built for the Labour

on the 24th April, 1965, killing three
children and injuring four others:
and

(b) whether it is also a fact that the
tank was commissioned enly two days
prior to the fatal accident?

The Deputy Minister in the Minis-
try of Industry and Supp!y (Shri
Bibudhendra Misra): (a) and (b). A
cistern constructed on the 17th April,
1665 in the Labour colony of the
Heavy Power Equipment Plart, Rama-
chandrapuram, to serve as water sup-
piy storage to ithe labour, collapred
o1, the 24th April, 1965 killing one
woman and three children and injur-
ing tour other children. A detailed
departmental enquiry is being con-
dieted.

Ccemmercial Enterprises in Indonesia

3335-D. Shri Paghunath Singh: Wil!
the Minister of Commerece be pleased
to state:

(a) whether 1adoneis has decided to
take over contr.! of all foreign com-
mercial enterpr..es; and

(b" if so, wlether India or Indian
firms are goiny to be afTected in any
way?

The Minister of Commerce (Shri
Manubhai Sha')  (a) The Indonesian
Government has decided to take under
its control all non-domestic foreign
enterprises.

(bY Accoraing to present indica-
tions, Indian firms are not likely to be
aflected as th.v are at present classi=
fied as domes'ic foreiga enterprisss.

CorrecTiON OF ANSWER To U.5.Q. No.
2861, DATED 30-4-1065, REGARDING
QUARTERs FOR RAamway EMPLOYEES.

‘The Deputy Minister in the Minitry
of Rallways (hri Sham Nathi: Eir,
1 say astatement, correcting the reply
g.ven on the 30th April, 1863, to Un-
starred Quest'=n No. 2861 by Shri
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R. N, Reddi, regarding quarters for
Railway Employees, on the Table of
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“He geems to be an innocuous
person —I think a very tame and
innocuous person. Somebody must
have put him to do it."

W F ey gu e arw ffear”’
7 5 arim &t fear

“The fact that neither Dr.
Lohia nor Mr. Bishen Chander
Seth, both of whom had made
personal references to the Finance
Minister, was present in the
House to hear his reply would
mean that somebody must have
put them to do it."
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“The Finance Minister did not
refer to anybody by name, but
the two persons who had made
personal references to him were
Dr. Lohia and Mr. Bishen
Chander Seth. Our Parliamentary
Correspondent wrote his impies-
sions of the proceedings in the
bona fide belief that he was being
objective. In any case, we have
no hesitation in offering our sin-

cere regret which may kindly be
accepted.”

wafay & qawer g fe aoey A o
S Agt & A A @ e
7 3% fdtz w1 gage 2
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frar, o7 =3 Tw @@ fEw
Elcl

To TR wAge wifgar  (Far-
) ko oww fEm e fw

tlo!'m wAge wfgan . wE

ot % 2 R & fagr o g9 O

!rgtn. @ TRE aED 9% fen § waw
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OHW WERW @ T 4T,

g s & owifew & are

*1

l’lnmm‘l'u!ﬁf‘qm:maxﬁ
1 fame w1 7w Gifer

weR WEew ¢ @1 i gt
FATL  ®THY F1 W 9g 99 S99
grrg @A @ ar & wowr wieEr
T gwar g, afwa wO7 w9 &7 gEdr
S FeFT  ArEd § A T a9 AN
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Mo T AT Mg : ot o
o maE . ..

WIR W . Fa ar w%
s g, wre A arwcwr g fr
T T IS g IS AT A |

WMo W AAET Aifg@y @ WO
Tk # o A A ey T
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werw wEEd ;o fRE W A
9T WY LH F FIT wHT & | MY
T |
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wea AR Y W ATeEw
T g

(feare)
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ot ame I F AT F L

avIw ART 0 WY W X
faes o W@ & K7 wOw Far
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Tt ¥ A8 et 7 & T e
fFr 9z AE |%AT | AfEA ATOA
fir gaa e scim faar) & 3%
9§ 7 w0 &F fET 9w omw @
war @, & IEEy 3w A

st wy femd (T ) oA
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ar oo &7 e
FH AT F ogEETET | wT
WA oT & feny wem i e Wi, .

wsay wpRE WY A5 STy |
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‘1224 hrs.

‘RE: MOTION FOR ADJOURNMENT

(Query)

www wgEd : & 6w o gE
W AW T AR s fE
W a9 A JBU |

st et gt (faeete) o
#wm aerg ¥ A A 30T geew
H wgm AEATE

weow wpvew o et ged
| A wiT  FATT &4 98T AEA
Eaafsd gmosw @ g

1 geTTEe et ;. ag OF
g ax & fow ¥ fr e A
gun it g @ o7 e
gatt fommr aEdy & 1 & zafay
o 7 wqafy w6 # fF oaz ard
s Tw & 7 4 gfer 3 aw g
=9 & WEA A JAa & A

-

L LE

woue WERG ¢ T AvE A A
& wFar 1 9gA ot 21 7 GEm @y
T & wrf WA AT A 3w g
FTF AT AT G AT 7 TR {007
F1 ogzez w7 frmm 0 B wedi o w
grard we1 & oz F1 FrEr A
2| WY 9 T AEA A7 TR £ Al
i frm s d arfy & fofaeeg s
¥ W 98 7w A m 47 daAm @
T A3 O wEE T oA 1 W
AN geT a1 ag A faw s R
fear man, wwEr ooET A 2O
T

oft gereie R @ qg WA
Wged W1 am| g, W7 THE I20F A7
wqafa €

812 (Ai) LSD-5.

¥ 9 ¢wy T @

frar o @ #, AT AT 84 wwiw ¥
T W I FAET GgEA A E A
fafewr s=ver W1 wargar  # oWy
TRE % | T W AUETC ZW AT
sfaesr #t agr wmAw ogEr o
g2

oy wgEw o #T ga femr

off gFER ATt ¢ HY &
Ft at ware g1 Wy Ao 0 & aa
FE AT AL TEAT AT GH AT AT
gffer & fawim 2t 1 & A4 Fug w7
UF §TA § AT A1 A AF I FT
& zafer &wr 2 fr & A & aa¥
FI AT AF WX AITE 307 AET AF
wArE | AT aTmT aima frafr
¥ Ao AT drmsi AT T AR AT AwAr
gar3n wfzy fr amneg 7 2 Ak
TS A w1 fmin fer
AG 1 AW KT AT F ATH 5H A
fararg v aw wFr T afem

weR wWERT W g
TRz U g T 39H $1E qagrer
wTdT & a7 A4, 4T ET At § maeAe
To TEAT el 7

ST FAt aan wy e s (ot
W agge wet ) ;& ooy
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ar% #¢ faar ar W oww oAt A
femA g W Fma fFaa =
e & @Y 4 & g1 9w, fAfeww @
g1 sm, et A\ am ox faenT A
@ wwar | af feafs 8, WE gl
feafa a8 i

ot gow W wgEAm ()
gt ot § wn feam g

weaw Wy : JmETe gEl §
 fee g sAv At H & Ao @
L G i

st gew W wgEw@ ;w0
gaTaTeREl ¥ e wmrane faen
g

WeTH RENE © WY 45 90 |

ot wy femd (Wa<) @ FWoow

TAEGT HIAGTE | HTIA AT FT T
% way § ud s=IEr FT 9
g

oW WERT . # "o
TE AT |

st uy famd : qoq 7@ 3T,

#fwa @1 w9 #1399 & sygedr
] AF FIWM AEAT LA
EhEC

v RERT : AR S w99 0
®EEqT F W A1 W A% A g
qar. ..
oft vy fomd
LU

woR WER : AT ogw F §) aw
oY A9T  sERqQT T WG WIT AT IIT
/A |

mT & fasms

MAY, 17, 1965

“*Not recorded.
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&t ay fomd : maw wHITT

W wEWO ;W TAT O
ad = A |

wt wy fomd : & wT & sAnfa
qmar g

www WEmm ;W At F
o gAL el ¥ Ay o4 o AR
TEEHE d 981, WK g8M A9 X
T fF S g e o SE
w1f FEdler A AT 1 WA W
TSI qgH TG g /wAT

(Interruptions) ***

Mr. Speaker:

record.

This will not go on

% AAAT G WA gag
Wear a7 mmam ar |

WR WERG : WY a7 SEd b

W W T A 0 A W
LS AR AL EC R 2 (IR C -1
gl wga ¢ ¥ wmw w2 @ O
orzafam g s, qF sl AT )
o g A fau dqueEs w0 &
AR LS I I AR C o
ag gmdm  fafaed & g oo Wi
¥ g, aft a@gEr WA w
G g1 | WAL ag g1 o
g ar Zr & T 91 1960 F1 OAH
g, foramr @ #7 forw fem a1, 98

qafas #Fart 1 ImE  gwW
GEIT AE FT RER | Ag 4
| omy Wwrarar AR

gg @§ g ar it § fs qge *iew
O g I | Iy FAT R A™
AGT & o"wAT |
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12:29 hrs.
PAPER LAID ON THE TAELE
Juneg

ANNUAL REPORT OF THE SALAR
Mustum Boarp

The Depuiy Minister in the Minls-
try of Industry and Supply (Shri
Bibudhenda Misra): Sir, on behalf
of Shri Hajarnavis, I beg to lay on the
Table a copy of Annual Report of the
Salar Jung Museum Board, Hydera-
bad, for the year 1963-64. [Placed in
Library. See No. LT-4367/65].

12.31 hrs.

RE: SITUATION ON KUTCH
BORDER

Some hon. Members

o T AT fgar (war-

qE) : AIE AR IEW, U™ HaET

rose—

weay  WEWW ;4T AT I
W aw § fmEay. ... (g
wig)

To TW  wAgT Sifgar o sw
gurg WAz aa #fd afex gam
aETar 1 9 gfar

st g9 9 wgEAw  (dETe) o
T WA HaEl 799 F2H II0 ¥
QURIAT &7 |rET A a8 gAY
Bt ¥ 397 97 @ ¥T ag wWEN

T | IANT gW K€ qFT  gWEHAT
A FAE ) W AR Wmw
g o1 @R

Shri Vasudevan Nair (Ambala-
. phuza): May 1 seek a clarification?

Mr. Speaker: No; no new state-
ment has been made.
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Shri Vasudevan Nair: Some propo-
sals have appeared in the newspapersa

Mr. Speaker: He has said what his
stand is. I am not concerned with
what the papers say. (Interruplion).
This House must take for the present

what the Government says....(In=
terruption).
Shri S. M. Banerjee (Kanpur):

Kindly hear me for a minute.

Shrimati Renu Chakravartly (Bar-
rackpore): The point is not about
anything which the Prime Minister
has said. The other day he said that
he could not divulge the cease-fire
proposals made by the United King-
dom. We find all the proposals have
come out in the newspapers. He
could not inform Parliament. He
could have easily said, “We have not
accepted them but these are the pro-
posals”., He could not do that for
whatever the reason may be. But it
secms  the papers have pot it and
have published their own thing.
Either it has leaked out from the Gov-
ernment departments or the Secre-
taries or from the United Kingdom.
That is why Parliament fecls agitated
that these things should be placed
formally before Parliament making it
clear that we have not accepted it
rather than come in a roundabout way
where the press actually use these in
order to build up publie opinion.

To T wANgT wifgar : woww
e, # ot fauwm @ o @A
9% F7 gAE awAr F 1 A& faEee
faad fe @a A1 AT 7 @ 79 fe
t s faar g “mrm AR —
I §1 wAGd WA ¥ AR AR

“Although the House may find
it a little difficult, as I do, to
understand or explain the differ-
ence between a decision not to fire
and an actual cease-fire—I think

that we may call this a de facto
cease-fire—we are less concerned*
with semantics than with the fact
that, as things appear to us today,
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there is not only an actual stop-
ping of firing but a general desire
on the part of both Governments
that nothing should be done to
aggravate the situation,

In this connection, I should like
0 pay my tribute to the tremend-
ous work of the two High Com-
missioners, who met for seven
hours to try to sort out the diffi-
<ulties”

g @t fadas AT &1 16 § A fF
fadga 11 & faars amr &1 zal
a1 FE s 5 97 2
T g wram, #ieT 99 § faaga
arw ¥ ol w2za ) 00 g A
qarw A8 & 1 faarmdz afweadagt
FEad g ol War I F qeAg
§ wa w1 giaq far 9% 3 f5 agi
¥ FAT3T TT AR WAT AT A
fgarr w1 Atz faqd g7 77
QA qy eI T F AR R fRT
% faarciz Fawfac, I F wamm
q# 7z 7740 2 {5 g w4 Az A
TAGL FAAFTTEFIF favw
qrl w0 G 2 omAEd &
It # mrAE 5ol faaaT wge
Farh ows fom 20 faaeyz arfs-
=fAAl & wEE § O, FATRIT BT
ar wrs & dfar . Tz #F g
afr w2 wA Mg oy & g ang
¢ fzm wEr A fenr e
& aui wd arl w1 i E Rar
ArgA A @ fF eifreeae g
gark Sz ot faqrdz & wma &
xama @ g ) g g (AT
F offm 719 H TEYzUSE
g AT A wEAT ART va g R
arEl N & AFmar f oA Ag

MAY 7, 1065
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g 9T faAga gaq sgy § sdife
% § T X 1960 AT Ho—

“Exploratory discussions regard-

ing the boundary dispute in the
Kutch-Sind region showed that
the differences between the Gov-
ernments of India and Pakistan
could not be settled.”
18 ZZAsr &1 @A Aff At ag
e &1 gaA § 1 AW
@ fag g8 ¥ 3O qeEw w1 [
g wafar wet AwE w aEr @At
FEX gu A AT WA 97 FU
3% a9 ¥ amdla wer wfgy ) &
3THEATE ) M IWA FAE
qR fagms @17 ¥ A oTor @ a
afrFe @ 20ifs I wAT T Ay
g 3T T A & ufaw
g At o goT o fadr ¥ F fag
Az & 7A ARSI A0 gy ) TAfAY
oq AT ATTEAT F7F g9 faamE
FIF AT

azi T A FIE @ § Az fiow

25,30 ®I7 50 4T 1 pAAIMA A

TEE G owogA 936l v oaer 9
TTEF AMT T Aawgs T fn
TS qT a0 FT F1E RCHAT 9T FT
g 71 AEIIHTE G907 FOHEAAT
FoFZ AL A FvgAr A1, gw
qeT AT A, FHA ¥ A" AT
g AR AAAT I AOF F A ara
i ¢ w3 agt or Fwr g =fEy
frage  #Awrf ¥ @ aEEw T
g4 # fada wow wfgr g & o7
T8 w5 g A A w0
g3 * # fig ¥70 § @t @
FO oW qZ 7 F # fvig w0
g ar dmr foig #3 & om0
ST o FAT &1 ATF f FT F Imed
arer &3 1 & g7 ad wmgar
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agi fad wafad zay feay omen £ f5
TAAFRHT B At & omA H g oww
fedt & wg1 f& fegaa & &
qiftEam Y @ 3o A I @ TR
97 Fi7g, @AM W gav F1 91E
] o & oA ge T wgrar
any § ag e ¥ 9@ Afew St
® 39 wAT T AW AGE A A1RA
a1 g% A 3w fa¥ iy & g
T[T WIS A 7 g W, "I
g oot Fmd) v am ) gg feelt A
amA & W ag zar & A § )
qgt fA% IHE AT AT w0 amer
97| Tg FHA WX wwww A1 fg-
| W § ag TiEraa #1oF@
A & faur 9w & 3w W
. %01 wgigw A @ fET oaw@
? wafed wvrd wEEE 991 gw A
H WO ®W zaEd A1 T @A
I qg TFA] AR T AR | 4E
ord § f& s a9 T 47
R oamy 1w g eh
wF G | gEfaly WEav s
™ quTE He

M

% AWET 9.9 qF T8 Ad GO
W HF & §YIC gW AN WOAT WIAET
gfem  fem w0 @ AfeT W= W
AT W ARer wiE ¥ Ak
v fwm ¥ ag faviw w3
9 W Fatag a7 %7 |

(€ wmdts mzem wE go)

WTIW WE\AG . FAT §6 97 %A
g 7

Wt mew (feare) o AT R
g a9 47w wfed aw qu
& AT =fEd o
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st sty et (faaite )
sfaa ag #Hur f& @ o @A F7T
wr fagqr g g wE ar 3 fe
am W

st gew W weard . WA
WERU, U UF WO WEa FT AANA
g ot ¥ fan wafy Tl
TEGT |

st wq femrd (WiT) @ oo
WElgd, WM % ®gA & WAAT
Ofea & FH0 37 T AT F @
E !

st "o Hle wAWH

oo WEEd . WTET, AT )

st ®o Fo ;AW : & &3 TN
g

wsIw  Wglaw . w43 gm
g Afer 99 48 WA

M "o Alo wANT : { Il §8
TEAT § WY THRSA EY AT g ATwy
79 AmFE AR 1§ w7 § gfow
s g fadm st g ..

Mr. Speaker: Would the Prime
Minister like to say something?

The Prime Minister and the Minis-
ter of Atomic Energy (Shri Lal
Bhahadur Shastri): fose—

ey

st wy fwad oW 9ET TB
Ty ar w0
Shri Ranga (Chittoor): The Chair

seems to be completely uscless now.
(Interruption)

ot oy fad : Zar A A1 A
gz iy Pz oA T e
dras 79 W # Afea ofr 37 e
AT & A W7 A1 TATT EET .
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[ =1 femd]
dz7 % w0

Shri Raghunath Singh (Varanasi):
Mr, Ranga has used the word ‘use-
less'. That is objectionable.

Shri Ranga: 1 said, helpless. In
the House of Commons, somelimes
they meet without the  Speaker.
Here, we have the Speaker and we

are making him helpless.

Mr. Speaker: Though he might
have desired to help me, he has used
the word ‘useless’ . . .

Shri Ranga: I meant ‘helpless’. 1
wanted to help you....(Interruption).

Mr. Speaker: This is not the case
of Prof, Ranga alone. There is no
respect for the Chair.

Shri Ranga: Please don't say, Prof.
Ranga alone.

Mr. Speaker: That is gone now.
That is beside the point.

There is no respect for the Chair,
no consideration for the Leader of
the House and no grace left even for
the Rashtrapati. Even  ordinary
courtesy that is to be shown to each
other is not extended. I do not
know—I should not cxpress it—what
would be the future of ours in this
respect, how can we run this demo-
cracy, if the Chair is also not obeyed.
whatever might be his faults, what-
ever might be his failings. At
least, at sometime there ought to be
some check that must be exercised
by the Members themseives. When
I just make a request to them, some-
times I might say that 1 am  even
ridiculed. 1 have felt it so mans

times, But whoever he might be—
it I am not fit for it, another can
come—and whomsoever you might

put in the Chair (and this House has
the authority to pu!) he must be res-
pected; then alone the proceedings
can continue, and otherwise not. If
every time, everyone, whoever he
v ‘gt be, desires lp speak and goes

MAY 7, 1865
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on speaking, there is nothing that 1
can do, as Shri Ruanga says, for 1
am helpless, and I do find myself
helpless in certain circumstances, If
a Member goes on speaking without
listening to me and he asks me that
I should sit down because he has to
say something, then it is a queer
position that is created. 1 do not
know what impressions those who
see usg might carry about ug and
about what we are doing and how
we are conducting business or trans-
acting business here.

Shri Harish Chandra Mathur
(Jalore): We are all very anxious that
the proceedings in this House should
be conducted with great dignity and
with great respect for the Chair We
would certainly like to subscribe to
that position and in any manner that
you like, and I am sure that all the
Leaders of the Opposition will rise
to the occasion, and 1 have nol the
least doubt that they will help the
Chair in enforcing dignified behaviour
in this House. I would only request
you that you would kindly not per-
mit anything which 1s contrary 1o
that, and we shall always rally round
to your support.

Shri N. Sreekantan Nair (Quilon):
Yatha raja tatha praja.

Shri Hem Barua (Gauhati): 1
wanted to put a question asking for
a clarification but I would not, n
view of what you have said. But 1
think I have a right to clarify my
position, for it was because of an un-
happy incident like thig that I  was
suspended for seven days. 1 do not
weep over that, and I do not lament
over that. But then I say—1 sope
you will excuse me for saying hk=
that—1ihat there is an impression
created in this House thal there are
two sets of principles for two sets of
Members. When [ say like that, 1
gay =o because I have felt it in my
heart of hearts. The other day, when
I put my question, it was a very legi-
timate question, and the fact that it
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was legitimale was conclusively prov-
ed by the fact that the Prime Minis-
ter, on my insistence, gave u reply to
that. But on oreasions, I am afraud,
—we want to help you in maintain-
ing the dignity of this House, and
the appeal you have made just now
hag struck the cords of response In
our hearts; there is no doubt about
it, but then at the same time there
is this feeling—often we get an im-
pression, particularly I get the im-
pression, that you allow some people
to raise a matter although you do
not allow other people to raise the
same matter whenever they want to
do s0. It may be that I may be wrong
but 1 have that impression. If you
can dislodge me from that impres-
sion which I am collecting, then 1
shall be the happiest, but I have that
impression and, therefore, 1 have
placed it before you for ‘consider-
ation.

An hon, Member: What is it that
he is saying?

Mr. Speaker: Let him say that.
Now, Shri S, M. Banerjee.

Shri 8. M. Banerjee: I only want-
ed to know from the Prime Minis-
ter about two things...

weaw wgran - & s aEe 6
A FTH A AR @ g,
afen 58 a% 29w ¥ 3z aw @ o
& fr grew ¥ feferft 7ot afgm

st @0 Hlo WANT : FA WY W
o w4, & g A wE

ot mmh ;¥ Ofm fF oo &
g oanie @nfro

ot Ho Tlo TANT : WewE WEIEW,
oI A q7 E, TN AW A 2
gAY & amg ww F faw w7 9w
it & 1 ¥ W A gy WA A AR
g 5 ot &l 0F aar o §, aw
o1 X0 ¥ Fvaew # 2, o 7 At
& g § gEEl & AT § 3EHT 40
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T gt & 1 fam A A gF
¢ o T gu faeli & ormre Y
FAATT 7 & fA0 agt sma § 1 gAfen
YT 39 ATal & a7 7 79 [ g9 9 FY
ardra &7 40 wifow £774 & ar W
& gET A1 ATHIA A T § 1 e
wgrea, w9 wrad & § e & qr gfeier
g o1 AW nArTARe qifasr & favmm
AT E | W9 A | g &,
Al WO gAT FY ardr gri |y w
ardr adf griY, at wT A=

o amW : wegy WEEE, TIv-aT
T A ¥ a3 e aman @ fw e
| ¥ AT B wFa § a7 98 e T
BUTLY g9 A1 2| % fav e | X
s # fagzma # qF & aw oF w1
=g § 6 ofa 2w & " ek e
WY §, T I FAOAT F W g
fr gom<t g WY & 1 ST Aw WO R
HIA &7 9477 §, ¥° ¥ 97 W9 FT A
wET &, AAT W A ¢ el ety
&1 wrar & | AT w7 aTe & Aver
ey & AT AT T w i F A Wt
& =77 wT 3w aw fedt € g1 ME
S A oW, &1 oage A 7 fm,
wifE 1% W T w7 A AAT Tq1
Wz Ty A R, A A negfy §, 7 0y
afamiz §, 7 Hr27 &, 7 A £ o
Adrem g

st Wo wo fR¥ (WidT) @ wmaw
wgra, & v i w7 g oo
oft gw Al B ot g A

worw wgrd & AT g gEe
£, ffe ot at freraa § fir o aefr
HTF §W ATE § AL A1 T AT [
T o R

of, Mo we TEE - & wHI 117 TC
¥ T «ZAT UFAT 4 | )
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weas wEYew : AR g ¥
AT A8 &, Afwa fag a0 7 wradm
FIEq g WE, 98 &F 7 g | wAAg
I 1 FEAT AR € |

ot Wo wo To¥ : wWemw wWirzq,
# gz 7€ 71 fF 99 o A gAd
G & | TH 4T gTIA I a0F a9
w@E | uF ad 41 97 & FF a5g e
& fau @ & &fea % g9 a2 A
o 219 9T 67 T 3| AE a2
o aiEw ug & fF & @ g1 &7
faeers oiT 7= #f sy #owré F4 w7
TETE | TA awg A § AT ged AT g
@ & fra s at ¥ wro vz @ 8, gafan
g T4 8 fF w graq #§ ow §rade
o £ faw, & difew wte 3w F
HIAT F WG AT HIAG | S A ITH
Ft wFIA ¥ I A FIA, 7@ IO
gl grn @@ & w7 Wik w=mr
I, AT FT TG T WA aTH fFar
o W WA I wE 9 )

e T wAET Wifgar © &7 awa
&Y = q@ °r wg ¥ §ifm

weTw WEWAT © A, W A ag
wg faar & | & 5o a-an g
ot ¥ weT

o W wAlge wifgm - & e

e W FS wgT WA F o

WeTW WEWAT . WEY SATAT §AQ
AAAT Ageq 7 faar g 0

4 zram & A A AT A2
vuy @ TF A aray weAr -
A T AW FHT R, A AT AW w00
21 oF a1 ag § fF @ IR fasamEn
2, I9%1 wTIET Aver fRaAar g Wi @
7 foer @, a® = WA &

MAY 7, 1065
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A amag sH 1 ¢ fr v aaew
fafaeos § o o9 @ 99 &, TP =
MEMgEA FraT femamr & v

oy vy femd : a7 T@ faegw
w0 R

WETH WEAT : AT 4Z A fam
g1 3, a4 77 &1 A7 w qraa & fowmma
® @ TEN 41

oy wy fer - wE fowma w8
LT FT T E 1 WT 7 AT F A fam
Fad qF7 A | 7w o 7t /@Y
gt &

Weqy WEET . 97 W9 AL @9
gfawrs w31 &, o1 9z fowraT =7 A
IJET FF AT FNE

qeir I ag w41 % & fF oA
a8 WiHw, 8 T, g0 § fm &
L H AeAd 99 39 g SURT OFEL-
qEsE A 75T g § A 7 A
forr %Y ar # Frwrer wmEy &, @i
F B wgan ot 7Y wr o 99 T
HYAY AT FF I A FT AT E

o oW wAET wifgm : F9 W
I § Hery wEEm |

wET RANAT 9T o9 @rHIe A8

it o\ 7

e W wAET Sifgm . &Ew
Tz g e w famgm war g A ?

eI agaa

Tlo T wANET Afgan : T T
1 g Afae 0 mifae &L

werA wgag ; ferar gf o w9 A
saraT W &Y @
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¥o T WANET SMgaT : T qY"
¥y g @Al ¥

WSTR WEWAW : TH #qEEd H AT
T g7 wwar § 1wy wigw awr
wrost faem @ foe ot s, L

o TW AR Wifga ;g7 Ay
# owmoa qA A gAr g

wenw ®IT - T AM AT TF
grga Eowaff g awar g

Mo TH A Afgar ;. am A
At aat fawem o

|euw WEET - T AW § a1 &
AR FT A A TAfww ww 1 A
/1 amq & ag F7 0 A4wA § R A
wTEHT 41§ &E §) T ATAAT qE FT
T 7 a9 AZT AT ) [ WIS W9 AT
A & AAT MO T T FART F AR
AT AT W oA A oA
gid | ag Frerga & Reawl w1 Y
g g e & 995 719 o1 et & g
w1 fafy femw t foamaa F@1 8 0
#fer & @q A waw fow g
qrgAT g | q# it o damw
o T AR wTE g A & oA
fis & @0 TEA 97 T@S @ AR 9
azz g fadt & 1 oz & fosmae graw
¥ FeT AR § A o fra W faer ¥
sfa #rf fogra & w7 7 fret & faems
F1E gvedl | A9 F A9 K 0T A7 1w
T AEAT E O

form aver ® Heae aAnfgam aga sarat
weATEfre G T 9 A1 A7 ot o
& a0 &, 9% afvd & & =z Femm
T AFAT & | T IE qTEA OFATEAEZ
¥ o T A4 w1 A 42 ar = Fia
¥ oArg F 9% A FW G qfvEe
& | fRT o1 77 7% TE AT H A A
a1 W1 3T AT B T AT SATET dga

Kutch border  138cq,

grm w17 gw w19 w a®d | qqi qg v
w1 qfews g

mar g7 ot afvad far & & @
I qT Fm #feT foam N9 o qo
Wl SHAT &, T 97 919 W ;A |

wt vamg fe¥ : f grIw 1 A%
@ wmawt g favara femmn g fa g
e A gl merygf § Wi g
T AEOE T AT Fm g

ot qo Hlo qAN : WA TurT Ha)
7 fawm faam ¢ o A AT 81
famr wwTIETT wrET ot & feaT &, SEY
1 A1 & AW g "R wTA
el g W7 & 9z § v 2w 18 W
TEFT S TT EAmAI R g iR ¥
@i tafew gwrew # s o
waaTdl § owymr # AT famd At w,
mery wEEg, ¥4 owmowl W 53w
T Wt frar & #fFR a7 o o
q qF T gy Erm, fr A 1 ow
A T T &, TR ZW & T foarm
T ¢ 7 wmag a8 A a7 femmar mn
&1 AT qifedz S AW w1 e a4
¥ aeer 3w T Aww AT 2 afwe
I Ot EfEmr § S omn @ W
W FAT gmaril ® W1 W A
TNTET ¥ At ¥ f41 ag 9@ 2, |
aft arwt ¥ st frfew averr @
g ¥ fammm aga amE ¢ ? waw A
A OE A EwoE R

gl W7 fom v v & g
SITH TH{A A1 AEATE OF 9T F
TEEHNA 7 57 AegrEn A 7 fAan ¥ ——

“Two more things have hap-

penced to add insult to  injury.
First, the USA.-—without hav-
ing had any opportunity to  in-
spect the site—has  informed
New Delhi that the  Pakistams
are already pulling out Palton
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Re: situation on

[4t @AYo THT]
tanks from Kutch and there is
nothing more that the U.S, Gov-
ernment should be cxpecied 1o do.

Secondly, at a lime when the
Pakistani ynvaders were rolling
down Biarbet and Point 84 n
U.S, Patton tanks, U.S, represen-
tatives were ‘warning' Indian
officials that the US.A. would
take a grave view of any Indian
attempt to hit back somewhere
other than Kutch. The irony of
the whole thing is that  these
statements are made at a time
when not only were the Ameri-
can bombings in North Vietnam
continuing but US, troops had
gone into action in the Domini-
can Republic”.

1 want to know whether this s
.correct. Who were these American
representatives who  were bullying
our officials? If this is not true, ser-
ious action should be taken against
Shri Inder Malhotra or the States-
man for coming out with such stuic-
.ments. This is a very serious matter.

Shrimati Renu Chakravartty: Why
should action be taken against Shri
Inder Malhotra? Action should be
-tnken against Government for na!
taking action against the US. Em-
Lassy here.

st W afweaTeR o E AW
AT FY T FT AGAS § TH X IS
ai @ & g% A A § | TR TF
F vy A am 3, & oA o,
o 3wt wRR § S g g
fiF 9 A% §S AAE 99 TE & T X
#§ 7 SET F1 oaet wTOT ik
qT Wk AT wE @ A | I
# % ow QY Ay ¥ qgE T &7 o T
g & off 9w H # ) &% T wwT o
fr waf 1965 F1 1 aifaes 4%
o feafyy o, Ieet amawr Y T § AW
#F Frar F I\ ¥ ) gy & FEr ar
qgar @ fr fafew sireen ¥, seari
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T3 34 71 % w9 39 waa ¥ A
g ®m & over fy 3w 3w T
faega o ¥, g9 a1d wd § wfew awi
q Frid 3aer Ad gwA AE T

FFATE

gl AT To MAe WY maATr FT
M & ®IE #4T FZAT 2 F FEET A
fezea A1 smwdY adY vaan § wfr
F1§ 90 uAe ¥ a1 fdy w=HT ¥ ag
wgA 7 5 WA geAra w3 @ § ar
W ZAL A |aT FE FLW A
I “fEAE" AN AT JEHT TR
g T, a1 & wgar awan § fF &
T@ET AL FO AT gW FA avETEA
w7y Aty § 7 F1 whwT v O
&9 avg @ fedt a7 &1 Fgar & a1 EW
a7 #aax § & &g gwe faars
eArt 2w & faems gare e F faAme
T FIAT § AT W IARI ATAA &Y
dare @ €

st wy femd . werwTer & aTe
" §a T FaT 0

s avy . wemw WAIEW, W9
aft w7z g A fw. ...

weow WM ;. WF WG &3 A
ot & aff g7 w1 g

ot am oWt @Y W v W
¥ f5 & =rfoer = L.

weTH WG ;. WITEY WAL 9% Al
SER SRR L

ot aumt ;. g &7 q=IE A A
faar &

wems wEHE - 93 w17 3 o |

wt anTe ;o avt a1 9§ 9er
gl & oW frm aéF 7 owvaT WG
¥ oot ¥ & woem FEr 2

—
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Mr. Speaker: I have to infor the
House that I have been informed,
though unnofiicialiy. through the Law
Minister—I have not received g re-
gular summons from the High Court
—that a writ p:ition has been fAled
against me, the House and the Prime
Minister. I have to gel the permis-
sion of the House to put up a defence
therc. I hope the House will
agree . . .

Shrimati Renu Chakravartty (Bar-
rackpore): Or what matter?

An hon. Member: Who has filed
the petition?
Shri Hem Barua (Gauhuti): And

for what?

Mr. Speaker: Shri Madhu Limaye
has filled a writ petition before the
Circuit Bench of the Punjab High
Court that he had & constitutional
right to table cut motions......

An hon, Member: The court can-
not go inio this matter. ... (Inler-
‘ruptions).

ot 7 femd  (4%) a7 W

WEAA KT WUATA FT TR & |

Mr. Speaker:....to put in cut mo-
tions, that he had put in certain cut
motions and that they were not al-
lowed by the Speaker, and that the
Speaker, out of malice—there is the
word 'malice’ alsg used in one part-—
had disallowed him certain facilities
that hs was entitled to under the
Constitution. It is a long petition.

1 hope 'he House would give me
permission to ask the Law Minister
that proper representation be mad:
there in the court.

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): Are you
subject to the jurisdiction of the
court? Can the Speaker be hauled
up before the court? That is the
question. 1 resp-cctfuily aubmit that
it will be incorrect for you to gu
and make appearance there and plead
there. L

VAISAKHA 17, 1887 (SAKA)

Writ Petition
by a Member

Shri Shivaji Rao S. Deshmukh
(Parbhani): The question iz before
the House is nol just one of putling
up your appearance and a defence
there. The question is that a Mem-
ber of this House filec & petition in
a court attributing malice 1o the
Chair and secke reiief whiee he has
got 1o seek before this House. 1
submit a Member who does so com-
mits a breach of privilege.

13804

Therefore, the issue hus not to be
looked into of the ‘mere filling of a
petition.

13 hrs.

Mr. Speaker: That will be a differ-
ent thing. We will loock into that
afterwards.

WMo Tw wAT Mg (Famaz)

wEmsr ek, Tt TonwA g Y
% fax

WETH WA WA HH OF OF W
* g ffzm

Shri Hari Vishnu Kamath: (Hosh-
angabad): On a point of clarifica-
tion, may I know whether the writ
petition has been admitted, secondly
whether a notice has been issued 10

you or to the House or both, and
thirdly the wording of the notice.
what it says?

Shri Bhivaji Rao S. Deshmukh:

The other remedy open to this House
is that this House can direct ‘h:
Member to withdraw the petition that
he hag filed, and his refusal wiil en-
tail suspension for a period which
this House will be entitled to decide.

Mr. Speaker: That is a different
thing altogether. The only point be-
fore us is whether we should repre-
sent ourselves there, and whether tne
Houspe gives me that permission,

Some hon. Members: No, no.
Mr. Speaker: No other point should

be taken up al this momen: bgcause
it has 1o be seen by the court. Other
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[Mr. Speaker]

things on merits we can discuss after-
wards. At this moment they should
nut be gone into. The only gquestion
that I am asking here iz whether 1
have the permission of the House 10
usk the Law Minister to arrange for
vur legal advisers to be present therc.

Shrimati Renu Chakravartty: Thoe
Law Minis.er is nol here. He hus
very little work. I do not know why
he is never present in the House.

8hri Khadilkar (Khed): In ‘h:
Bombay conference of  Presiding
Officers you had very clearly stat-d
the constitutional position regarding
the legislature and the judiciacy. Tt
is a well established thing that this
House is supreme or sovereign so far
as procedural matterg are conterned
If there is any grievance regarding a
matter of procedure, is it open to tne
High Court or any authority in this
country to entertain an application?
If you put in an appearance, it means
that we are bowing down before an
wuthority which we have challenged.
55, that would be contradictory. 1
would, therefore, plead that, before
©"ing a decision, this matter must
b viarified.

Mr, Speaker: We arc not going into
the merits. It is not known whether
the High Court would admit it or
not. Therefore, we ought to wait and
not express any opinion at this mo-
ment. It i3 something intermediate
between admission and hearing, be-
ause we have been asked to appear
to show cause or explain.

Shri Surendranath Dwivedy (Kcen-
drapara): It is not necessary that
you should appear at this stage,

Mr. Speaker: I have not got the
summons, therefore 1 canno say
anything, but the Law Minister  in-
formed me that they want to hear
whether they have jurisdiction. Tha
is perhaps the stage.

Shri Frank Anthony (Nominated -
Anglo-Indiang): May T make a sub-
missior!? As fur ns T can guther from

MAY 7, 1865

by a Member I3&

the papers, the application or petition
has not been admitted. Only a sort
of ad interim ~how-cause notice has
Lzen issued to the Speaker. Bul a
basic issue is involved. As far as
1 remember, cven in that privilege
case, the Supreme Court hag accept-
ed e proposition that as between a

Member  of the House and the
Spraker, no court has any locus
standi even wilth regard to an ad

interimi notice. Why should we or
this Houwswe submin e the jurisdiclion
of the court” Some gne from the
Government may go ihere and have a
watching vrief, but 1 think 1t is quite
wrong even for an ad interim show=-
cause notice to issue in a matter bet-
ween a Member and the Speaker in
the House.

Shri H.L N. Mukerjee (Calculta
Central): Umhappily we are having
10 be  accustomed 1y all kinds of
things happening in this <country,
and especially in this House. We get
a Member, during a session of Parlia-
ment, going to court for relief in re-
gard to some procedural disadvantage
he is alleged to be suffering from. I
am not going intp the merits.

We see again the Law Minister who,
as my hon. friend saig very correct-
ly, has very little work from  what
we can make out, communicating
something to you, and choosing to
absent himself and not give us the
story which should not have come
from your lips but somebody else.
Tiwe Law Minister has reported some-
thing in an offhand way, and you
~onsider it important enough to com-
municate to the House and even ask
our view as to whether you should
bhs represented in court in view of
this particular proceeding  against
vou. I do not understand this kind
of thing.

Mr, Speaker: I go there only a= a
representative of the House,  There-
fure. I have to seck the permission of
*he Touse.,
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Shri H. N, Mukerjee: I know, but I
do not understand the proceeding be-
cause, in the first instance, you have
not got any written intimation from
any quarter whatever. You told us
yourself that it was an unofficial inti-
mation, but you thought it important
enough 1o be communicated because
of the wonderful things happening to-
day in all kinds of places,

Secondly, as Mr. Anthony pointed
out, and Mr, Khadilkar has also said,
it is settled law, as far as we know
it is completely settled, that in so far
as the proceedings of the House are
voncerned and their conduet is con-
cerned, no court, howsoever majestic,
has any say in this matter. I cannot
imagine for the life of me the Speaker
of the House representing the sovere-
ignty of the country, going before a
court of law to answer some pettifog-
ring application.

oft 7y fomd : amaae A o 2

Shrl H. N. Mukerjee: We are  all
representatives of the people, not a
particular Member who chooses to
arrogale to himself that right. Some
Members in this House consider *hem-
selves to be the repositories of »i0 pat-
rintism, Some of them choose 1o make
(Interruptions).

ooy fama ;&5 F7r frowen
o Afgre aEwy §

Shri H. N, Mukerjee: The lead-r of
the party to which Shri Limay be-
longs, that gentleman over there, had
the gumption one day, in my absenece,
to make allegations against me which
were dirty and completely false. That
kind of thing goes on because ol the
kind of practice which these people
are making this House habituated to.
This sort of thing has got to be stop-
red. A member behaves in this fash-
im, contests the sovereignty of the
"ouse which s the reposilory of the
covereignty of the people, goes to0  a
vourt of law, when the House I8 in
+=ssion, in order to challenge your jur=
irdirtion. It is the conduct of such

.eoncerned, there is no court of
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Members which brings the entire con-
c2pt of democracy and good living and
decency into jeopardy. That is the
ma‘ter, that is what has to be con=
sidered.

In regard to what you have asked,
you shall not appear before anybody
in order lo answer this kind of petti-
fogging accusation.

Shri N. Dandeker (Gonda): I have
only two observations to' make. The
first is that the Constitution is quite
clear that the internal procedures of
the House are to be regulated by the
House and by the rules made for the
conduct of business by the Speaker.
That, so far as we are  concerned,
shou'd be final, )

Sceondly, we have support for that
even from the opinion-judgment of
the Supreme Court that in so for as
anvihing done within this House is
any
kind tha' has got any right whatso-
ever to interfere in the matter.

That heing the cose. our salf-roge
pect, out rights, our privileges, our
duties, demand that yvou do not sub-

mit to any jurisdiction of any outside
authority,

o AT fak (TwaT) o weTer
aArew, A TFA g ¥ AW AR
1 a7 5 & 3% owrw ¥ owrar g
s wifaz v fafze & frm oA
o Y gg frew R 3w oW
9% A 91, 3T ¥ ATF 7 4R A
o+ S1fEY o, FF a7 =T w1 &g
T fw o w72 av Pt Wt warfey
) oTad AW oW oEw oA ¥ aed
£t 6 Y Y Mz & feelr B
ﬂm%mtmm
I wT oEw oA &
COLCIR IR £ e ol ,fmﬁ
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[ == faz)
97 #' qaenn wifgy ar fEoqm

qieATHE &7 o7 5 ¥ A+ 2 fw
W Aa w1 3EC w1 femr smAr

aifedr

Dr. L, M. Singhvi (Jodhpur): We
feel that parilamentary democracy
would come to an cnd if this House
were in every matter of procedure to
submit to any court of law in  this
country. We are a  self-regulating
body. It is established and settled
law that, so far as we are concerned,
in our internal functioning and pro-
cedure, we are not subject to the juris-
diction of any court. We are not a
part of lhe judicial hierarchy in this
country., We are a court of records
ourselves. Sir, Houses of Parliamznt
enjoy the stotus of courts of  record.
The Lok Sabha is not subordinate to
any courl so far as ils internal pro-
cedure is concerned. For you, Mr.
Speaker, to submit to the jurisdiction
of any courl, howsoever august it may
be would aclually be a travesty of the
principle  of supremacy of Porlia-
ment and ail the settled rights and
privilegns of this House. 1  would,
therefore, submit that while the Union
Governmenl may watch the brief, the
Spoaker should not submit 1o the
jurisdiction of the High Court of
Punjab a* Delhi.

o qt7r Sfgar ;. weas
WEET, TA A TEATHl FY OF A
S fm @t o A Oy fw
sfsar 3 g1 =7 & ar =, oy &
o Fga § emafE) are g
I wra" ¥ AT odeE &AW &
F9t fra # w1 owrf wfawre
AT g g A e
dfam & wq@e gfs @ w6
& ar & g <, whear w1 oA
LAl w“t!ﬁﬁﬁfm’f-ﬁm

"3
Te3d
13
|
S
3

3=
PE
]
13
E
g

woaw wEEy oW dfe § A7
1

Tle T "y Wifgar @ & %
¥ wE waT G o9T. ..

4 314
E

WETY WEWT . TEET A A
L G

Io T HTMET Afkar ;. moA
g% FOmAT 91 fF wEwE § o #
*ré g @ &, =i A1 wvar wfa,
T ooE woq wex # )

o & gl as fw i wee
#1 g et mar | & aga wea
wZHY § 1 47 g of@m for ek

R 9TE A E A w7 o
7 % 9w 5 i waet A\ &
war, Afwa * * x

afer o 39 W @ W
at & s oAz g 5 A ww Hoar
i Fmmisddn af 2
g FrE gEAT §.

weay WA . §AE AR
w@r g

wro T ARET A fray & oo
%% 5 o o w7 ¢ ) wEw ¥
w1 gEET ¥ Wy iR e @
FEET DT WS | FCAT ATOAC ¢
T WY gwer wT oAt o

**Expunged as ordered by the Chair.
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i
wmﬁw%ta‘?mﬁqm
Q*‘mﬂt?_ﬁ:ﬁf‘mﬁifamw
wTa T T o f

woaw wEg o fEe W o g
Tg AW EETL TN AT & 1 g
"R o8 AT ¥ froaw ﬁzﬁﬁﬁ-
IV ®E I A WL | XHE WTIET
o g ?

Shri Raghunath Singh
It is already incorporated in the Con-
stitution under article 122 May T
read i1? Mo officer or Member  of
Parliament in whom the powers are
vested by or under this Constitution
for reguletling....

weow WART : 4F a7 7T 0%
st Frar § s o fag o
WF 4§ #q wgeT ?

ut g fag A ww wrfeg

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): T have followed what has
generally been said in this House I
would like to say that I share the
feelings expressed in the House by
the hon. Members. In the internal
working or proceedings of this House,
thizs House is completely sovereign
and I do not think that you as the
Speaker, should submit to any court
or to any summons which are served

Writ Petition VAISAKHA 17, 1887 (SAKA)

(Varanasi):

Business of
the House

on you, In go far as the Government
is concerned, of course we would
like to examine the legal implica-
tions further immediately But we
will on behalf of the Government
watch the proceedings and ° think
thereforr the imatter should end
there. If there iz anylhing else we
can consider it later on.

wt sy famd | ¥U 0w aAmE
wTE WET ¥ )

weuw wEhEw | O% I W gy
Lrim

Shri Priya Gupla (Ketihar):
On a point of order.

ot ug fewd ;A A ghg

Mr. Speaker: I have he direction
from the House that this House and
the Speaker would not be represented
there,

at wy famd: ¥ @ g

#ifag
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Sir,

weuw wENET o TE |
stag fami | @ 2w b oW
g

BUSINESS OF THE HOUSE

The Minister of Communications
and Parliamentary Affairg (Shri Sat-
ya Narayan Sinha): With your per-
mission, Sir, I rise {o announce that
Government Business in this House
for 10th and 11th May, 1965, will
consist of :—

(1) Consideration of any item
of Government Busine:s
carrieq over from today's

Order Paper.

(2) Consid
of:

-

ation and p

The Representation ol' the
People (Amendment) ' Bill,
1963,
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The Seeds Bill, 1064, as summoned, if necessary. I would like

passed by Rajya Sabha,

Time permitting the House will
also take up for consideration and
passing the following Bills which
have already been passed by the
Rajya Sabha and are pending in this
Houge:—

The Press and Registration of

Books (Amendment) Bill,
1965.
The Employees Provident

Funds (Amendment) Bill, 1965.

Shrimati Renu Chakravartty (Bar-
rackpore): Sir, T want to ask the
Minister of Parliamentary Affairs
about the Bonus Bill, which we were
promised would at least be intro-
duced, T want to knoyw whether Gov-
ernment would stick to that decision
and at least introduce the Bill?

Shri Hari Vishnu Kamath (Hoshan-
gabad): Mr. Speaker, last Friday, 1T
raised an issuc which the Minister of
Parliamentary  Affairs promised to
consider. Let me have his attention.

Mr. Speaker: 1 will remind him.
He will be very brief.

Shri Tlari Vishnu Kamath: You
will, T think, have it looked into, That
was that the Defence of India  Act
that we had adopied in the wake of
the Chinee invasion needs to  be
amended in the light of the Pakistanl
invasion, and Pakistan also  should
come within the ambit, within the
Defence of India Act and the rules
thereunder. T do not know whether
he got lega] advice in the matter, and
i# he has, we would like to know
whether the Government proposes to
introduee that Bill,

Mr, Sneak-r: Has he studied and
does he think that this is  confined
only to the inimical Chinese persons?

Shri Harl Vishnu Kamath: Yes, Sir.
China i3, T think, mentioned there.

The second poing is that last Fri-
day we also raised the issue of a
short session or special cession belng

to submit briefly that the eventg and
developments of the last few days
have, instead of clarifying the situa-
tion which is already confused and
confusing the war situation tended to
obfuscate it; the House and the na=
tion are naturally concerned with the
matter. Particularly, the Prime Mini-
ster himself said the other day that
the Government had proceeded in
stark ignorance of the Indo-Pakistan
agreement of 1880. That is the reason
why ...

Mr. Speaker: All these arguments
should not be brought in. I requested
him to he brief on thig question,
namely, which Bills should be
brought.

Shri Harl Vishnu Kamath: I am
much briefer than usual. T wanteq to
give the background in half a minute.
1 would, thercfore, like to know whe-
ther the Government, if it functions
in the manner that it has functioned
the Minister of Exicrnal Affairs did
not put the agreement before  the
Prime Minister nor did the officer
concerned.

Mr. Speaker: Order, order. This is
not the occasion for comments,

Shri IMarl Vishnu Kamath: “There-
fore, it is all the more necessary that
Parlinment should ¢ontinue in session.
That is the first point.

Then, the next point is this, After
the Colombo propesals, in January,
1963, a special session was called, ad-
visedly, by the then Prime Minister,
Shri Jawaharlal Nehru, and a short
sassion of Parliament was held. Now,
before the House, before the coun=
try, there are what are known as the
Harold Wilson or London proposals.
Before the Government takes a deci-
sion, the House must be taken into
confldence. Therefore, befors any
decizsion is taken on these proposals,
the House must meet and must have
a special session, to consider the pro-
posals.
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ot e e (fasAi)
B o9 ¥ gror weg-wed war o ¥
98 Sgm g frd dag i ww e
ATeETaA & AT I@ FT &L SrAT BT
g o af ! Ay ¥ frew afaim
# wat @7 oz faae ez a1 Fax
qaw faam awr ok g€ ¥R &
qEava # Y HAG-HW HAT 7 qg FaT
qr—u F1 FHOr a1 v R 5w
gy W fag@ wwmer & wewdi w1
oF AT g4 A\ @ o 39 &
@ gn famg w06 gl 39 aww
g € @t qr fe g fotg &
AT wS ) ag wekaa gar A
ga%r fauig o qar & mar @
79 9 47 adam wfadma =g gan
ar x@ wiadmw ¥ sagad w5 A
gz w5 gw 9w =i W fafrew
® ¥ @7 1 wEiz dead faoew
THE A W1 wAN4q T4 WEE §1
war § foma =g @ wlgam ®
o=t F1 faum @7 am | w9 0w AW
I8 T g HT TeA & A% A Ag
# WAy, oA Fasy 2 @ #
g9 EOHIT TH SFM w94 afaed A
wioawft g P & ag awgm § e
aIFT @1 EF qeA 97 wfgw i
®rf wawm ¥ Aar wifgy an "W
wfearedt ¥ 3z "TEvT €W ImAN |

weiw wgtea T oAsg fA
fawdw & ¥ %z 9w ol OF,
oF e # w1 9w o

ot g WA e (TET)
gt fagd WA W1 FEE
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Shri 8. M, Banerjee (Kanpur): 1
have three points. First, | wish to
support Shri Kamath's suggestion . . .

Mr. Speaker: No support is requir-
ed. I am requesting again and again
thut Members should be 11 ..

Shrl 8. M, Banerjee: 1 want that
this session should be extended.

Mr. Speaker: Hec has said it now.
These are all subjects on which votes
are not taken. What is his other
point?

Bhri 5. M. Banerjee: My sccund
point is this, I know that we could
nol have a discussion on the question
ol dearness allowance in respect of the
statement made by the hon. Finance
Minister on the same day, and I and
Shri Na h Pai and some other hon.
Members wanted to put certain ques-
tions and get a clarification as to why
the Government have to an extent
differed from the recommendations of
the Das Commission. In the abscnce
of a discussion, I would request the
Finance Minister, through you, that
he should make a statement to clarify
it by the 11th instant.

My third point is this. You know
1 have also demanded a discussion on
the retrenchment which s taking
place in the defence installatfbns. In
the absence of a discussion, let there
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[Shri S, M. Banerjee]

be a statement suo moty made by the
Defence Minister before this session
ends,

= wmia fe? fegmt (7o)
wiar gfadwe i qwfq & o @
WIE F=E T A FHENT § IE@ W
T/ @ It wrfgr afe wwE
agr gart grew &1 g favam wme
FT AT 1

it i P (FET) o ATET
g a1 w1 war § fF ofEem
T a9g ¥ A TA AN q2A FT ANG
¥ aifaarie garg wmw Al arfamr-
%z | WA § sTHLr 7 g A
@ et ¥ awe & gw #
T s a a9 faar s afermie
@ ¥ owar won ! owa omfemmz &
Fradl #Y a1 og A1 qr Ad ¢
TEHH I ®d 9T WET aqTdr §oan
ad ! ofemmde #1 oqET A A
Tew T ¢ afw mww o fe
&R dz gt qifadr dEw ® @l
wifgr ot wifsardz & aam 0 o
ST @S w3y g faded &
Fu e fear wrg arfe gmat ¥
g T OWE KT AT 1

Shri Priya Gupta (Katihar): Be-
fore this session closes, I desire W
have a statement made by the Home
Minister as to how long it will take
for the decision of the President of
India in connection with the age of
superannuation of Justice J. P. Mitra
of the Calcutta High Court and
Justice Rati Kanta Chaudhuri of the
Patna High Court, in view of the
decision of the Supreme Court of
India; whereas Justice J. P. Mitra
has been discontinued, Justice Chau-
dhuri is continuing. Then, on the re-
cent judgment given by Justice R. K.
Chaudhur{ of the Patna High Court
in the case, Non-gazetted Staff of the
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Bihar Government versus the Chief
Minister of Bihar, an anomaly has
arisen wheiher it is jllegal or wultra
vires, because Justice Chaudhuri has
been allowed to continue beyond the
age of superannuation, since he Is al-
ready 62 years of age. I want a clarl-
fication.

Mr. Speaker: All this cannot pe
taken up now. The scope is being
widened by the hon. Member. The

Minister has just announced the busi-
ness that would be taken up next
week,

Shri Priya Gupta: It should be
included in the business.

Mr. Speaker: During two days,
what can be done?
Tto T HegT Mgt (wéanars) :

s # fawRre A N & g™
F at B Am ot #% av agw =
TR 9% § Wi @ aww o
F @ §F aw & W =i

Shrl  Shivaji Rap 5. Deshmukh
(Parbhani): Myself and Shri D. §,
Patil have given notice for a half-hour
discussion on the present situation in
Vidarbha regarding the tribal welfare
in that part of the country, In Vi-
darbha, there are two sels of tribals;
one set of tribals in the scheduled
areas, and the same set of tribals in
the non-scheduled areas are being de-
nied the same concession, and
certain facilities which are due to
them for the last so many. years. This
distinction had been promised to be
removed by our late Prime Minister,
and the Government so far has not
done anything in that direction, and
the situation is such that there is
& hunger-strike going on and other dif-
ficulties are faced.

Mr. Speaker: Ordcr, order. Such
grievanceg ought not to be brought
in now. How can that be possible™
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Bhri Bhivaji Rao S5 Deshmukh: The
Government should find time to have
a half-an-hour discussion on that mat-~
ter.

Shri Ranga: You were good
enough to set apart one hour on the
last day for questions to be put to
the Government on the subjects cho-
sen by the Members. May I request
you to reserve this time for the
Prime Minister to say something and
for the Members to offer their com-
ments, or whatever it is, in regard to
the Kutch problem so that we need
not have to go through what we have
done today?

Secondly, as soon as the Prime Mi-
nister returns after his tour, he may
consider the advisability of calling the
House for a short session if need be,
to take the House into his confidence
in regard to the national and inter-
pational matters,

Shri Satya Narayan Sinha: 1 do
as Prof. Ranga's suggestion about the
ong hour is concerned, how it should
be devoted is for you, Sir, to decide.

Mr. Speaker: I might just inter-
wvene. I have not had a very happy
experience last time. Prof. Ranga's
party objected at that time by say-
ing that it was a waste of time then.
It was said so at that time. Rather
I felt distressed at that moment. I
thought some people had benefited by
those answers. I have gained some
experience in that, and therefore,
there would be no one-hour this time.

Shrl Satya Narayan Sinha: So far
as the Bonus Bill Is concerned, I am
really: sorry that in spite of best
efforts, it was not possible, and the
Labour Minister ig sitting behind me
and T asked him today....

Shn vinen Bhattacharys (Scram-
pore): Let him make a statement.
‘What Is the difficulty in bringing the
BiN?
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T pv WX YW wEw
wgey, faos W, =< dvw & aE
ATHAT T @2 |

Shri Satya Narayan Sinha: Within
two days, no purpose will be serv-
ed . . . . .

Shri Dinen Bhattacharya: You
gave an assurance and the Labour Mi-
nister also gave an assurance about it.
What is the difficulty in bringing that
Bill? Let us see what is there.

Bhri Satya Narayan Sinha: I do
not deny that. I have been saying
that there was some chance, some
hope of bringing it but I do not want
to say it now. There is definitely no
chance of introduction of that Bill
In this session.

Shrimatli Renu Chakravarily: He
has been promising from the wvery
beginning, right from February,
March, April—and now we are in May
—that he would bring in the Bill. TIn
his speech also he said so. It is
very unfair, How can we believe the
Government after  this? (Interrup-

tion).

Mr. Speaker: Order, order. This
ls a legitimate grievance. The Gov-
ernment ought first to weigh the

things and see whether it is possible
to bring it and then make statements.

Shri Satya Narayan Sinha: [ plead

guilty to the charge.
Shri Harl Vishnu Eamath: Hve s
a promising Minister.
sit gww w wem : fred
¥ mg ATAAT ST
T 2 1 foew Aw, =W
TEwTE AN W7 VP #
W oEram ¥ Aw A

g ¥

=
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wfe
far

ta@aa
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Afeq A W wreE wed
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Shri N. Sreekantan Nair (Quilon):
It is being understood in labour cir-
cles that the Cabinet has become more
and more anti-labour. That is the
only thing I want to point out.

MAY 7,

Shri Satya Narayan Sinha: So
far as DIR is concerned, my friend,
Mr. Kamath, raised this point last
time also. 1 am told that there is
no mention of the word “China”
there. Anyway, we shall examine
it and if it is necessary that the Act
should be amended, it will be amend-
ed. But so far as our information
goes, there is no such necessity of
amending it and it will be quite ap-
plicable to this emergency created by
the Pakistan invasion also.

Shri Priva Gupta: In West Ben-
gal, Muslims in the transferred
areas of Bihar are still under deten-
tion under the DIR for the last one
year., We want a final  decision
about their case. They should be
released.

Shrimati Renn Chakravartty: Thia
is very objectionable statement. They
are making statements in Parliament
saying that the whele minority com-
munity from West Bengal should be

1965 the House
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transferred.

Are we a secular State
or what?

Shri  Priya Gupta: I did not
they  should be transferred. They
should be released from  detention
under DIR. They have been under
detention for g year.

say

At ¥ wwadt Hamragt £

aea AT MEFAEH 8L ¢
g F §fr s 9 g3 A
gt AT oap g ¥ amIed
O fr §uw Yad o35 we
o Fim wmeIn aF | ooy oo
WA & § W oama 8t fag
T § |

st frm o & a1 g oq
A 51 g :

Shri Harl Vishou Kamath: 1 would
submit in all earnestness and humi-
lity, Sir, that so far as the regulation
of business and conduct of the busi-
ness here is concerned, I think it
would be not wholly right to saddle
the group leaders with compicte res-
ponsibility for the behaviour of their
colleagues,

Mr, Speaker: All right; I will be
at liberty to treat them  as indiwvi-

duals. (Interruptions).
Shri Hari Vishnu Kamaih: Muy 1
point out that it has very often

happened that though the leader of
the Congress Party is here in the
House, T have seen many Congress
members also disturbing the proceed-
ings in the same manner. The sam=
rule applies to them also and what
is sauce for the goose is sauce for the
gander as well. There should be
no double standard: the same gtand-
ard applies to all. If the leader of
the Congress Party cannot control the
members of his party, how can the
leaders of other parties control their
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memberg on each and every opccasion?
We try to control our collcagues as
far as possible. Buti sometimes, &s
it hapoens, the House is so ¢xcited
that .. is up to you—you are the
supreme cusiodian gf everything here
—to do what you deem fit and proper.

Shri C, K. Rhatlacha:yya (Raiganj):
The last statement made by Mr. Ka-
mailh should not go unchailenged. Up
till this day not one member of the
Congress Party has obstructed ke
proceedings in the manner that those
on Mr. Kamath's side do.

oGt 1ENN gEATaw  (TIEETT)
OTT L O Guon DRI W 47
Mr. Speaker:

Shri Hari Vishnu
point out next time.

Order, order.

KRamath: 1 wnll

The Prime Minist>r and Minister of
Atwmic ELaergy (Shri La! Bahadur
Shastrid: I me-cly wanled te soy
that what Mr. Kamath said i3 not
entirely correcl, Of course, scmetimes,
there may b. occasions when scme-
thinz is sald from the opposition side
and some members of our party might
also get somewhat upset or excited.
But by and large, we have maintain-

ed completle discipline and we have
shown  the utmost respect to the
Chalr.

Dr, M, 8, Aney (Nagpur): I beg

to differ from what the Prime Minis-
ter has said On many occasirns I
have found that the quorum  bell
is ringing her~ but they refuse to
come out of the Central Hall. It is
a disrespect to the Constitution.

Shri Satya Narayam Binha: About
the two motions regarding dearness
allowance and the Defence Minister
miking some statement, none of these
two hag been admitted as a no-day-
yet-named motion. Even it they
were admitted, ag you know, Sir,
we are running against time and
there are only two days more. Any-
how, the question does not arise, be-
cause I am told neither, of these
two has been admitted ag a no-day-
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yet-named motion. So far as 1
am concerned, the question does not
arise.

About the emergency session, |
made it clear last Friday also and I
repeat it today that if there would
be any such emergency or necessily
for calling a session or taking the
House intop confidence, certainly Guv-
ernment would summon the House.
Government would not like to do
anything behind the back of the
Parliament. [ cannot say  exactly
what will happen, but if the siluation
demands, if there is necessity, certain-
ly the House will be cal'ed at short
notice. But nothing can be promised
now. I hope that that emergency may

not arise. But if it will arise, we will
have the session.
st wETmite sl

marr, & & o5 moet fava oo
T3 TET £ | WA WETT ¥ 3H W
A AE fmr &0
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13.38 hrs.

STATEMENT REGARDING WITH-
DRAWAL OF INDIAN DIPLOMATIC
MISSION FROM SOUTH RHODESIA

The Deputy Minister in the Mi-

nistry of External Affairs (Shri Dinesh -

Singh): Government of India have
been greatly concerned at the pollti-
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cal developments taking place in Sou-
thern Rhodesia. The series of mea-
sures taken by the minorily settlers’
Government in Salisbury, especiuliy
the electiong ordered for today the Tth
May, inideate ity determination to
take positive gteps towards the dec-
laration of independence unilaterally
on the basis of the existing constitu-
tion and without the consent of the
people of the country through recog-
nised democratic processes. Any
semblance of ‘constitutionality’ sought
to be given by the process of conduct-
ing a spurious election would be
completely unacceptable,

2, Governmeni of India have re-
peatedly made it known that Southern
should gain indepcndence
without delay on the basis of the es-
tablishment of a duly constituted de-
mocralic government, elected on the
principle of ‘onc man one vote'. We
consider that the status of Southern
Rhodesia as a non-self-governing ter-
ritorv, which has: been affirmed m
the United Nations General Assembly
Resolution 1747 of 28th June, 1962, re-
‘maing unchanged.

3. Tt iz o matter of great concern
that despite opposition from the ma-
jority population of Southern Hhode-
sla and expressions of disapproval by
the international community in  the
United Nations, in the Organisation
of African Unity, in the Second Con-
ference of Non-Aligned Nations and
other forums, the minority Govern-
ment in Salisbury persists in the achi-
evement of its illegal objectives.

4. To demonstrate our strong  dis-
approval and as a mark of solidarily
with the people of Southern Rhodesia
struggling for the vindication of their
rights and in conformity with enligh-
tened world opinion, Government of
India have decided to withdraw their
Mission in Salisbury as from to-day.
The British Government have been
irformed of our decision and.our Re-
presentative must have lett Salisbury

to-day.
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13.40 hrs,

RESOLUTION RE: PROCLAMA-
TION IN RELATION TO KERALA
STATE LEGISLATURE AND
(DELEGATION OF POWERS)
BILL—Contd.

Mr, Speaker: The House will now
take up further discussion of the fol-
lowing Resolution moved by Shri
Hathi on the 6th May, 1865, namely: —

“That this House approved the
Proclamation issued by the Vice-
President of India, discharging
the functions of the President, on
the 24th March, 1965, under article
356 of the Constitution in relation
to the State of Kerala.”

‘The House will also take up further
consideration of the following motion
moved by Shri Hathi on the 6th May,
1965, namely: —

“That the Bill to confer on the
President the power of the Legis-
lature of the State of Kerala to
make laws, be taken into consi-
deration.”

The hon. Minister was to reply to
the debate.

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): Mr.
Speaker, Sir, vesterday I heard with
great attention the speeches of the hon,
Members. Those on this side fully
supported the resolution and also the
Bill while those on the other side had
joined in opposing the resolution, The
Opposition team opened their innings
by the two batsmen, both professors,
Professor Ranga and Professor Muker-
jee.

An hon. Member: And it was a re-
cord stand.

Shri Hathi: They had the choicest
words they could find to disapprove the
proclamation jssued by the President.
But even in their attack, which was
offensive as both of them are very
cultured, educated, learned, polite and
courteous, there wag a silver line and
they were kind enough to  express
some good words for me. For this

. courtesy T owe them a duty to thank
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them for the kind words they expres-
sed.

13.42 hrs.
[Mr. DepUTY-SPEAKER in the Chair]

So far as their gttack is concerned,
Shri Ranga said, and he was joined
by others, that there was no neces-
sily of having President’s Rule in
Kerala and the majority party should
have been called upon to form a mi-
nistry or, according to  Professor
Hanga, some other device such as the
Swiss Committee, or whatever  he
calls it, should have been found. Shri
Ranga also blamed the Government
for destroying democracy and mnot
allowing the majority group in  the
State legislature to form a gcvern-
ment.  The ruling party had fziled,
according to him, in spite of repealed
efforts for getting a working majority
in the legislature. Sp far as  the
other Professor i concerned, he 1
of course rich in language and expres-
sion.  According to him, he said,
the dissolution of the Kerula Assem-
bly even before it had mel was am
indefensible action and was the last
ward in political illegitimacy.

oY g% Wid wWATT (TAW): RIIW

F worgfa A #

Mr. Deputy-Speaker: The hon.
Minister muay resume his seat. Quorum
has been challenged. The Bell is
being rung.

There is quorum now. The hon.
Minister may continue his specch.

Shri Hathi: He also said that by
denying the elected representatives of
the people the chance tp mect even
once the Central Government had in
effect disenfranchised the people of
Kerala. Shri Kamath called the Pre-
sident's Proclamation obnoxious re-
pugnant to the spirit of parllamentary
democracy. He said it was a strangu-
lation of parliamentary democracy
and a fraud on the people.

Shri Hari Vishno Kamath (Houshan-
gabad): Fraud on the Constitution,

. not people. -
-
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Shri Hathi: Yes, fraud on the the Governor or we should make fur-
Constitution.

I will now deal with the several
criticisms which the hon. Members
have made. In the first place, it will
be seen that the criticism had mostly
a political anglc—of course, mixed with
some consluional and .egal prints,
but more thun consiiutional i was
political—and in a qu.-iion like this
it is bound to be so. T understand
ft, and 1 wou'd have no  quarrel
about the views expressed by them.
Professor Ranga, howoever, adopted a
line of argumen: which ! fail 1o ap-
preciate. Generally he has g method
of arguing logically and he can per-
suade his opponent by his reasonable
and logical argument.  But so far as
this is concerned I do not find  any
logic in his argument.

His first criticism was that it was
a failure of the parly to save demo-
eravy and that Tn spite of 1he repeated
efforts for getting a working majority
in the legislature they failed. What
can ihe ruling party do? The ruling
party cap set up candidates. If the
candidates of the ruling varty get
elected in a majority the ruling party,
of course, comes in a majority and
it can form the government. If, how-
ever, any other party comes, they
have 1o stond on their own legs. They
do not expect the ruling party to help
them to come in a majority. If the
Left Communists could only secure 40
seats, what could the Congress do?
It the Right Communists secured only
3 seats, how is the Congress to be
b'amed? Therefore, I do not under-
stand the logic behing the argument
that the ruling party failed.

Then Shri Kamath gaid that it was
wrong on the part of Government to
say that there was no possibility of
any stable Ministry being formed.
The President had before him the
report of the Governor where he had
mentioned all the facts. Shri Kamath
wanty to sugrest that we should have
made further inquiries. Now, the
question whether we should believe

ther inquiries was discussed when this
article was being considered in the
Constituent Assembly. A view  was
expressed by an eminent member that
it should not be done. That member
said—I will quote him because his
wordg are important . |

Shri Hari Vishnu Kamath:
is the name of the member?

What

Shrl Hathi:
said:

I will mention 1. He

“If the President receives a re-
port from the Governor, or the
ruler of a State, well and gond.
After all, we have already de-
cided that the Governor shall be
the pominge of the President, If
that be so, cannot the President
have ronfidence in his own nomi-
nee?”

That is to say, according to that
Member, the President should nnot
ask for any other information. The
objection of the Member at that time
wias to the use of the words “ar
otherwise” after the words “on  ro-
ceipt of a report from the Governor
of a Slate”. In that context, he
asked then: cannot the President have
confidence in his own nominee He fur-
ther said:

“If he cannot have this trust and
confldence in his own nominee let
us wind up our government and go
home. Let us go to the market
place and let us go into the streets.
Let us go wherever we like, but
not here in this Assembly. In that
case, Govornment should be wound
up and it will have no right to
function. I am using strong words,
hard words, but T belirve on occa-
slons such ag this, hard words are
very necessary. Sometimes [t is
very neressary to be cruel fo  be
kind. ¥ T am hard todav, the House
will pardon me, T have therefore,
Sir, moved amendment No 224,
seeking to delete the words “or
otherwise” ™,
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So, that Member wanted the Gov-
ernment to believe ang trust the re-
port of the Governor. That eminent
member was nobody else than Shn
Kamath, This was his view on the
Governor's report at that me.

Shri Harli  Vishnu Kamath: On
which article? The same articie or
somg other article of the Constitution?

shri Bethic The sam. article.

Shri C. K. Bhattacharyya (Raiganj):
Shri Kamath has made “kuya parivar-
thon" today.

Shri Hathi* I konc now Shri Ka-
math will niot persist in his argument
on this point.

Shri Hari Vishom Hamath:  That
wie in 1948; now this is 1965,
Shri Pathi: I hope he will arest

the report of the Governor and the
facts ac stated therein,

Then Shri Madhu Limaye said that
this Matter should be referred i1n the
Supreme Cour!. Under article 355,
the President has to apply his mind
and satisfy himself whether the si-
tuation mentioned in that article is
obtaining or mot. It is not a Guestion
of taking legal or expert opinlen, or
the opinion of the court, in such
matters. After all, it is a decision
which ig to be taken by the President
himself. It he is not satisted, he
may not issue the proclamation. Tt
is only when he is satisfled that he
will issue the proclamation. There-
fore the question of referring ‘he mat-
ter to Supreme Court does not arise
and the President could not and should
not be advised to refer such matters
to Supreme Court. He has to apply
his mind to the report of the Governor
and then come to a decision, which
will be final

Then, Shri Ranga further said that
the Governor should have allowed
some other party to form a Govern-
ment.
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Shri D. C. Sharma: (Gurdaspur):
What about his own party, the Swa-
tantra party?

Shri Hathl: They have only one
seat. I have given thy figure; of
the number of seats won by the vari-
ous partiez. The Left Communists
had 40 scais out of which 29 members
were ip detention.  The Congress had
33 seals.  So, the  second biggest
party, after Left Communists, would
be the Congress Party. So, the
second biggest party, the  Congress
Party was inviled or called ypon to
form a government. If the Congress
Party hai agreed to form a Govern-
ment, then the charge of rofossor
Ranga that the Congress Party  is
gready of puwer wou d have been
mo-e justified Then he could have
come opul with the charge: Jonlk here,
the Canpress js preedy of powoer, it
daes nat want 16 leave pewer, altiioush
it  has only 306 genls  and the Left
Cemmunists 40 ecats,  yet instead of
Mowing the Left Communists to
form the government, it has  formed
thie arvnmmont bhecause of its greed
of paver=,  If that had taken place.
he would have been perhaps more
justifed in making that charge. But
the Conrress haq definitely taken the
stand that it the electorate do  nct
want them to be in powes and they
had not returned them in majority,
then thev wonld rather work as cons-
titutional opposition. And that is
exactly what Baldwin 3aid in 1029:
“T take the view that whatever had
been the constitutional position, under
the wuniversa] sofrage the situation
has altered; the people of this country
had shown plainly whether they
wantsd hon. Member opposite or-
not: thev ce-tainlv do not want
me™ So, naturally, if in the slec-
tlong the Congress was not returned
in g majority, the Congresa has taken
the stand that it will work as
the opposition. That ls the proof to
show that Congress was not greedy of
power that it did not want to stick to
office.,

Dr, M. B, Anev (Nagpur): Wan it
desirable for democracy or not?! When
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they cannot form a government of
their own, thay have to be prepared
‘o form a national government,

Shri Hathi: We have seen here in a
small measure how different parties
are not able Lo stand togethar, not able
‘Lo arrive at any agrecd decisions. Then,
how could a pgovernment be
formed unless all of them have a com-
mon ideology and common pro-
gramme? At the time of the elections
all the different parties joined toge-
ther in order to defeat the Congress.
They could do  it. After that, they
-could not come together and they will
never come together. This I have very
clearly shown in the various figures
and statistics that T gave.

4 hrs

Tharefore, to say that the Congress
was greedy of power and that it en-
tered the Government by the back-
door—that is another allegation—is
wrong. I fail to understand how they
say that by appoiniing a Guvernor and
getting the power of administration
they have entered by the backdoor. I
fail to understand what else would
the constitutional position be. If no
party is in majority, this is provided
in the Constitution that this should
be done. When it is done, it is wrong
to say that they have entered by the
. back-door.

The Government was also blamed
for not convening the Assembly and
dissolving it before it was actually
convened. They say that the Assemb-
ly had not met. The Assembly was
not there at all; s, where is the ques-
tion of dissolving it? That was one
argument. Under section T2 of the
Representation of the People Act,
when the candidates are elected and
the notification is issued, the Assemb-
ly is deemed to have been constituted.
:Section 72 says:—

“Where a general election is
.held for the purpose of consti-
tuting a new  House - of

. the People or a new State
. Legislative Assembly, there shall
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be mnotified by the Election

Commission in the Official Gazette,
as soon as may be after the date
originally fixed for the completion
of the election under clause (e)
of section 30, tha names of the
members electeq for the various
constituencies by that date and
upon the issue of such notification
the House or Assembly shall be
deemed to be duly constituted."

As soon as the notification was issued
in the Kerala Extraordinary Gazette,
the Assembly was deemed to have
been constituted. If the Assambly Is
deemed to have been constituted, it
has to be dissolved.

Then, an argument was made: Any-
way, why should they not come to-
gather, meet and discusss as to who
shall form the Government? Is it the
business of all the members of diffe-
rent parties to meet and find out as
to who will form the government?
Each of the parties can meet and dis-
cuss, but I fail to understand why thig
elementary principle is forgotten that
when an Assembly meets, the Gover=
nor addresses it and in the Address he
gives broadly the programme and poll-

ries of the Government. Now, who Is
the Government? The Governor acts
constitutionally as the Heaq of tha

State and it is the Chief Minister of
the State aided and advised by the
Council of Ministers that lays dowm
the policies and programmes. What
will the Governor say? They will
meet together and after coming there,
what will he do?

st wy fed (wie)  amdt
arzw, & growt DwAr @ amaan,

Mr. Deputy-Speaker: He is replﬂn‘
the debate now. You. have had
wvour say. Please sit down.
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a9 qId AW 949 5K F @7 |
at waq4 &5% Zh darfgg, Wi 39
Afen 1 umd wz fw faam aar &
qEATUT AT AT 4 wLA 1 iR
AT a1 wdFA ui Ay w1 TEAar
FE gt & 1 176 "G w0 AFearEr
& B4 Ad9T | IFF FI44 TEIAL
F. w3 #1 frar amr @ gaa §
aar qEar F 0 W9 7@ AMAT

Shri Maniyangadan (Kottayam): The
same thing was said yesterday.

Shri C. K. Bhattacharyya: He is re-
peating what he said yesterday.

Shri Hathi: This is the very argu-
ment he had advanced and I am com-
ing to that. When it is dissolved,
there is no question of five years. The
period of five ycars comes in if it is
nol dissolved earlier.

Shri Madhu Limaye: Earlier than
five years after the date of its first
meeting,

Shri Hathl: The period of five years
is to be considered...... {Interrup-
tion). Please hear me; I will give
you a reply and convince you.

Shri Hari Vishnu Kamath: Tiy to

convinee.

Shri Hathi; No, not try: T will con-
vince him. I have at least convinced
Shri Kamath on the point that the
Governor's report should be accepted.

Shri Harl Vishnu Kamatb: But you
did not accept my amendment. *or
otherwise” is stil] there in the Consti-

tution. That is why I said “fraud on

the Constltution”.
Bhri Hathl: This was your view.

Shri Hari Vishno Kamath: = View
may be but you had not accepted my
view then. Why do you want to force
it on the country? You did mot ac-
cept my amendment; so, follow the
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otherwise"—which is still there.

Shri Hathi: The period of five years
is to be counted from the date of its
first sitting. That is the lifa of the
Assembly. If we have to count five
years, it should be from the first date
when it meets, but it can be dissolved
carlier. There is no limitation that it
cannot be dissolved before five ycars
wr after five years, or in two or three
years. It can be dissolved. It was
constituted, but the period between
the date of the legal constitution of
the Assembly when it was deemed to
have been constituted and the actual
date when the Assembly meets will
not be counted for arriving at the
period of five years. That is the inter-
pretation. Suppose, elections were
over on March 4, 18965. From that
date the Assembly is deemed to have
heen constituted,

off g8 X5 F@AT ;0T AT
1 g &, 7re| F vyt @ d o

Shri Hathi: But when the Assembly
meels on the 30th March, 1985, five
years will be on the 30th March, 1070,
So, that period will not be counted.

Mr. Deputy-Speaker: Order, order.
Quorum has been challenged. The
bell is being rung.

Now, there js quorum. He may con-
tinue his speech.

Shri Hathl: That was how | was
trying to convince him. I hope, I
have convinced the House as also Shri
Madhu Limaye—he is not herc again.

Shri Hathl: 1t is all right; T do not
want your reply. The period of five
years is to be counted from the first
date of the session. As 1 gaid, if the
clectiong ure over and the names have
baen notified on the 4th March, the
Assembly |s deemed to have been
constituted; but if it meets on the 30th
March, from the 4th to the 30th, these
days will not be counted for the period
of five years. Therefore there is
nothing in the Constitution that it
could not ‘be dissolved within five
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vears. What 1 was urging was that

once the Assembly was deemed to have
becn constituted under section 72, it
has to be dissolved.

Then, there was the other question
to which s¢ many hon. Members from
this side had alsn replied and I am
viery thankful w all the Members,
specially Shri Ravindra Varma, Shri
Oza, Shri Kappen and others, who
very ably replied to this point. I am
not quile certain whether the question
of detention of the Communists was
rused by Members really so sincerely
If thay had that affinity, what was it
that made them, the Righ Commu-
nists, break from the Leftists? What
was the reason? The reason wag that
while the Left Communists take their
inspiration from China

Shri Dincen Bhattacharya
pore): It was never proved.

Shri Hathi: While the Left Com-
munists are getling directions and ins-
tructions from China

(Seram-

Shri Dinen Bhattacharya: How can
you prove it?

Shri Hathl: . . _when they say that
China ig not an aggressor, the Rightists
did not toe that line. They do not
want to be in line with that thing.
I think none of these Right Communist
friends here will deny that on this
they are definitely not in line with
the Left Communists. They do be-
lieve that China is the aggressor while
the Left Comunists do not believe it.
They have the source of inspiration
from China. The Right Communists
have not got that. The activities
which thev indulged in at the pre-
sent juncture were stated by various
Members on this side and also by the
Home Minister on a number of occa-
sions. I do not want to go at length
on these things.

There is one thing more. We find
here that almost all the Members,
each rne of them are agitated and
perturhed at the allianee of China and
Pakistan. Has any Member from the
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Left Communist side uttered a word
showing their anxiety over this?
Nobody

Shri Dinen Bhattacharya: How can
they? They are in jail. E.M.S. has
already come forward with a state-
ment.

Shri Hathi From juil, they are do-
ing so many things. (Interruption)
The criticism that they were de'ained
only for the political purpose, be-
cause the eclections in Kerala were
coming near, is completely wrong. It
was an action taken throughout the
country. It was not for Kerala alone
but it was throughout the country.

Shri  Vasudevan Nair (Ambala-
puzha): You wanted to be too wise
and too clever.

Shri Hathl: We wanted it. But it
was not only for Kerala but it was
for the whole country. Therefore at-
tributing that motive to the Govern-
ment is absolutely wrong. I do not
want to deal at length on this. There
was a motion and a discussion on this
and so many things had been said
about it.

Shrl J, B. Singh (Ghosi): Have you
arrested those people who are taking
ingpiration from U.S.A.?

Shri Hathi: If US A becomes an ag-
gressor, we will do that also.

Shri Warior (Trichur): They send
arms against us; they send Patton
tanks. They are doing everything.

Bhri Hathl: I may just remind Mr.
Warior that I am not accustomed to
these loud tones. I am accustomed to
gentle tones. If you have anything to
say, I am prepared to hear. But I do
not want loud, high-pitcheg tones. T
can reply to any point that he wants
to make. But my nature is very
calm and I would appreciate if Mr,
Warior does it.

Then. about this Committee, a ques-
tion was raised. There are also
amendments to that. The hon. Mem-
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ber has said that this Committee
should be called always and that the
words “whenever he considers it prac-
ticable to do so” should not be there.
Shri Hari Vishno Kamath: If thal 1s
not accepted, then the other ome.
Shri Hathi: The other one says:

“Provided further that whenever
the President considers it imprac-
ticable to do so, the reasons there-
for shall be communicated o

Both are not necessary. Thep hon.
Member, Shri  Sreekantan Nair, has
suggested that if the Committee can-
not be called, he can issue an ordi-
nance. He has suggested that that can
also be done. So far as the question
of issuing an ordinance Is concerned,
we have to look to the Constitution.
Under the Constitution, we are giving
the President the power to legislate
on behalf of Parliament.

Shri N. Sreekantan Nalr (Quilon):
Article 358 (a) of the Constitution
definitely allows the President to take
over all the powers.

Shri Hathi: He can
powers of the Governor,

Shri N. Sreekantan Nair: The word
used in the Constitution js ‘Govern-
ment',

Shri Hathi: But the power of issuing
an ordinance is either with the Gov-
ernor or with the President. After
the ordinance is passed, within 8 wecks
it has to be brought before either the
Parliament or the Legislature in the
State. Therefors, apain that procedurs
of enactment will enme in there. Rut
I can assure the House that generally
it will not be that we will not call the
Committes. It mnay be a very rare
case when an ordinance has to be fs-
sued. For the rest of the country, the
President can issue an ordinance. 1
can assure the House that we will call
the Committee. Therefore, T will not
accept that amendment,

take all the

So far as the deveopment of Kerala
iz concerned, the hon. Member raised
the guestion ahout the development of
the airport, the IL.T.I. coming in the
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way and all that. I understand that
the Staie Government is also keen on
the expansion of the airport. The ex-
perts, however, say that the traffic
possibililies and other considerations
would no: justify or require facilities
for anything more than the viscount at
Trivandrum airport for sometime and
that the I.T.I. offer no obstruction.
Therefore, that will come up and I
think there will be no delay. 1 will
personallyr look to these gqucstions

So far as the question of power and
irrigation schemes is concerned, it has
been my favourite subjects. Shri Vasu-
devan Nair knows that we had gone
together to Idikki. It is not only that
project but about others also we take
the responsibility.

Shri Vasudevan Nair: Do something
about Idikki.

Shri Hathl: I will do it definitely.
I do not know the latest development.

Shri Vasudevan Nair: It is held up
for lack of foreign exchange.

Shri Hathil: I will take it up: It has
been my pet project.

Shri Vasudevan Nalr: You rernem-
ber wild glephants on the way?

Shrl Hathi: They were wild bt 1
am a tume elephant,  When 1 ook
you there, I know how you were afraid
of those wild clephants. But you nerd
not ha afraid of me and 1 need not be
afraid of you.

Sir, 1 have nothing much to add. 1
hope the House will adopt the Resolu-
tion and pass it.

Sh-i J. B. Singh: The Home Minister
charged the Left Communista that they
took money from the Bank of China
and that charge is totally denied in
the House. Will the Home Minister
reply to that?  Will the names of thase
who have taken money from the Bank
of China be announced in the House?

Shri Hathl: 1 cannat give anv assu-
rance because T will have t» find it
out from the Finance Minister,
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Shri Dinen Bhattacharya: Why do
you accuse them? It is a false accu-

sation,

1s:

Proclamation

Mr, Deputy Bpeaker: The question
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President of India, discharging the
functions of the President, on the
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24th March, 1865, under article

Let the lobbies be clcared.

“That this House approves the
Proclamation issued by the Vice-

Division No. 22)
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358 of the Constitution in relation
to the State of Kerala.”
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Mr. Deputy Speaker: The result of
the division is: Ayes: 104; Noes: 26.

The Resolution was adopted.

Mr_ Deputy-Speaker: Now, we shall
take up the Bill
-—

The question is:

“That the Bill 1o confer on the
President the power of the Legis-
lature of the State of Kerala to
make laws, be taken irito comside-
ration”.

Tha motion was adopted.

Mr, Deputy-Speaker: Now, we shali
take up the clauses.

The question is:

“That clause 2 stand part of the
Bill".
Tha motion was adopted.
Clause 2 was added to the Bill.

Clause 3— (Conferment on the Presi-
dent of the power of the State Legia-
lature to make laws)

8hri Hari Vishnu Kamath:
move:

(i) Page 2, line 10, omit ‘when-

ever he considers it practicable to
do so'. (1)

(ii) Page 2, after line 19, insert—
“Provided further that whenever
the President considers jt imprac-
ticable to do so0, the reasons there-
for shall be communicateq in writ=
ing to the menbers of the Com-

mittee aforesaid.”. (2)

Mr. Deputy-Speaker: These 1twu
amendments are now before the House,
Amendment No. 3 is the same as Shri
Kamath's amendment and is, therefore,
barred.

Bhri Harl Vishnu Eamath: Before |
proceed to the substance of my amend-
ments, I would like to raise g point of
order arising out of what the hon.
Minister said yesterday. If 1 heard
him aright, the hon. Minister said that

I beg to
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there wag going to be an advance in:
one direction, by the constitution of &
parliamentary committee for consulta-
live purposes,

A parliamentary committee js defin=
ed in our Rules of Procedure. 1 would
invite your attention to rule 2(1)
which defines a parliamentary commit..
tee ag follows:—

“Parliamentary Committee
means a Committee which is ap-
pointed or elected by the House
or nominated by the Speaker....”

so far, it Is all right—

....and which works under the
direction of the Speaker and pra-
vent its report to the House or
to the Speaker nnd the Secretariat
for which is provided by the Lok
Sabha Secretariat.”.

would not like to use harsh words,
but if the hon. Minister still insists
that the commiiiee that js going to be
constituted is a parliamentary com-
mittee, then in all humility I would
like to 